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LOK SABHA

Monday, April 22, 1963/Vaisahka 2,
1885 (SAKA)

The Lok Sabha met at Eleven of the
clock.

[Mgr. SpeaRER in the Chair]
URAL ANSWERS TO QUESTIONS

Central Workers' Education Board

+
J Shrimati Savitri Nigam:
S Shri M. L. Dwivedi:
1

Will the Minister of Labour and
Employment be pleased to state:

(a) whether any changes have been
made in the composition of the Cen-
tral Workers Education Board; and

(b) the action taken on the decisiong
taken by the Board at its last meeting?

The Deputy Minister in the Minis-
try of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
{a) No.

(b) The last meeting of the Board
was held ag recently as 21st March,
1963. A statement giving its decisions,
and the action taken on them is laid
on the Table of the House. [Placed in
the Library. See No. LT-1182/63.]

Shrimati Savitri Nigam: May I know
why this Board has not been formed,
what are the main reasons and how
long it is going to take to finalise this
Board and to clarify its functions?

Shri C. R. Pattabhi Raman: There
are as many as 24 items. The Board
has taken a decision on many items.

354 (Ai) LSD—1,
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initiated on many
to the Central

Action has been
items and referred
Workers Education Board. It is not
as if the scheme is in abeyance. It is
functioning. They are increasing the
centres as also increasing the number
of trainees.

Shrimati Savitri Nigam: May I know
how many workers, according to the
initial plan, were to be trained during
the Third Five Year Plan, and how far
that plan has been implemented?

Shri C. R. Pattabhi Raman: About
47,000 have to be trained finally the
total will go up a lakh and odd. The
figureg are: worker teachers trained in
1961-62—817, and it will be 974 in
1962-63. The workers trained in 1961-
62 were 15,445 and in 1962-63—27,744
It will bring a total of over 43,000.

Shri Bhagwat Jha Azad: In view
of the magnitude of the problem,
would the Government say that the
performance that has been just now
told to the House is sufficient enough
to commend this work?

Shri C. R. Pattabhi Raman: No, Sir;
the pace has to be guickened, and we
are taking every step to quicken the
pace. But the real trouble is to get
worker teachers for these trainees.
The House will be inerested to know
that some of these trainees, especially
in Hyderabad and Assam area and in
the coal areas have equipped them-
selveg sp creditably and they have
become trade union leaders them-
selves and have contributed so much
to the labour movement in India,

Shri Sham Lal Saraf: May I know
how far this workers’ training hasg
proved popular in the organised indus-
try, and may I also know whether
facilities have been provided for get-
ting workers trained at the local level?
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Shri C. R. Pattabhi Raman: So far
ag the language question is concerned,
many pamphlets in different languages
are issued, audio-visual aids are there
and films are shown. The education
is pervasive and comprehensive. So
far as the trainees are concerned—I do
not know whether the question was
asked about allowances—an allowance
of about Rs. 15 per month is given
now just for {raining purposes.

Shri §. M. Banerjee: I want to
know the number of worker teachers
who have been trained and whose
names were initiated by the central
trade union organisation, and whether
all of them have been provided with
jobs

Shri C. R. Pattabhi Raman: Some of
them may not continue in the line for
which they were trained. But, by and
large, we find that most of them have
continued and they have continued to
be of help in the labour movement.

Shortage of Army Officers

+
Shri Subodh Hansda:
Shri S, C. Samanta:
*967. ! Shri Sidheshwar Prasad:
lr‘t':‘»lu'i Onkarlal Berwa:
{_ Shri Priya Gupia:

Will the Minister of Defence be
pleased to state:

(a) whether there is a shortage of
Army Officers in the Army; and

(b) if so, the steps Government have
taken to make up the shortage?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir. This is due
mainly to the new raisthgs and re-
organisation of the Army recently
sanctioned by Government.

(b) The following steps have been
taken to fill the vacancies:—

(1) Introduction of a scheme for the
grant of Emergency Commis-
sions,

(2) Increase in the number of posts
included in the Special List

APRIL 22, 1963

Oral Answers 11006
Cadre which can be filled by
experience and selected JCOsf
NCOs.

(3) Recall of retired freleased
officers with reserve liability.

(4) Retention of re-employed
officers beyond 55 years upto the
age of 57 years if found suitable.

Shri Subodh Hansda: May [ know
whether it is a fact that with a view
to meet the shortage of officers the
training period in he Dehra Dun
Military Academy as well as at
Khadakvasala has been shortened?

Shri ¥, B. Chavan: Sir, the train-
ing period of both the IMA and the
new Officers’ Training Class has been
reduced so as to complete the number
of officers that is required for this
year.

Shri Subodh Hansda: What is the
number of people recruited for giving
emergency commission and how far
will they fill up the gap?

Shri ¥. B. Chavan: Till now, more
than 4,000 people have been selected.

Shri 8. C. Samanta: May I know
whether any rule has been changed for
giving quieq prcmotions to other ranks
to the officer grade?

Shri Y. B, Chavan: Well, no rules

of promotion have been changed.
st fadmy waw @ Wi ge

W F Wua o1 HFE F1 A9 §, WK

AT IH AT F AT onnan g F
gg @%e o fedl % =9 gwar @,

39 F o7 TR gO AT ATRIT
3 #E O w o i Fd &

# weE<t ®1 FAY A @7 7 afg &, ar
N & o 7 Faw I3 v G ?

Shri ¥. B. Chavan: Well, the rela-
tionship of the officers to the general
strength’ of the army has first to be
decided. The number of officers that
are being raised mnow are certainly

sufficient to the new raisings that are
intended.
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s Wi o a7 ;A
W g 5 A Sggen fafaed a1
T g § eaé, W W sE
®1, 1 39 & W< Al §G IfET
feaqr amm & 7

St qEEq TE TR ;AL |

Shri Hem Barua: May 1 know if
the attention of the Government 1is
drawn to a statement made recently
at the Delhi University by the Special
Officer of the External Affairs Minis-
try on defence matters, Shri Patnaik,
40 the effect that Chinese Generals are
much better than our generals? If so,
may I know whether any serious step
has been taken to see or to train up
our generals so that they might be on
par with Chinese generals, as suggest-
ed by......

Shri Tyagi: Where ig that state-
ment?

Shri Hem Barua: I have that gtale-
ment with me, It has appeared in
the Statesman.

Mr. Speaker: He id not asking a
supplementary on this question but
only introducing some name that he
wanted to bring in,

Shri Hem Barua: Sir, may I submit
that he is a Special Officer in the Ex-
fernal Affairg Ministry?

Mr. Speaker: Whatever he might
say, no preface or any inference is
necessary. He can ask the simple
question whether any steps are taken
to improve the capacity or efficiency
of our army officers.

Shri Hem Barua: Sir, would he
please tell me in the light of what 1
have said whether any special steps
have been taken to train up our gene-
rals?

Mr. Speaker: The hon. Minister
would reply, not in the light of what
he said in the preface but ignoring
that. He can say whether any special
steps have been taken to improve the
efficiency of our Generals,

VAISAKHA 2, 1885 (SAKA)
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Shri Y. B. Chavam: I think our
Generals are already very experienced
officers and professionally very com-
petent Generals.

Shri Tyagi: Does the Defence
Minister agree with that statement?

Mr. Speaker: I have already told
him to ignore that.

Shri Hem Barua: Sir, this is a very
important question.

Mr. Speaker: Order, order. Shri
Kamath.

Shri Hari Vishnu Kamath: Arising
from *Yes, Sir” in answer to part (a)
of the question, what is the total num-
ber officers in the armed forces who
were captured by the Chinese? And
do the released officers show any signs
or indication of physical deterioration
or mental indoctrination which might
incapacitate them for service in the
armed forces in future?

Mr. Speaker: That is not relevant.

Shri Hari Vishnu Kamath: He said
there is shortage.

Mr. Speaker: This is too wide of the
mark.

Shri Ranga: Have any steps been
taken so far to train the Himalayan
ranks to enable them to be appointed
ag officers?

Shri Y. B, Chavan: Well, recruit-
ment to the officer’s rank is made from
people all over the country, including
people from the tribal areas who are
qualified enough.

Mr. Speaker: The question was
whether special steps have been taken
to recruit those people from  the
Himalayan regions who are aclimatis=
ed to the weather to the ranks of
officers.

Shri ¥. B. Chavam: | was trying to
say that, as far as other ranks are
concerned, special efforts are being
made to take people from those
regions. But, as far as officers are
concerned, I do not think any special
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efforts could be made to recruit them
region-wise.

Shri Kapur Singh: May I know if
the selection is purely on individual
merit basis? If so, what steps are
taken to ensure freedom from regional
and communal proclivities of the
“Selectorate”?

Shri Y. B. Chavan: I have already
stated in my reply that the selections
are certainly made on the basis of
individual merit and np regional or
communal considerations are taken
into account.

Shri Kapur Simgh: What about the
proclivities of the ‘“selectorate”? I
know the principles are there. But
what skeps are taken to ensure free-
dom from the regional and communal
proclivities of the “selectorate?

Shri ¥. B. Chavan: Very compe-
tent and impartial officers are ap-
pointed in the boards or committees
10 gee that rules mentioned are pro-
perly followed and observed.

st wE FNA o, el
1 FH! K1 g¢ @ F A0 AT
AT AT A Y 3777 9w, 37 & gEr
FuTg g & fF Fo &lo HFo WX 7o
Hro HIFgo FT Tyare forez T § war
ST ¥ oqg AT angan g fE o
7z 7= & f5 37 S 1 ¢ qw@ &
gt & a1 q¥ FiTHIT &7 gHaT qEY
T A7 7@ 2 afz g, A #mogm ax
gata=n~ fRar a1 mEew ¢

Shri Y. B. Chavan: I can certainly
say that even those from the ranks of
J.C.0.s and N.C.O.s are given oppor-
tunity., I find that the percentage of
these people getting selection in the
officer ranks has increased from 17 to
nearly 24 per cent.

Shri Tyagi: In view of the fact that
just now, on the floor of the House a
speech was quoted in which our Gene-
rals were said......
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Mr. Speaker: Order, order; I have
not allowed it.

Shri Tyagi:....to be inferior to the
Chinese Generals, I would like you to
permit the hon. Defence Minister to
contradict it. Because, it should not
g0 un=-contradicted.

Mr. Speaker: I have not taken
notice of that portion of the question.

Shri Hem Barua: On a point of
personal explanation, may I say, Sir...

Mr. Speaker: What is the personal
explanation?

Shri Hem Barua: When | pointed
out to the speech made by Shri Pat-
naik, Special officer, in the Delhi Uni-
versity, it seems—I may be wrong—
you doubted my bonafides. Here is...

Mr. Speaker: I have assured so
many times that I have no doubt
about his bonafides. Shri A. P. Jain:

Shri Hem Barua: May I read out...

Mr. Speaker: I do not permit him
to read it. Order, order.

Shri A. P. Jain: In view of the ex-
perience gained in the N.EF.A. fight-
ing where the proportion of casualties
of officers is said to be high, has the
Government examined the question of
altering the proportion between officers
and men?

Shri ¥. B. Chavan: I think I should
say yes to this question,

Mr. Speaker: Next question.

Shri Hem Barua: Don't you think
that in the interests of the country
this has to be contradicted by our Gov-
ernment? In the interests of our coun-
try—I do not have any personal pre=
judice against anybody You will
agree....

Mr. Speaker: When a thing has
been brought unnecessarily and I have
disallowed that portion of the ques-
tion, why should any answer come
from him?

Shri Hem Barua: This is a very
dangerous statement,
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Mr. Speaker: That may be a differ-
ent thing altogether. I have not
allowed it.

Shri Tyagi: May [ request you, Sir,
it should not be allowed to go into the
proceedings. It is an insult to our
Generals,

Mr. Speaker: I have disallowed it.
That should be enough, I think.

Shri S. M, Banerjee: Then it goes
into the papers. The gquestion should
not be there.

Shri Kapur Singh: If I may make..
(Interruption).

Mr, Speaker: Order, order.

Shri Tyagi: My only bother is, it
should not go to the press. It is an
aspersion on our Generals.

Mr. Speaker: I wonder “"'hat Shri
Tyagi now gains by just saving it from
going to the press. He ig reading
from the press. It is there, One man
has made a statement and it has gone
into the press alteady. I have not
allowed it to be raised here. There
is nothing more that I can do.

Shri S, M, Banerjee: The hon. Minis-
ter zhould contradict it. Let the
Minister says that the Generals are
good.

Shri Kapur Singh: Now that the
matter has been mentioned and it has
been aired on the floor of the House,
where is the difficulty in the Defence
Minister just saying that it is not true?
Just two words.

Shri Hem Barua: This will affect the
morale of our Generals.

Mr. Speaker: Not that gstatement,
but the persistence of the Member
again and again might just affect it.
I feel that Members on all sides feel-
ing like that, perhaps, might do.

VAISAKHA 2, 1885 (SAKA)
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Otherwise, it had nothing to do when
I had disallowed it. Would the hon.
Minister like to say anything?

Shri Y. B, Chavan: I think I did
say that our Generals are experienced
Generals and very competent profes-
sionally.

Mr. Speaker: They have been com=
pared to the Chinese.

Shri Y. B. Chavan: I think these
comparisons are very bad in taste.

Popularisation of Hindi Through ALR.

*968. Shri Vidya Charan Shukla:
Will the Minister of Information amd
Broadcasting be pleased to state the
measures being adopted by All India
Radio to popularize Hindi in non-
Hindi speaking areas?

The Deputy Minister in the Minis-
iry of Information and Broadcasting
(Shri Sham Nath): Stations of All
India Radic in non-Hindi speaking
areas broadcast a large variety of
Hindi programmes consisting of Talks,
Plays and Music. Some of these
Stations also broadcast programmes in
Hindi for special audiences like
women, children and industrial
workers, They all relay Hindi news
and some also relay the Hindi news=
reels.

Shri Vidya Charan Shukla: May I
know how many non-Hindi radio
sationg have stopped broadcasting
Hindi news items since this pro-
gramme was launched by the All India
Radio?

Shri Sham Nath: I suppose the
hon. Member is referring to the
broadcasting of Hindi News bulletins.
As far as non-Hindi stations are con-
cerned, they relay one bulletin every
day. In order that Hindi news may
reach every listener, News Bulletina
are included in the Vivid Bharati ser-
vice also.
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Shri Vidya Charan Shukla: My
question has not been answered.

Mr., Speaker: The question was
different. After the introduction of
this programme in AIR, has any ncn-
Hindi speaking station discontinued
the Hindi programme that wagz there
previously?

Shri Sham Nath: No, Sir.

Shri Vidya Charan Shukla: Is it a
fact that the Nagpur station of AIR
had discontinued the broadcast of
Hindi news items after the scheme was
introduced?

Shri Sham Nath: No, Sir.

= Waq IIF  AHA, T 48 99
2 f sfgedrommdy st 8 g, Pt o
T AT T qA FY AL 4 ff wrrImAron
¥ yafos  wandt & werm @ fg=h
913 93T F1 FF STaEqT K1 wIA ¢ AT
gia #n g 97 fa=re fear mam 2
A 5 9 TG o9 Far a1 w1 F 7

o oA fEeEYr wae aww
aafetaffen ofae & <aw
¥ FisFTE g 9, dfFT THST
€ gW & 417 I3 TURE W
FTSHTEE FCAT SHTET AT THATT 1)
afan feagra 97 &1 78 #¢ faar
™ g

Shri Muthu Gounder: Have any
steps been taken to popularise other
national languages in Hindi-speaking
areas? If not, will the name ‘All
India Radio' be changed to ‘All Hindi
Radio’?

Mr. Speaker: The question relates
to the propagation of Hindi. He can
table a geparate question.

Shri Buta Singh: Are there any
indicationg from non-Hindi speaking
areas suggesting resistance to the im-
posltion of Hindi through AIR?

Skri Sham Nath: No, Sir.

APRIL 22, 1963

Oral Answers 11014

Shri Kapur Singh: Are Government
aware of the popular quip that

“fgst & mwraTe gfag”
means
‘gl § fgr gfag”
If so, what steps are taken to remove
the impediments thus implied?

Shri Sham Nath: 1 did not under-
stand the question, Sir,

Shri Hem Barua: It is a very intelli-
gent question.

Mr. Speaker: AEE T
w1 541 & fF w3 78 #1 oman & %
“fe=r § T gfaw’, @1 9w oW
YT AAT Ag g0 & f@ CwErvan &
et g’

The emphasis is on popularising and
propagating Hindi and not the sama-
char,

Shri Tyagi: They are both inter-
dependent.

Mr. Speaker: Order, order.

Shri Sham Nath: In the bulletins
that are broadcast, simple language is
used and I think everybody is able to
understand it,

Shri P. Venkatasubbaiah: Is it a
fact that there has been favourable
response from the non-Hindi speaking
pecple to the programmes that have
been broadcast from AIR? If so, have
any more suggestions come to extend
the programmes further for some more
time so that Hindi may be popularised?

Shri Sham Nath: The matter is
always before the authorities. Every
care is taken to extend the Hindi pro-
grammes as far ag possible

Shrimati Savitri Nigam: As national
songs have been very popular in non-
Hindi speaking areas, have the AIR
authorities been able to decide to
broadcast these mnational songg for
more time?
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Shri Sham Nath: As far as national
songs are concerned, they are broad-
cast from stations in the non-Hindi
speaking areag also. We have a col=
lection of national songs. The records
of national songs are forwarded from
one station to another.

Dr. Sarojini Mahishi: May I know
whether there will be an addition of a
few minutes of Hindi programmes to
the rural broadcasts in the non-Hindi
speaking areas?

_Shri Sham Nath: Not at present,
gir.

Specialised Training for Armament
Factories

+
[ Shri Maheswar Naik:
Shri Ram Harkh Yadav:
Shri Yashpal Singh:
| Shri Bishanchander Seth:

*970.

Will the Minister of Defence be
pleased to slate:

(a) whether it iz a fact that a num-
ber of tutorial classes have been open-
ed at the ordnance and research estab-
lishments of the Defence Ministry for
imparting specialised training to the
technician trainees needed for the
armament factories;

(b) if so, the number of such insti-
tutions so far established and the
number of trainees now undergoing
training; and

. (c) the scope of the course of train-
ing sought to be imparted under the
scheme?

The Minister of Defence Production
in the i of Defence (Shri
Baghuramaiah): (a) Tutorial classes
were introduced in July 1961 in Def-
ence Establishments to coach students
who may be either Government em-
ployees or others with the object of
imparting higher training necessary
for employment in Defence Establish-
ments, including Ordnance Factories,
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{b) No Institutions have been estab-
lished solely for the purpose; the
existing Defence Establishments are
being utilised. Tutorial classeg are
conducted in 28 Defence Establish-
ments and the number of students re-
ceiving training is 3,300,

(¢) Training is being imparted 1o

prepare students for the following
examinations:—
(i) The Associate Membership

Examination of the Institution
of Engineers (India).

(ii) The Associate Membership
Examination of the Aeronauti-
cal Society of India.

(iii) The Graduateship Examination
of Institution of Telecommuni-
cation Engineers (India).

Shri Bhagwat Jha Azad: May I
know by what time the trainees that
we shall get as a result of this train=
ing will be re-employed in the defence
factories for further production?

Shri Raghuramaiah: There is no
guarantee of employment in this case.
The object is to train those who are
already in employment in the defence
departments as well as outside. In
fact, one of the conditiong for enrcl=-
ment is that they must be already em-
ployed. But after this training, if they
are found siutable, according to the
qualificationg they would be taken into
the various defence establishments.

Shri S. M. Banerjee: There are
many apprenticeships courses in the
ordnance factories., May I know whe-
ther those persons who are working at
present as apprentices will also be
given specialised training, and if so,
for how many years?

Shri Raghoramajah: As I have
already said, the period of training in
thig case is about 3 to 3} years. Any-
body who hag science in intermediate
and who has passed science and who is
already employed, subject to certain
other qualifications, will be eligible.

Mr. Speaker: He wants to know
whether the apprentices also will be
included.
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Shri Raghuramaiah: Those who are
in actual employment will be eligible
for this,

Shri S. M. Banerjee: Perhaps, my
question has been misunderstood.....

Mr. Speaker: He wants to know
whether the apprentices are consider-
ed to be in employment or not......

Shri S. M. Banerjee: There are
apprentices who are undergoing some
course already, I wang to know whe-
ther they will also be eligible.

Mr. Speaker: He wanis to know
whether those apprentices alsp are
eligible for this training?

Shri Raghuramaiah: I would like
to have notice.

Shri Sham Lal Saraf: May I know
whether metal-cutting and metal-
forming are also included in the
course of training, in order to build up
our armaments industry?

Shri Raghuramaiah: Ags I have
given out in the answer, the idea’is to
prepare them for one of the three
membership examinations mentioned
in the main answer. Any subject
which is a subject for these examina-
tions will naturally be taught.

Shrimati Savitri Nigam: May 1
know whether any assessment has
been made to ascertain whether this
specialised training programme has
resulted in better and more produc-
tion and better efficiency?

Shri Raghur2maiah: Actually, the
scheme was started round about 1960
or so and some persons have passed
the Graduateship Examination of the
Institution of Telecommunication Engi-
neers and alsp the Associate Member-
ship Examination of the Aeronautical
Society of India. It is too early to
make any assessment.

Shrl Buta Singh: May I know
whether any special facilities are given
to attract Scheduled Caste trainees in
these armaments factories?
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Shri Raghuramaiah; Anybody who
has the qualifications that 1 have
mentioned would be eligible.

Production of Tractors and Trucks

-+
( Shri D. C. Sharma
gy, J Shri Ram Harkh Yadav:
" ] Shri P. C. Borooah;
|_ Shri Onkarlal Berwa:

Will the Minister of Defence be
pleased to state:

(a) whether the tractor and truck
output is lagging behind the target;

(b) the targets set for the Third
Plan period; and

(c) the steps proposed tgo be taken
to achieve the same?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) to (c). A state-
ment is laid on the Table of the House,

STATEMENT

The Agreement for the manufacture
of tractors under licence from M/s.
Komatsu  Manufacturing Company
was concluded in September, 1958.
The manufacture of the tractors com-
menced in 1959 and it was planned
that a rate of production of 190 trac-
tors per year will be reached in the
third year of production and main-
tained at that level. The target of
production during the Third Five Year
Plan period was thus 950 tractors.
During the first two years of the Third
Five Year Plan period the number of
tractors manufactured was 235 against
the target of 380 tractors. One of the
reasons for the shortfall is that during
1961-62 M/s Komatsu introduced
changes in the model and new draw-
ings had to be obtained and the pro-
duction planned. The production of
tractors had also been affected during
the last 5 to 6 months on account of
the priority given to the production
of Armament items. It is proposed to
increase the preoduction of tractors by
obtaining tractor components from the
civil gsector.
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2, The Agreement for the manufac-
ture of the Shaktiman Trucks in India
was concluded in September 1958. The
manufacture of the trucks in India
commenced in June 1959 and it was
planned that a rate of production of
1,500 trucks will be reached in the
third year of manufacture and main-
tained at thag level. The target of
product.on during .ii-- Third Five Year
Plan period was thus determined as
7,200 trucks. During the first two
years of the Third Five Year Plan
period, 1962 trucks have been supplied
to the Army. The shortfall is due to
the fact that in the same Ordnance
Factory the manufacture of Nissan 1
Ton trucks was undertaken from 1%61-
62 and of the Nissan Patrol wvehicles
from 1962-63. The target fixed for
1963-64 is a total number of 400 vehi-
cles per month comprising of Shakti-
man 3 Ton, Nissan 1 Ton and the
Nissan Patrol. As in the case of trac-
tors it is also proposed to take the
assistance of the industries in the civil
sector for the manufacture of truck
components,

Shri P. C. Borooah: May I know the
percentage of the indigenous content
in the production of trucks and trac-
tors in the ordnance factories, and
whether the target was not achieved

during the second year of the Third
Plan?

Shri Raghuramaiah: The actual pro-
duction started in July. 1959 so far as
trucks are concerned. During 1361-62,
the indigenous content in the case
of trucks was 434 per cent.

Mr. Speaker: Is that according to
the targets that we had?

Shri Raghuramaiah: I might explain
that the indigenous content element
was fixed in relation to the number of
trucks manufactured and not neces-
sarily in relation to a certain period.
It may be that due to certain reasons
the number of trucks contemplated in
the first year were not completed
during that year, and they were
carried over to the next year; so,
the indigenous content element also
would naturally increase during the
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next year, depending upon the last
portion of the order which has been
executed in the succeeding year.

Shri P. C. Borooah: May I know by
what time the object of total indigen-
ous manufacture of tractors is expect-
ed to be achieved?

Shri Raghuramaiah: There is
always a certain element which has
to be necessarily imported, but, broad-
ly speaking, by March 1964, in the case
of trucks, the indigenous content will
be further increased to 68 per cent,
and by March, 1965 to 77 per cent.

ot WiEe M9 A@ : ITF WA
F Q0 F ¥ fau q e fazaw
FIAT § F@MFTT gL £ Wi W g,
gifsma?

Shri Raghuramaiah: Manufacture
of trucks is in collaboration with MAN
of Germany.

Shri Ranga: I take it the explana-
tion given by the Minister had already
been presented to the Public Accounts
Committee, and it was only after that
that the Public Accouns Committee
submitted its report to Parliament that
he Minisry had failed to achieve the
targets that were placed before the
factory concerned by the Ministry it-
self as also the targets that were pre-
sented before Parliament.

Mr. Speaker: That has been admit-
ted in the statement itself,

Shri Ranga: Therefore, the explana-
tion is unsatisfactory.

Mr. Speaker: He was speaking about
components.

Shri Ranga: Even with regard to
components, the Public-Accounts Com-
mittee said the achievements were
below the targets and they gave the
explanation that is now given. They
had already given that explanation
before the Public Accounts Committee,

Mr, Speaker: Shri Kamath,

Shri Hari Vishnu Kamath: Ig it not
a fact that the Shaktiman truck which:
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was launched with such fanfaronade
three or four years ago was found to
be defective later on in part of its
construction, and also the tractors sup-
plied to the Dandakaranya Authority
were found to be defective; if
so, what steps have been taken to
eliminate the defects in both the
trucks angd the tractors?

Shri Raghuramaiah: In the case of
the tractors, the Ministry of Rehabili-
tation should be able to say what the
position is. It is true there were cer-
tain complaints. Later on, some of the
parts were replaced, and that is the
position about the tractors. About the
trucks, I would like to look into it
because I have not the material with
me at the moment.

Shrimati Renuka Ray: The Minister
said that the indigenous components
of the trucks was 43 per cent and that
it might go up to 68 per cent. I want
to know how much of this are impor-
tant components such as carburetter
which are absolutely essential?

Shri Raghuramaiah: In the case of
trucks, we are producing certain
components of the engine, but the
main part of the engine is still being
imported. That accounts for a consi-
derable percentage.

shqi U, M. Trivedi: May I know
how the production of these Shakti-
man trucks has been progressing so
far? Have we given up the idea of
producing those trucks at all?

Shri Raghoramaiah: We have not
only given up t he idea of produc-
ing, the production of Shaktiman 3
ton trucks; in the same place we are
also producing now, as the House
knows, Nissan one ton truck and
Nissan Patrol which is a jeep.

Shri Vidya Charan Shuokla: May I
know the target fixed by the Govern-
ment for production of trucks and
tractors for 1962 and whether those
targets have been achieved?

Mr. Speaker: That is contained in
the statemaent.
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Shri J. P. Jyotishi: May I know the
ratio of the price of the indigenous
components and the foreign ones?

Shri Raghuramaiah: If the refer-
ence is to the cost of the truck visa-a-
vig the cost of a comparable category
which is imported, our price ig about
Rs. 40,000 while the imported cost is
about Rs. 50,000.

FaT w3 | &fw o
+
*ewa (it wew 9 ¢
S st W v W

Fa1 sfee 74T 3¢ o=, 1253
F WAOfET o §EHT s F A}
F o § Oz O &1 g &4
e

(%) 9o 93w & uF, gft+ o
g9 &1 o1 w29 fa=radE g1, 39
& g & 3@ odrw g o g
g

(m) == &= &1 warfag @
F @t & foa-faq sl Faama fag
™R

() U= 77T T o e §
fFa 9% F1 Fgahr I &1 HrETET
faar ¢ ; "X

() s@at & w7 3% gf<w frr
gl s g ?

sfrean W (st awERE
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[(a) to (d). The State Government
have now decided to set up a Sam;k
School in  UP. under the Sainik
Schools Scheme drawn up by the
Ministry of Defence and necessary
financial provision has been made in
the current year's budget by them. The
question of location of the school and
other alliedq matters are under the
consideration of the State Gowvern-
ment.]
W T WEr A% & AT
F @ sy & IAT S3@ A UK
FeaTe W gfaver gATag F A9
i foge 21 a8t § 97 sEerd 99
T § AT WA T 4 AEY aqwrar S
71 2 f6 98 Fa g% sarfex 21 e )
o wrgm £ f 3tEm
QT FTCO § ST 41 HEIAA 93 W@ g 7

Shri Y, B. Chavam: I can only say
that the correspondence between the
State Government and the Defence
Ministry was about taking over the
Saink school that is being run by the
U.P. Government at Lucknow. Pro-
vision of the other sainik school is
not a matter of correspondence
the U.P. Government and the Defence
Ministry.

st WeR T : FT AEATE A
oY & g ® ag a ré § fw sex
yay faqe o ¥ @ e § o
iz faqre gar 97 I FT IO
€T AT ¥ A& oA 7 ag aifew 5@
# fs Iox BT # 77 ¥ wfaw &=
faw &7 ¥ fawr &, gt TEaTT faa
®, 95 g fw =@ wnfw fF
STATT ? T 39 gvEeH § WG §Er
St £ St guT &, 9] | T
| Frerr # sy ?

Shri ¥, B. Chavan: ns the hon
Member himself hag said that the U.P.
Assembly has discussed the matter, I
think that it must be under the con-

sideration of the Government. Cer-
tainly we have no hand in the matter,

St WTTER W1 WTATT: F97 59 S H

-
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¥ W97 9T g F@T 97 qHAT ¢ fF I
dfaw e 7 fraa faefagi & sfwo
#T ga79 T ¢

Shri Y. B, Chavan: It depends upon
the provision they make but it is
normally about 300 or more,

Shri Sham Lal Saraf: What consi-
derations weigh with the Government
in locating or opening of a Sainik
school? Does a final decision rest with
the State Government or the Ceniral
Government?

Shri ¥. B, Chavan: For al! practi-
cal purposes the decision rests with
the State Government.

Indians in Burma
*973. Shri Koya: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
of the difficulties of Indians in Burma
who visit India to attend to some
urgent matters but are not issued re-
entry visas by the Burmese Govern-
ment; and

(b) if so, the action Government
are taking in the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir. The Govern-
ment of India are aware that Indians
in Burma are facing difficulties in ob-
taining re-entry visas from the
Burmese authorities whenever they
desire to visit India for short periods.
The Burmese Government has, how-
ever, not imposed a complete ban on
the issue of re-entry visas; that Gov-
ernment is only more restrictive now
in the issue of such wisas. The new
restrictive policy applies to all forei-
gners in Burma.

(b) The Embassy of India in Burma
has taken up the matter with the
Burmese Foreign Office.

Shri Joachim Alva: Certain difficul-
ties have been created against the
Indians because some of them indulge
in malpractices in regard to the rate
of interest. There are others who
make gn honest living......
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Mr. Speaker: I thought he wanted
to put a supplementary question.

Shri Joachim Alva: I am asking
whether the Government is helping
those who have been making an
honest living there and who want to
come here?

Shri Dinesh Singh: What
question, Sir.

is the

Mr. Speaker: I could not also follow.
Would he put the question again?

Shri Joachim Alva: That is why 1
tried to explain.

Mr. Speaker: If he puts the ques-
tion without explaining probably it
would be easily understood.

Shri Joachim Alva: The problem is
this. In Burma there are two classes
of scitlers. There has been a lot of
prejudice against a small set of people
on account of the malpractices indulg-
ed in by them in regard to the rates
of interest, The asther is an honest
class.

Shri Dinesh Singh: It applies to all
foreigners, not only Indians.

Shri Hem Barua: Is it a fact that
the Tamil cultural society in Rangoon
has suggested in a memorandum to
the Prime Minister to send a Parlia-
mentary Delegation to Burma to study
the situation emerging out of the en-
forcement of these now rules and regu-
lations by the Burmese Government
and if so, what is the reaction of the
Prime Minister to this memorandum?

Shri Dinesh Singh: It is not for us
to study these rules or for the Parlia-
mentary Delegation. These rules are
framed by the Government of Burma.
We are representing the difficulties of
these people to the Government of
Burma,

Mr. Speaker: Was any represen-
tation received?

The Prime Minister and Minister of
External Affairs and Minister of
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Atomic Energy (Shri Jawaharlal
Nehru): I have no recollection; I
cannot say definitely.

Shri Hem Barua: It was in the
papers.

Shri Hari Vishnu Eamath: It may
be checked up.

Shri U, M, Trivedi: May I know if
this  difficulty is created against
Indians in the last six months only
and has it anything to do with the
pressure being brought on the
Burmese Government by the Chinese?

Shri Dinesh Singh: It is not only
against Indians.

Mr. Speaker: It is mnot against
Indians only. It is against all foreig-
ners. He has said that. Next question.

Calcutta Gas Company

+
»g15. J Shri P. C. Borooah:
* 7, Shri Indrajit Gupta:

Will the Minister of Planning be
pleased to state:

(a) whether the Planning Commis-
sion has completed its study of the
Calcutta Gas Company's modernisation
scheme;

(b) if so, whether any decision has
been taken regarding the financial
commitments of the scheme; and

(¢) whether necessary foreign ex-
change will be sanctioned?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) The Planning Commis-
sion, in consultation with the Minis-
tries concerned, has completed the
examination of the proposal relating
to the Calcutta Gas Company's
modernisation scheme.

(b) and (c¢). The question of making
available the foreign exchange and
rupee funds required is under
examination between the Planning
Commission and the Ministry of
Finance.
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Shri P. C. Borooah: May I know
what are the main drawbacks of the
present gas supply system which it is
suffering from, and what are the
salient features of thig scheme?

Shri C, R. Pattabhi Raman: The
objectives of the scheme are: firstly,
to increase ag early as possible the gas
load from the existing level of five
million therms to 10 million therms;
secondly, to renovate and expand the
existing distribution system to enable
it to meet the requirements in full of
the existing consumers as well as to
expand the distribution system to the
newly developed areas of Calcutta
The renovation of the existing system
will reduce to a great extent the loss
of pgas through leakage in the main,
and its extension, besides improving
the supply position in the existing
distribution system, will enable the
undertaking to meet the demand for
gas connections from new areas of the
city.

Shri P. C. Borooah: May I know
whether it is a fact that the scheme
was sent up to the Central Govern-
ment a vear ago and, if so, what are
the reasons for not being able to come
to a decision in the matter?

Shri C. R, Pattabhi Raman: It is a
fairly large and comprehensive
scheme. It implies the laying of a
pipeline from Durgapur to Calcutta,
It also covers industrial areas, and so
it requires study and examination.

Shri S. M. Banerjee: May I know
whether the scheme will include the
supply of gas for domestic purposes
and, if so, to what extent?

Shri C. R. Pattabhi Raman: So far
as domestic purposes are concerned,
perhaps another 60 miles of pipes will
have to be laid. But it will also in-
clude industrial purposes roundabout
Calcutta.

Shrimati Renuka Ray: How long
will it take to come to a decision?
Already four years have elapsed, How
long will it take to start doing some=
thing? Can he give us some idea?
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The Minister of Planming and La-
bour and Employment (Shri Nanda):
A decision hag already been taken in
principle, and I believe it was not
taken in time to have it included in
the budget this time. A supplement-
ary budget might come in

Planning Commission Adviser's visit
to Andhra Pradesh
*976. Shri P. Venkatasubbaiah: Will

the Minister of Planning be pleased to
state:

(a) whether it is a fact that the Ad-
viser (Programme Administration),
Planning Commission had recently
visited Andhra Pradesh to review the
progress of utilisation of water for
K. C. Canal and Rajoli Bunda projects;

(b) whether a report has been sub-
mitted by him to the Planning Com-
mission; and

(¢) if so, the salient features there-
of?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). Yes. Sir.

(c) A statement giving the salient
features is laid on the Table of the
House. [Placed in the Library, See
No. LT-1183|63].

Shri P. Venkatasubbaiah: In the
statement that is laid on the Table it
is mentioned that under the Rajoli
Bunda gcheme, out of an irrigation
potential of 54,700 acres that has been
created, only 22,582 acres have been
utilised, and the reasons that have
been given in the statement are that
there is g lack of co-ordination
between the Governments of Andhra
Pradesh and Mysore so far as the al-
lowing of water and the timing of it
is concerned. If that is so, may I
know what arrangements have been
made to arrive at a perfect under-
standing between these two Govern-
ments to give water in time and alse
regarding the quantity to be specified
for supplying to the agriculturists?
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Mr. Speaker: If a supplementary
question itself takes five minutes, the
answer also might take as much time.

Shri P. Venkatasubbaiah: Ii has
been given in the statement.

Mr, Speaker: He knows the state-
ment and he ought to put a question
straight. All right; the Minister may
answer it.

Shri C. R. Pattabhi Raman: It 1Is
primarily a matter for the two State
Governments—Andhra Pradesh and
Mysore. Of course, the good offices of
the Central Government are there, We
are endeavouring to see to it that an
agreement is reached.

Mr. Speaker: Shri Venkatasubbaiah.

Shri Ranga: Are not the good
offices of the Union Government to be
utilised in order to see that......

Mr. Speaker: Order, order. I have
called Shri Venkatasubbaiah,

Shri Ranga: I am sorry.
-

Shri P. Venkatasubbaiah: Under the
K. C. Canal project, out of an acreage
of 2:78 lakhs to be irrigated, 98,000
acres are still remaining unirrigated.
May I know whether it is a fact that
there is a lack of co-ordination
between the two departments of the
State Governments concerned, and
that it is not the fault of the farmer
and, if so, whether the team of the
Planning Commission sent from here
had impressed upon the State Govt.
the desirability of removing all these
bottlenecks?

Mr, Speaker: A supplementary ques-
tion should not be so long.

Shri C. R. Pattabhi Raman: All
arrangements have been made to
remove all the difficulties that have
been mentioned in the statement that
has been supplied.

Shri Hem Barma: On a point of
order. According to the rules, a Mem-
ber might use 150 words in a question
that he puts.
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Shri Ranga: Why does the hon.
Member invoke all sorts of things
now?

Mr. Speaker: If it is resorted to
too  frequently, perhaps I might
request the House to reconsider that
rule.

Shri C. R. Pattabhi Raman: It is no
doubt true that the peasants must
know definitely when the water will
be coming. We have given instruce
tions to notify the dates and that the
dates should be informed in advance.
Apart from that, the pattern of crops
itself may have to be changed. For
instance, in the black cotton soil, new
kinds of crops may have to be intro-
duced. We are endeavouring all the
time to see that they are educated in
this.

Shri Ranga: Do Government have
the necessary official equipment in
order to use their good offices in right
time to see that there is coordination
between the two Governments and
the irrigation potential does not go
wasted?

Shri C. R, Pattabhi Raman: We are
all the time doing that.

Mr. Speaker: He wants to know
whether Government have the neces-
sary equipment.

The Minister of Planning and
Labour and Employment (Shri Nan-
da): The officers who go out are fully
equipped; they understand business.
Their visit has led to certain recom-
mendations, which will remove the
defects which have been noticed.

Shri Heda: Is it not a fact that the
quantum of water allocated to the
States under the K. C. Canal project
has been fixed and it so why is the
water allocated to Andhra Pradesh
not being supplied, particularly when
the State at the upper end did not
utilise ity own quota?

Shri C. R. Pattabhi Raman: I may
not be able to give the cubic feet
capacity so far as the release is con-
cerned. ‘But with regard to the poten-
tial and utilisation, I may give the
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figures. So far as the potential is con-
cerned, it was 6:37 lakhs at the end of
the Second Plan. It was 6:64 lakhs in
1961-62 and 8:57 lakhs at the end of
1962-63. The utilisation figures are res-
pectively 464 lakhs, 5:14 lakhs and
7:01 lakhs. The latest position 18
likely to be about 13-44 lakhs. Slowly
it is improving all the time.

A LR. Broadcasts to West Asia

+
+977 J Shri Sidheshwar Prasad:
* Shri Indrajit Gupta:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether his attention has been
drawn to the news item published in
the Stateman of the 4th April, under
the Title “A.ILR. Broadcasts to West
Asia: Need to change to Medium
Waves”; and

(b) if so. the steps being taken to
improve broadcasts to listeners in
West Asia?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) In view of the geographical
location of India in relation to West
Asia as well as the propagational
characteristics and  limitations of
medium-wave transmissions, a medium
wave transmitter located on Indian
territory is not, by itself capable of
covering the West Asian countries.
The question of overcoming this obs-
tacle is receiving the attention of
Government.

ot fedwx war - ¥ oag AW
W & 5 ofsswr ofrar &1 mam-
@t & 1w swf feqr
& ¢ wEW aw @ fawww wrane
g T 78 7 37 F a1z ot #h-
w9 62w F i e gad
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Shri Hari Vishnu EKamath: May I
know, Sir, how many foreigners are
employed in the West Asian language
units of the All-India Radio and after
Government's unfortunate experience
of the former employees and personnel
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in the Portuguese language unit and
the Chinese language unit, hag Gov-
ernment taken cteps to accelerate the
process of Indianisation of all our
language units in All-India Radio, in
view of the fact that Indians are the
best linguists in the world?

Shri Sham Nath: Sir, 1 would re-
quire notice. That supplementary doeg
not arise out of thig question.

Shri Hari Vishnu Kamath: Notice
of what, Sir. you please help him.

Mr. Speaker: What he means 1o
say is really, in a way, a suggestion
and also seeking some information.
He wants to know whether any steps
are being taken to substitute those
foreigners who are employed there in
these broadcasts by Indians themselves
who can very well do those duties in
the foreign languages in the world.

Shrl Hari Vishnn Kamath: We have
the best linguists in the world.

Shri Sham Nath: We always try
to do that; but at present there is
nothing which we could do more.

Shri Hari Vishnu Kamath: I could
not hear the last part of it,

Mr. Speaker: Every effort is being
made to do that,

Shri Hari Vishnou Eamath: What
effort?

Shri Joachim Alva: Since the emer-
gency, are we just satisfied with the
Arabic Unit that is working? Ig it
working fast enough or have we
increased the personnel in the Arabic
Unit or the West Asia Unit as we
call it?

Shri Sham Nath: We think the
Arabic Unit is working quite satisfac-
torily as we have not received any
complaint against its working.

Shrl D. C. Sharma: Has the Lis-
‘teners’ Research Unit applied itself to
listening in this part of the world; if
so, may I know the number of letters
‘that we receive per month and what
kind of content those letters have?
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Shrl Sham Nath: We sometimes get
information regarding the position of
our broadcasts from our Embassies
and we have not recently received any
complaint in regard to the Arabic
Unit.

Shri D. C. Sharma: Sir, he has not
understood my gquestion. We have the
Listeners’ Research Unit in the AIR—
perhaps the hon. Minister does not
know anything about it. I want to
know whether that Listeners’ Research
Unit applies itself to this problem; if
so, does it get any letters and what
kind of letters does it get?

Shri Sham Nath: This question re-
lates to reception in foreign countries.
I think the hon. Member is referring
to the Listeners’ Research Unit which
we have got here while he wants to
know how many letters we get from
listeners, from where?

Shri D. C. Sharma: From there.

Shri Sham Nath: We do not get any
letters from listeners in foreign count-
ries.

Shri Tridib Kumar Chaudhuri; May I
know what are the languages in which
broadcasts are made from this West
Asian Unit?

Shri Sham Nath: In Western Asian
Service for Afghanistan in Pushto, in
Persian for Persia, in Arabic for
Saudi Arabia, Egypt etc., and in French
also for other parts of West Asia,

Shri Hari Vishnu Kamath: No
Hebrew?

Mr. Speaker: Next Question—Shri
Yajnik.

An Hon. Member: He is not in his
seat, -

Mr. Speaker: Next Question—Shri
P. C. Borooah.

Shrimati Renuka Ray: Please allow
me to put one supplementary.

Mr. Speaker: 1 would have gladly
done that, but that would upset the
whole procedure now.
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Idle Manpower

*979. Shri P. C. Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether the Planning Commis-
sion has drawn up an elaborate pro-
gramme of 450 projects to husband
idle manpower; and

(b) if so, the details of the scheme?

The Deputy Minister in the Minis-
try of Labour angd Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) and (b). The Planning
Commission have decided that the
scheme of taking up works projects
for utilisation of rural manpower will
be extended to about 500 more blocks
during 1963-64 besides the 228 blocks
allotted during 1960-61 and 1961-62.
A note giving the details of the
scheme is placed on the Table of the
House. [Placed in the Library. See
No. LT-1184/63].

Shri P. C. Borooah: May I know
whether any estimate has been made
of the idle man-power in the country?

Shri C. R, Pattabhi Raman: It is
very difficult. Most of the rural
population is under-employed. 1 can
give the figures about the potential
s far as the utilisation is concerned.

Shri P. C. Borooah: May I know
whether the States have been consult-
ed about the feasibility of this scheme;
if so, what is their reaction?

Shri C, R. Pattabhi Raman: Yes,
Sir; the States are consulted.

Shri P. C. Borooah: What is their
reaction?

Shri €. R. Pattabhi Raman: The
idea is to take the States where there
is lot of unemployment and where
there is not much of industrialisation.
The appendix to the Statement shows
that in the first series Andhra had 3,
and 15 in the next phase, and like
that for all the States, making a total
of 502 as against 196 in the second
series and 32 in the first series.

354 (Al) LSD—2.
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Shri Mansinh P. Patel: May I know
whether these blocks are granted in
the existing NES blocks and also in
post-NES blocks?

Shri C. R. Pattabhi Raman: It is
co-terminous with the blocks but the
programme has been changed.

Shri P. R, Patel: May I know how
many hours of manpower have been
obtained in the blocks in a year?

Shri C. R. Pattabhi Raman: I could
not give the hours but I could give
the amount of work,

Dr. L. M. Singhvi: It is mentioned
in the long statement laid on the
Table of the House that it has recent-
ly been decided not to place any ceil-
ing on block-wise allocation but to
leave it to the State Governments to
make allocations. I would like to
know whether the Government at the
Union leve]l has devised any machi-
nery to review the allocations made
to States from time to time and to in-
vestigate their proper utilisation?

Shri C. R. Pattabhi Raman: All the
fime reports are being called for and
inspections are made by the officers
of the Planning Commission.

Shri Hari Vishnu Kamath: What has
happened to the Prime Minister's
assurance or promise made some time
ago, a couple of years or more
ago I think, that the Planning
Commission would maintain an up-to-
date register of trained technical
manpower? If it is there, does the
register show that a large number of
trained technical manpower is wun-
utilised in the country today and if so,
what steps are being taken to utilise
the same?

Shri €. R, Pattabhi Raman: So far
as this question is concerned, it re-
lates to rural manpower. The ques-
tion, as put now, seems to embrace
both urban and rural manpower. I
have already given figures on a for-
mer occasion, so far as industrial
manpower is concerned, trained skills
are concerned and craftsmen are con-
cerned.
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Shri Hari Vishnu Kamath: Sir, on a
point of order. The question is about
“Idle Manpower”. It does not men-
tion rural or urban manpower. Man-
power is manpower. 1 do not under-
stand his objection,

Shri C. R. Pattabhi Raman: This
question relates to 450 projects of
idle manpower,

Shri Hari Vishnu Eamath: That is
all.

Shri C. R. Paitabhi Raman: It is
really about rural manpower.

Shri Baae: What special steps are
the Government going to take for
providing employment to the landless
labour whe are without employment
for eight months in the year?

Shri C, R. Pattabhi Raman: They
are all being utilized. For example,
now the emphasis is on minor irriga-
tion, soil conservation, drainage, rec-
lamation of Government waste land
and other agricultural production
programme. In all these, idle man-
power is being utilised.

Shri Hari Vishmag Kamath: Sir, on
& point of order. I seek your guid-
ance in this matter. The question re-
lates to manpower for the rural pro-
jects. T suppose, and I am sure you
will agree with me, rural manpower
does not exclude manpower—techni-
cal or otherwise. I put a question
about this technical manpower, as to
what is happening to them and whe-
ther they are employed in the rural
areas,

Mr. Speaker: The hon. Member's
question covers technical manpower in
rural areas as well ag in urban areas.
That was very wide, covering both of
them. Therefore, he said that this is
confined only to one of them. If he
had asked a question on that, perhaps
he would have answereqd it

Shri Hari Vishnu Kamath: Well,
Sir, will you please ask him to answer
it now?

Mr. Speaker: Shri D, J. Naik.
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Shri D, J. Naik: May I know whe-
they any priority will be given to thwe
scheduled areas, so far allotment
under this scheme js concerned?

The Minister of Planning and
Labour and Employment (Shri
Namda): Wherever there is high in-
cidence of unemployment in any
area, for one reason or another, that
area receives prior consideration for
selection under this scheme. The
only basis is the incidence of greater
measure of unemployment.

Mr., Speaker: Shri Kamath asked a
question about rural technical man-
power. If the figures are available,
they may be supplied.

Shri Nanda: Regarding technical
manpower, if in that area there are
some people who have got some skill,
they can also be absorbed in these
works, but primarily these works are
intended for simple operationz in
agriculture for the people who are
there, No high skills are called for
in that type of work.

Shri Hari Vishau Kamath: Does the
Prime Minister agree with this?

Mr. Speaker: Order, order, Shn
Tyagi.

Shri Tyagi: One of the works men-
tioned by the hon. Minister in ihese
blocks is the digging of channels. Is
that all? May I take it that the em-
ployment providedq by the Gowvern-
ment to the villagers is the digging of
channels and not establishment o in-
dustries? Does he also take into ac-
count the defence bank created recvent-
ly, for the digging of channe!? I=
that also a kind of employment given
to the villagers?

Shri C. R. Pattabhi Raman: By De-
cember, 1962,—these figures perhaps,
will be elarifying the situation—
Rs, 77'68 lakhs have been spent and
employment opportunities have been
given to 37 million people.
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Shri Tyagi: What type of employ-
ment? In the blocks, generally,
urban boys go as clerks, etc. Rural
hoys are not taken.

Mr. Speaker: He is making a speech.

Shri Nanda: I may inform the hon,
Member that it is not so. The test in
the choice of the type of work to be
‘offered is that while it gives amploy-
ment and a certain amount of earn-
ing, it also increases the agricullural
potential of the area so that further
employment can be sustained by the
increased production, Therefora, the
tvpe of activities are soil conserva-
tion, minor irrigation and reclamation.
Also where there are not cacusl com-
munications, roads too, they wiil help
in taking the product out. That also
is included.

Shri Ramga: 1Is it not a fact that
these schemes are very much in the
air and they are still being shaped
and the hon. Minister is still busy
preparing things for the benefil of his
department?

Shri Nanda: I think—I do not use
the word confusion—there js some
misunderstanding about the pro-
gramme which is in the Plan and
ne Labour defence bank. These are
two different things.

Shri Tyagi: What type of employ-
ment has been given? That has not
Leen explained,

Shri Nanda: I am only answering
the question regarding this scheme.

Mr, Speaker: This is becoming a
conversation.

Shri R. G. Dubey: May I know whe-
ther there is any proposal befsre tne
Government from a long-range point
uf view to have land reclamation,
afforestation also as part of the
scheme?

Shri C. R. Pattabhi Raman: Yes, Sir.
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Labour Recruiting Depot, Gorakhpur

[ Shri Vishwa Nath Pandey:
980 | Shri Sinhasam Singh:
") Shri Bishwanath Roy:
| Shri K. N. Pande:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether there is a propesai to
sppoint a'Committee to inquire into
the working of the labour recruiting
depot at Gorakhpur;

(b) if so, what will be the terms; of
refererce of the Committee; and

(c) who will be the Members?

The Deputy Minister in the Minis-
iry of Labour and Employment (Shri
R. K. Malviya): (a) No.

(b) and (c). Do not arise.
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Shri Bishwanath Roy: In view of
availability of labourers in that area
in large numbers, may 1 know whether
any improvement in the recruiting
arrangement ig under consideration
before the Government?

Shri R. K. Malviya: Yes. Sir.
Besides coal mines, labour there is
being recruited for other industries,
mining industries, like iron ore. Re-
cently they are being recruited in the
defence forces.
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Shri S, M. Banerjee: I want to
know whether it is a fact that there
was a proposal to abolish this parti-
cular recruiting depot and if so, whe-
ther Gowvernment has taken a final
decision to keep this depot. Will it be
a permanent feature?

Shri R. K. Malviya: In 1959, 3 de-
cision was taken to abolish this depot.
But, then there were various consi-
derations. Several meetings have
taken place. Now, the hon. Minister
has made a categoriacl statement in
Gorakhpur that it will continue.

Indian Delegation for U.A R.

*981. Shri Onkarlal Berwa: Will the
Minister of Defence be pleased to
state:

(a) whether an experts’ delegation
from H.AL. would go to visit the
aircraft factory at Helwan in U.AR.;

(b) if s0, when they would return;

(c) whether the delegation will also
visit other places; and

(d) if so, the names of such places?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir. A pro-
posal to send a team of officers includ-
ing some HAL officers to United Arab
Republic is now under consideration.
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(b) to (d). The details have not yet
been settled.
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Accident in Ballihari Colliery

+

[ Shri P. R, Chakraverti:
Shri D, D. Mantiri:
Shri Ramshekhar Prasad

Singh:
Shri Sidheshwar Prasad:
Shri Onkarlal Berwa:
Shri S. M. Banerjee:
|_Shri P. C. Borooah:

*982, -J1
I
|

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it iz a fact that 3
workers were killed due to celiapse
of roof in Ballihari Colliery, Dhan-
bad on the 5th April, 1963;

(b) whether an enquiry has been
held into the tragic incident;

(c) the steps taken to give interim
aid to the bereaved families, pending
the submission of enquiry report; and

(d) the steps taken to render
prompt medical assistance to tha in-
jured workers?

The Deputy Minister in the Minis-
iry of Labour and Employment (Shri
R. K. Malviya): (a) One worker
died, two were seriously injured and
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iwo received minor injuries due to
fall of side in South Ballihari Colliery
at 1-30 am. on the 6th April, 1963.
The two seriously injured died about
5 hours later.

(b) Yes.

(c) The mine management has paid
interim relief in respect of two of the
deceased, Dependants of the third
nave not come forward for such relief.
Action is being taken for payment of
compensation as provided under the
Workmen's Compensation Act, as also
for relief from the Coal Mines
Labour Welfare Fund.

(d) The 4 injured workers were
brought to the surface as quickly as
possible and sent to the colliery hos-
pital. The two workers who receiv-
ed minor injuries were discharged
after being given first aid, The
other two, who had received serious
injuries, were shifted, after being
given first aid, to the Central Hospital
at Dhanbad where they died an hour
later,

Shri Hari Vishnu Kamath: Was this
a'so during the Safety Week?

Mr. Speaker: Now, the Question
Hour is over.

SHORT NOTICE QUESTIONS

Joint U.S.-Commonwealth Air Mission

+
Dr. L. M. Singhvi:
snQ. 7. JPr
Q L Shri Yashpal Singh:

Will the Minister of Defence be
pleased to state:

(a) whether Government are aware
that some of the details of recom-
mendations of the joint U.S.-Common-
wealth Air Mission have already ap-
peared in the press in this country
and abroad recently; and

(b) if so, whether Government is
now in a position to give a summary
of the repurt and the recommenda-
ticns contained therein?

The Mnster of Defence (Shri Y. B.
Chavan). (2) Government have seen
£0lNe press reports purporting to be
the recommendations of the Mission.
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(b) No, Sir, as Government have
not yet received the report.

Dr, L. M. Singhvi: The Hindustan
Times of the 13th of April carries the
report from the Washington Post
which says:

“US-built fighters, either super-
sonic or subsonic are out of the
question for the time being.”,

And it further goes on to say that:

“Even the short-range Indian aid
programme is unlikely to receive
US approval unless Prime Minis-
ter Nehru comes up with some new
proposals which offer some hope of
settling the Kashmir question when
negotiations with Pakistan are re-
newed on April 22nd.”,

May 1 know whether the atten-
tion of Government has been drawn
to this statement appearing in tihe
name of the military correspondent
of the Washington Post, and if 8o,
whether any effort has been made io
clarify the misunderstanding caused
by it or whether Government are
in a position to confirm the truth of
that statement?

Shri Y. B, Chavan: As far as we
are concerned, we have seen these
reports including the report that is
mentioned by the hon, Member, but
it is rather difficult to wmake any
comments, since weg have not re-
ceived any authoritative report from
the Mission as such:

&t oo fag c wr & oty wwar
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Shri Hem Barua: May [ know
whether it is not a fact that this re-

port appearing in The Hindustan
Times only corroborates that we do
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not want supersonic and subsonic
planes to meet the Chinese air attack,
and it only corrobates what Mr.
Patnaik said in Washington? He also
said the same thing. .. . .

Mr, Speaker: Order, order. The
hon, Member takes every opportunity
to bring in a name. . . .

Shri Hem Barua: He made such a
statement. . . |

Mr, Speaker: Order, order.

Shri Ranga: May I submit that Mr.
Patnaik is not anybody and every-
body? He was sent specially by the
Prime Minister on a roving mission.
Do you think that we are not entitl-
ed to make any reference to him?

Shri Hem Barua: May 1 very hum-
bly submit for your consideration
that the impression that I am getting
Is that some people are allergic to
Mr. Patnaik? 1 just wanted to know
only this, It was DMr. Patnaik, who
was the special envoy of the Prime
Minister who made a statement at
Washington i{o the effect that we do
not want these aircraft to meet the
Chinese air attack, and what has
appeared in the newspapers has only
corroborated what the special.envoy
of the Prime Minister 'has said. That
was what I wanted to know
1 am not allergic to Shri Patnaik
as most people are. If you will
excuse me, you are also allergic to
him,

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Emergy (Shri Jawaharlal
Nehrn): May I say that Shri Patnaik
did not say any of the things attri-
buted to him by the hon. Member?

Shri Hem Barua: It is in the papers,
in the Washington Post.

Shri S§. M. Bamerjee: May I know
whether it has been made &ampiy
ciear to the U.S. Government that
India does not want any help or any
arms aid which should be tied up with
the Kashmir question?
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Shri Y, B. Chavan: As far as the
guestion of aid is concerned, it is no
way cupditioned by any other con-
siderations, It is always considered
on merits, and the delegation that
Is  visiting the United States of
America is going into all these details.

Shri Tyagi: On a point of order. I
suggest that guestions which arc part
of diplomatic negotiations, pariicular-
!y those which relate to strategy.
taking of arms elc, what ivp2 of
negotiations are going on, what our
atlitude is and what the attitud: of
the other Government is—these should
10. be allowed in the House. They
create difficulties in negotiations.

Mr Speaker: But when a question
is put, it is for the Minister then
tu claim protection or privilage on
the ground that it is not in the public
interest to answer, He knows TLest
what is to be disclosed and what is
nct. I just look at him, and if he is
prepared to answer, how could 1 dis-
aliow it?

Shri Nath Pai: Are Government
awar: that in spite of the many dele-
gations that are going from here to
Washington and coming from Washing-
ter to New Delhi, there is gross mis-
understanding regarding tha basic
135ue of Chinese aggression? In that
vonnection, has Government's attem-
tion been drawn to a statetment made
by Gen, Maxwell Taylor before the
House Appropriations Committee say-
irg (2) that he does not know who
shet into whom first, who crossed
into whose land first and (b) that the
land is not properly marked in
NEFA?

Mr. Speakerr That has been clari-
fled.

Shri Jawaharlal Nehru: Yes, it ap-
pears from subsequent clarification
that the statement that Gen, Tayler
inade was a fairly long one. But,
fir some odd reason, only th: hrst
sertence or two  was  published.
Supsequently, the U.S. Government
liave given publicity toe the whule
statement, which does not bear out
ot interpretation. Although he said
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ticse  words, subsequent
ciarify that greatly,

things

Shri S. M. Banerjee: This was dis-
allowed the other day when I wanted
to ask a question.

Shri Joachim Alva: There is a re-
port that the UK Government is em-
phasising the need for subsonic planes
for our defence while the U.S. Gov-
ernment is emphasising on supersonic
planes for our defence. May I know
whether Government is holding the
view that supersonic planes are
essential for our defence?

Shri Jawaharlal Nehru: That Iis
exactly the kind of question to which
Shri Tyagi referred, 1 think he had
betier consult him.

Shri S, M. B:nerjee: The hon.
Prime Minister stated that the testi-
mony of Gen. Maxwell Taylor was
contradicted and a elarification was
issted by the U.S. Government. I
want to know whether the U.S. Gov-
ernment did not clarify the words
where he said that ‘Indians were edg-
ing forward....”. Was this not the
Chirese line or Chinese version that
we invaded and not they? Has the
attention of the U.S, Government been
drawn to this, that this should also be
contradicted or clarified?

Shri Jawaharlal Nebru: I cannot
answer on behalf of the U.S. Govern-
ment,

Shri S. M. Banerjee: Has this been
brought to their notice?

Shri Jawaharlal Nehru: We have
brought nothing to their notice, They
have clarified it of their own accord.
We have not talked to them on the
subject,

U.S. Task Force in India

.+.
Dr. L, M, Singhvi:
sNQ. 8 JP B
Q. 8 7\, Shri Yashpal:
Will the Minister of Defence be
pleaced to state:

(n) whether any specific assignments
and duties have been agreed to for
the U.S, Task Force in India; and
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(b) if so, whether a statement will
ke laid on the Table of the House?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). There is no
U.S. Task Force in India and, there-
fore, the guestion of specific assign-
ment and duties to such a Task Force
does not arise. There is a2 Squadron
of C-130 Transport Aircraft "of U.S.
Air Force which is assisting the LA.F.
in transporting essential defence sup-
piies to certain forward areas.

Dr, L. M, Singhvi: May T know
whether the concept of a U.S. task
force or the idea of a U.S. task force
was mooted and is stiFl under active
consideration as reported by the Press?
Whether it is here or not is not the
question The question is whether any
terms or assignments have heen
agreed to for a task force which may
be in India or which is proposed to
be in India?

Shri Y. B. Chavan: No Sir,

Shri Tridib Kumar Chaudhuri: May
I know if from our side any proposal
was mooted or any request was made
to the U.S. Goverrmament to send a task
force from U.S. for defence purposes?

Shri Y. B, Ohavan: No, Sir.

WRITTEN ANSWERS TO
QUESTIONS

Seminar on Space Physics

*969. Shri Shree Narayan Das: Will
the Prime Mirister be pleased to state:

(a) whether the Seminar on Space
Physics held recently in Ahmedabad
under the auspices of the Indian
National Committee for Space Re-
search has suggested any programme
for space research to be undertaken
by Government; and

(b) if so, the important features of
such a programme?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). The purpose of
the Seminar on Space Physics ho'1 at
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Ahmedabad was to enable Indian
Scientists interested in problems of
space research to meet workers in the
field from other countries like U.S.A.
and UK. and discuss problems, which
it would be worthwhile and practic-
able to undertake in the near future
at various institutions in the country,
including the Equatorial Sounding
Rocket Launching Site, which is being
set up at Thumba, near Trivandrum.
The Seminar discussed the possibility
of undertaking satellite based studies,
sounding rocket studies and studies in
the development of small sounding
rockets and the experiments that
could be conducted in these fields.

Indian Army Personnel in Congo

*978. Shri Yajnik: Will the Minister
of Defence be pleased to state:

(a) whether  Government  have
received any report from the United
Nations about the performance of the
Indian Army units that served recently
in Congo; and

(b) whether any promotions or
rewards are being given to indivi-
duals or units who have distinguished
themselves during their service in
Congo?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir. The Secretary
General, United Nations has highly
commended the performance of our
Contingent in the Congo.

(b) For acts of gallantry and dis-
tinguished service performed by our
personnel in operations in the Congo,
individuals have been awarded appro-
priate decorations, some of which also
carry monetary allowances and lump-
sum cash grants, Military units, as
such, have not been given any awards.

Promotions are made under normal
rules and as such no promotion has
been made specifically for distinguish-
ed service rendered in the Congo
operations.

Rehabilitation of Evacuees in NEFA
*983. Shri Maheswar Naik: Will the
Prime Minister be pleased to state:

(a) whether with the restoration of
civil administration in NEFA, all the
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evacuees from NEFA have moved back
to their hearths and homes;

(b) if not, how many of them have
yet to be moved back; and

(e) in what way those evacuees who
have gone back have been rehabili-
tated?

The Parliamentary Secretary to the
Minister of External Affairs (Shri D.
Ering): (a) Yes All NEFA evacuees
from the various camps have returned
to their villages.

(b) Does not arise.

(e) Rs. 1,893,000 have been spent on
rehabilitation measures quite apart
from any expenditure incurred in the
camps in  Assam, Rehabilitation
measures in NEFA include distribu-
tion of foods, utensils and clothing
and, in deserving cases, cash grants
for reconstruction of houses. Agricul-
tural seeds, livestock and craft mate-
rials are also being supplied.

Accident in Jamuna Colliery

*984. Shri Indrajit Gupta: Will the
Minister of Labour and Employment
be pleased to state the action taken
on the recommendations of the Addi-
tional Chief Inspector of Mines made
in his report on the accident in the
Jamuna Colliery .in Madhya Pradesh
on the 15th February, 19637

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): As recommended by
the Additional Chief Inspector of
Mines, action is being taken for insti-
tution of criminal proceedings against
the Agent of the Colliery.

U.N. Peace keeping Operations

*00E Skri Maheswar Naik: Will the
rrime muuswei be pleased to state:

(a) whether India along with six
Gilref ¢ouniries has submitted a memo-
randum to the working group appoint-
ed by the U.N. General Assembly on
arrears of contributions from Member
Nations;

(b) if so, the steps suggested for
the realisation of the arrears; and
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(c) whether India is expected to be
compensated for her military and
medical contingents placed under
U.N.'s disposal in Congo? .

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, Sir. India
and five other members of the Work-
ing Group submitted a working paper
on the subject, They expressed the
hope that, in view of the difficult
financial position of the Organisatien,
the Member States concerned would
disregard other factors and undertake
necessary constitutional and financial
arrangements for payment of arrears
and that, pending such arrangements,
they would announce their intention
to do so. The signatories also invited
the Member States who object to
making these payments on political
and juridical grounds to make a special
effort towards solving the financial
difficulties of the Organisation by
making the payment in question. They
further invited the Secretary-General
of the United Nations to commence
immediately a general examination of
the situation and, in consultation with
the Member States who have financial
difficulties, work out appropriate
arrangements, including the possi-
bility of payment of arrears by instal-
ments. The Secretary-General was
also invited to submit a preliminary
report on the subject to the Special
Session of the General Assembly next
month and a full report to the 18th
Session of the General Assembly next
September.

(c) The United Nations has accepted
responsibility for all extra and extra-
ordinary expenses incurred by India
in providing the troops for service in
the Congo, including expenditure in
respect of replacement of personnel
and eguipment.

Military Aid from Canada

2123. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased
io state:

(a) whether the Government of
Canada have offered military aid to
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India in the shape o! Trainer Aijr-
crafts; and

(b) if so, the details of the trans-
action?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Yes, Sir.

(b) The Government of Canada
have agreed to supply 36 Harvard
Trainer aircraft on a grant basis. The-
transportation charges and other
expenses incurred in transporting the
aircraft from Canada to India will be
borne by us.

Third Plan Targets for Bihar

2124. Shri Sidheshwar Prasad: Will

the Minister of Planning be pleased.
to state:

(a) whether the targets of the Third:
Five Year Plan for Bihar have been.

revised due to emergency or other-
wise;

(b) whether the Planning Commis-
sion have offered assistance to Bihar
Government to enable them to adhere
to the targets; and

(c) if so, the nature thereof?

The Deputy Minister in the Minis-
try of Labour and Employment angd
for Planning (Shri C. R, Pattabh#
Raman): (a) No, Sir.

(b) and (c). Do not arise,

Development Schemes in Orissa

2125, S_hri Ulaka: Will the Minister-
of Planning be pleased to state:

(a) the amount utilised by Govern-
ment of Orissa out of the allocation
made for the Second Plan period
under various development schemes
and the amount that lapsed; and

(b) the reasons for the lapsing of
the amount?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shrli C. R. Pattabhi
Raman): (a) and (b). Information is

being collected from the State Govern--
ment.
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Development Works in Orissa

2127. Shri Ulaka: Will the Minister
of Planning be pleased to state:

(a) the amount allotted to Orise=
for local development works in the
State during 1962-63; and

(b) the amount utilised by the State
during 1962-637

The Deputy Minister in the Mimis-
try of Labour and Employment and
for Planning (Shn C. R. Pattabhi
Raman): (a) and (b). A sum of Rs. 23
lakhs was intimated as the allocation
for Orissa for the local development
works pregramme for 1962-63. The
State Government had reported the
actual expenditure frem April 1962 to
Decemiver 1962 for the State (exclud-
ing few districts) as Rs. 2-38 lakhs
and anticipated expenditure for
January to March, 1963 as Rs. 20.62
lakhs, Ap ad-hoc grant of Rs, 13.48
lakhs was released for 1962-63 and
necessary adjustments will be made
on receipt of the actual expenditure
figures for the entire jear. Since the
financial year has ciosed only on 3lst
March, it will take some time to collect
final figures from the districts regard-
ing actual expenditure incurred.
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Pak. Natiomals’ Visit to India and Vice
Versa

2128, i Shri Ulaka:
| Shri Dhuleshwar Meena:
Will the Prime Minister be pleased
to state:

{a) the number of  Pakistani
naticnals who wvisited India during the
last six months; and

(b) the number of Indians who
visited Pakistan during the same
period?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The information
i5 being collected and as soon as it
becomes available, it will be placed
on the Table of the House.
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Technical Assistance to Libya

2133, J Shri P. R. Chakraverti:
"\ Shri Sidheshwar Prasad:

Will the Prime Minister be pleased
to state:

(a) whether the Libyan Govern-
ment have asked the Government of
India for technical personnel to help
her First Five Year Plan project;

(b) whether Libya has also asked
for teachers for their National Uni-
versity; and

(c) the number of Indians serving
in Libya on deputation and the steps
taken to comply with her request?

The Prime Minister and Minister of
External Affaire anGé Minister of
Ateraic Energy (Shri Jawaharlal
Nehru): (a) No.
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(b) Yes.

(c) Six. Further requests for more
teachers are being processed in the
Ministry of Education.
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Sino-Pak, Border Agreement

{ Shri D. C, Sharma:
2135. { Shri Bhakt Darshan:
{_ Shri Bhagwat Jha Azad:

Will the Prime Minister be pleased
to state:

(a) whether any reply has been
received to the protest note sent to
Pakistan against the signing of the
Sino-Pakistan border alignment agree-
ment in Peking; and

(D) 1T so, the detalls tnereofr’

The Prime Minister and Minister of
External Affairs and Minister of
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Atomic Energy (Shri Jawaharlal
Nehru): (a) No, Sir.

(b) Does not arise.

Registration of Skilled and Unskilled
Persons in U.P.

2136 J Shri Vishwa Nath Pandey:
7\ Shri Sarjoo Pandey:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of persons (both
skilled and unskilled) registered in
various employment exchanges in
Uttar Pradesh as on 28th February,
1963;

{b) the number of Graduates regis-
tered; and

(¢) the number of persons employed
after registration from 1960 to 19627

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) 4,03,519.

(b) 11,189 as on 3lst December,
1962. (Information as on 28th Feb-
ruary, 1963 is not available as figures
are collected half-yearly).

(c) 2,33,056.
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Toming up of Administration

2141. Shri Sham Lal Saraf: Will the
Prime Minister be pleased to state:

(a) the steps taken to tone up the
administration in its working and
general efficiency, more particularly
after the present emergency; and

(b} in what manner the procedural
delays have been reduced to the mini-
mum and the disposal of business
made quicker?

The Prime Minister and Minister of
External Affairs and Ministry of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Measures for
toning up the Administration, improv-
ing efficiency for cutiing out proce-
dural delays in the disposal of busi-
ness and effecting economiés are con-
tinuously being reviewed. Since the
onset of the present emergency, parti=
cular attention has been paid to
certain important matters which have
a direct bearing on the defence efforts
of the country. A statement, which
gives a brief outline of the progress
made in this direction is placed on the
Table of the House. [Placed in the
Library, see No, LT-1186/63.]
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Spurs on River Feni in Tripura

[ Shri P. C. Borooah:

Shri Onkarlal Berwa:
| Shri Bhakt Darshan:
{ Shri Bhagwat Jha Azad:
| shri D. C. Sharma:
| Shri A. N, Vidyalankar:
|_Shri 8. N. Chaturvedi:

2142,

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that Pakis-
tan has again started constructing
spurs on the Indian portion of the
Feni river, opposite Sabroom Town in
violation of the Indo-Pakistan Agree-
ment of September, 1962; and

(b) if so, Government's reaction
thereto?

The Prime Minister amd Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). Yes, Sir.

Pakistan has been constructing
spurs at various places on the Feni
River in violation of the 1959 Agree-
ment between the two Governments.
Government are not aware of the
Indo-Pakistan Agreement of Septem-
ber, 1962, as stated by hon. Members.

Protests have been lodged by the
Tripura Administration with the Gov-
ernment of East Pakistan. Tripura
Administration have requested the
East Pakistan Government for a meet-
ing at the level of the District Officers
of the two sides, for a discussion on
the subject of the construction of
spurs so that the matter may be
resolved and a satisfactory settlement
of the problem arrived at, without
resort to force. A firm reply from
the East Pakistan Government is
awaited. L 4

Radiometric Surveys in Salem District

2143, Shri S. Kandappan: Will the
Prime Minister be pleased to state:

(a) the details of the 29 radioactive
patches that have been brought to
light by Radiometric surveys in Salem
District (Madras); ’

(b) the date of commencement of
the survey as well as its closing with
the total expenditure involved; and

(c) the measures proposed by Gov-
ernment to utilise them? .

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) The 29 radioactive
patches referred to in the question
were located in the neighbourhood of
Kullampatti in Salem district of
Madras State. Sample chemical assays
range from 0.016 to 0.45 per cent U308.

(b} The radiometric survey work
in these areas was carried out during
the field season 1961-62. The expendi-
ture incurred on these investigations
cannot separately be assessed as the
officers, staff and equipment employed
thereon were also engaged on other
work in connection with survey and
prospecting for atomic minerals in
adjoining areas.

(e) The total U308 content of these
patches is not large enough to justify
their commercial exploitation unless a
sufficiently large number of similar
patches are found in the neighbour-
hood.

Manufacture of Defence Stores

2144. Shri Hari Vishnu Kamath: Will
the Minister of Defence be pleased to
refer to the reply given to Starred
Question No. 554 on the 25th March,
1963 and state:

(a) whether orders for the manufac-
ture of military stores have been
placed with any of the firms belong-
ing to the group of companies recently
castigated by the Vivian Bose Com-
mission;

(b) if so, the reasons therefor: and

(¢) the namesg of the wvarious firms
with whom orders have been placed?

The Minister of Defence Productiom
in the Ministry of Defence (Shri
Raghuramaiah): (a) No, Sir.

(b) and (c). 1o not arise.
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Progress of Third Plan

2145 Shr! Ramanmathan Chettiar:
Will the Minister of Planning be
pleased to state the progress achieved
in the second year of the Third Plan
and whether this progress i3 in conso-
nance with the expectations?

The Deputy Minister in the Minis-
try of Labour & Employment and for
Planning (Shri C. R, Pattabhi Raman):
Planning Commission has requested
State Governments/Administrations
of Union Territories and Central
‘Miristries to senq information for the
Annual Progress Report for the second
vear of the Third Plan by the middle
of May 1963. The Report is expected
to be ready by August, 1963

Trespassing by Pakistanis

2148, f Shri C. K, Bhattacharyya:
1 Shri N, R. Laskar:

Will the Prime Minister be pleased
to state:

(a) whether his attention has been
drawn to a P.T.I. Report that 50 Pakis-
tanis trespassed into Latitilla on
Karimganj border (Assam) and culti-
vated a land owned by an Indian cul-
tivator;

(b) whether it is a fact that 250
Pakistanis had trespasseq in the same
area on the 16th March and obstruct-
-ed 25 Indian cultivators ia their cul-
tivation; and

(e} whether the attention of the
Pakistan Government has been drawn
to these trespasses and, if so, with
what effect?

The Prime Minister & Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) and (b). Yes, Sir, the incidents,
as described, took place at Latitilla in
Assarn on the 25th and 18th March,
1963 respectively.

(c) The Assam Government have
lodged strong protests with tine East
Pakistan Government. The matter has
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also been taken up with the Govern-

ment of Pakistan at the Central Gov-

ernment level through diplomatic

channel,

Reclamation of sSalt Lakes
near Calcutta

2147, Shri H, N. Mukerjee: Will the
Minister of Planning be pleased to
state:

(a) whether any progress has been
made in the scheme for reclamation of
the Salt Lakes near Calcutta; and

(b) if so, the principal elements of
such progress?

The Deputy Minister in the Ministry
of Labour and Employment & for
Planning (Shri C, R. Pattabhi itaman):
{a) Yes.

(by An expenditure of Rs  2'39
crores has already been incurred and
the following are principal physical
achievements:

(i) 339 arres of land has been re-
claimed;

(ii) 75 per cent of construction
work on the Bagjala Sewape
Treatment Plant has been
completed and most of the
electrical and mechanical
equipment has been assembled
at site;

(iii) Township Planning and col-
lection of data regarding soil,
settlement, load bearing capa-
city, ete. in reclaimej area
have been undertaken,

Police Force for Nagalang

2148 f Shri P. C. Borooah:
" 7 Shri Yashpal Singh:

Will the Prime‘ Minister be pleased
to state:

(a) whether Government have re-
cently sanctioned the constitution of
a Police Force for Nagaland;

(b) if so, the strength of the Force
sanctioned; and
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(e) the recurring expenditure to be
involved annually on the maintenance
of this Force?

The Prime Miinster und Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharial Nehru):
(a) A small Police Force has been
functioning in Nagaland for many
years. Recent proposzls and sanctions
relate to its expansion to meet modern
needs.

(b) Two Armed Police Battalions
have recently been sanctioned. The
expansion of the District Police Orga-
nisation has also been agreed to.

{e) Rs. 49,48,000, on the two Armed
Police Battalions now to be raised.
The expansion of the District Police
Organisation is likely to 1involve
annual recurring expenditure of
Rs. 8,23,100.

Migration of Santhals from East
Pakistan
2149, Shri P. C, Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that about
200 Santhals from Rajshahi district of
East Pakistan crossed over to the
Indian border in West Dinajpur;

(b) if so, in what
and .

(e) the action taken in this regard?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) The detailed information is that 34
Santhal families comprising a total of
186 persons, residents of the Rajshahi
District in Fast Pakistan, crossed the
Indian border, without travel gocu-
ments into the District of West Dinaj-
pur on 26th March, 1963.

circumstances;

(b) They have stateq that the reason
for their migration from East Pakis-
tan was their prevention by some
members of the East Pakistan Rifles
from hunting according to their tribal
custom after the Holi celebrations and
subsequent threat of insecurity to life
and property.

354 (Ai) LSD—3
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(c) The West Bengal Government
have formally brought the incident to
the notice of the East PPakistan Gowv-
ernment and have requested an imme-
diate inquiry with firm and effective
steps for the protection and restoration
of confidence amongst the minority
community in East Pakistan. The Dis-
trict authorities have accorded relief
to the Santhal families wherever
necessary.

Mazagon Dock, Litd.

2150, Shri Kolla Venkaiah: Will the
Minister of Defence be pleased to
state:

(a) whether any sieps were taken
during 1962-63 for the improvement of
ship repair facililies near-about the
yard by Mazagon Dock Limited;

(b) if so, what;
(c) the total cost involved.

{d) whether there was any improve-
ment in the ship repair work during
1962-63; and

(e) if so, what was the improve-
ment?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) A scheme for the
expansion of facilities at this yard has
been approved by Government and
work on the initial phase has been
taken in hand. Although mainly de-
signed to allow heavier new construc-
tion, ship repair facilities will alsu be
augmented.

(b) Major work will be the cons-
truction of two building slipwavs and
the impounding of the Kasara Basin
into a wet basin thus providing addi-
tional alongside berths for ship re-
pair work.

{c) The estimated cost of this ex-
pansion programme is Rs. 33 crores
with a foreign exchange component
of about Rs. 1'28 crores,

(d) and (e). Yes. The Ship Repair
work undertaken during 1962-63
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amounted to approximately Rs. 157
lakhs as compared to Rs. 147 lakhs
each year, both in 1960-61 and 1961-
62.

Written Answers

New Assignment of Orissa
Chief Minister

2151, Shri Hari Vishnu Kamath:
Will the Prime Minister be pleased to
state whether the Chief Mnister of
Orissa is still on special duty or assign-
ment in the External Affairs Ministry
or in any other Ministry in the Cen-
tral Government?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Shri Patnaik, Chief Minister of
Orissa, continues to assist the Govern-
ment of India on a part-time basis, in
the work connected with the present
Emergency. He pays periodle visits to
Delhi for this purpose.
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Ex-Servicemen
2153. Shrimati Renuka Rarkataki:

Will the Minister of Defeace be pleas-
ed to state:

(a) the manner in which the wveri-
fication of service particulars of ex-
Servicemen is done for granting chari-
table assistance to them;

(b} whether there is any provision
for appeal to an independent autho-
rity in case of wrongful rejection of
applications;

(c) if so, the competent authority to
consider such appeals; and

(d) the number of ex-Servicemen
getting charitable assistance at pre-
sent State-wise?

The Minister of Defence (Shri ¥. B.
Chavan): (a) Verification of service
particulars and financial condition of
ex-servicemnent for grant of financial
assistance is generally done on a
prescribed form through the agency of
the District Soldiers’, Sailors’ and Air-
men's Board of the district in which
ex-serviceman resides. In the case of
ex-Naval personnel, setvice particulars
are obtained from the Commanding
Officer, INS ‘ANGRE'. After verifica-
tion, each case is considered on merits
by the authority controlling the fund
from which financial assistance is to be
given.'

(b) and (c¢). An aggrieved ex-Air-
man has a right to appeal to the Chief
of Air Staff who is the Fresident of
the Indian Air Force Benevolent Asso-
ciation, In the case of other Funds
from which charitable assistance is
made, there is no provision for appeal
to any authority. It is, however, open
to an aggrieved applicant to submit
his representation to the Service Head-
guarters concerned or the State
Soldiers’, Sailors' and Airmen's Board
concerned, as the case may be.

(d) The complete information is not
available. It is being collected and
will be laid on the Table of the Lok
Sabha when received.
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Air Defence Missions

2154. Shrimati Renu Chakravartty:
Will the Minister of Defence be pleas-
ed to refer to the reply given to Star-
Ted Question No, 669 on the 1st April,
1963 ang state:

(a) whether the discussion with
foreign missions for air defence in-
cluded the terms and conditions of
acquiring the defence material; and

(b) if so, the terms and conditions?

The Minister of Defeace (Shri Y. B.
Chavan): (a) No, Sir. The members
of the Air Defence Mission were tech-
nical officers and the discussions with
them related to only technical and
operational matters,

(b) Does not arise.

Sine-Pak. Agreement to Revive
Caravan Roates

2155. Shri Inder J, Malhotra: Will
the Prime Minister be pleased to state:

(a) whether Pakistan ang China
have concluded an agreement to re-
vive the old caravan routes which
existed between Sinkiang (China) and
Pakistan-held territory of Jammu and
Kashmir State; and

(b) the repercussions of such im-
proved communication roads on the
startegy of Jammu and Kashmir bor-
der in the North West?

The Prime Minister and Minister of
External Affairs and Minister of Atlo-
mic Energy (Shri Jawaharlal Nehru):
(a) Government have no authoritative
information of any agreement between
Pakistan and China to revive the old
caravan routes which existed between
Sinkiang (China) and Pakistan-held
territory of Jammu and Kashmir,

(b) Does not arise.

Special Talks on A.LR. rcgarding
Emergency
2156. Shri Inder J, Malhotra: Will
the Minister of Information and
Boardcasting be pleased o state:

(a) whether it is a fact that since
the emergency the A.LR. has started
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special talks given by politicians and
other public men;

(b) if so, the number of such talks
broadeast so far and the names. dosig-
nation and the status in public (puli-
tical) of the persons who broadcast
these special talks; and

(c) the additional expenditure in-
curred on these special talks?

The Deputy Minister im the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir.

(b) The information iz being col-
lected from warious Stations of ALH.

(¢) No additional expenditure was
incurred as these talks were broadcast
in substitution of other programmes.

Passports to Visit Israel

2157. Shri Hari Vishnu Kamaik:
Will the Prime Minister be pleased to
state:

L ]

(a) whether Indian citizens who had
applied for passports to Israel since
1st April, 1962 have been refused such
passports;

(b) if not, the number who had
applied during the said period and the
number who were granted such pass-
ports;

(e) whether Israeli citizens holding
valid passports for India were refus-
ed visas to India during the said
period; and

(d) if not, what the position is?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Applications for passports for
Israel as for any other country are
considered on merits. It may not al-
ways be possible to accept all such
requests.

(b) The number of passport appli-
cations for Israel and the number who
were granted passports is not available
with the Ministry as countrywise sta-
tistics are not maintained.
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(c) and (d). Visa applications from
Israelis, as from other foreigners, are
considered on merits under the rele-

vant instructions of the Government
of India issued from time to time.

Industriaiizaticn of Rural Areas

2158, Shri P. Venkatasubbaiah: Will
the Minister of Plamming be pleased
to state:

(a) whether a study has been made
in regard to the industrialisation of
rural areas and its impact on farm out-
put; and

(b) if so, the result i‘hereof?

The Deputy Minister im the Minisiry
of Labour and Employment amg for
Planning (Shri C. R. Pattabhi Raman):
(a) The Government of India is not
aware of any study havinZ been un-
dertaken in regard o industrialisation
of rural areag and its impact on farm
output.

(b) Deos not arise.

ALR. Broadcasts for Lacadives Island

Shri A. V. Raghvan:
2160. { Shri Pottekkatt:

‘Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that the
people of the Union Territory of
Lacadives heve no access to any news-
papers;

(b) whether the only means of get-
ting news is through weekly broad-
casts from the All India Radio,
Calicut; and

(c) if so, whether Government pro-
pose to introduce daily news broad-
casts from Calicut to cater to the
needs of the Islanders?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Yes, Sir,
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(b) No, Sir. In addition to the
weekly broadeasts, the regional news
bulletin in Malayalam is broadcast
daily from 1800-1815 hrs. from Kozhi-
kode and it caters to the needs of the
residents of Laccadives also. Infor-
mation regarding ships sailing to and
from the Islands is also broadcast
from time to time, between 1755 and
1800 hrs.

{2} Does not arise.
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Recruitment to Army

2163, Shri Yajnik: Will the Minister
of Defence be pleased to state:

(a) the number of persons recruit-
ed in the Army ranks as well as for
training as officers from the various
States; and

(b) whether special steps have been
taken to speed up recruitment in
those States where it has been inade-
quate?

The Minister of Defemce (Shri Y. B.
Chavan): (a) It is not in the public
interest to disclose the information on
the floor of the House,

(b) As regards officers, special
attention is being paid to such States
when publicity teams go out to speed
up recruitment of suitable candidates
for grant of emergency commissions.
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In respect of recruitment of Other
Ranks, the cooperation of the authori-
ties in the States where recruitment
has not been satisfactory, has been
southt to improve the intake, In-
fiuential ex-officers of the Army f
Navy/Air Force and civilian non-
officials have been appointed as
Honorary Assistant Recruiting Officers
and Honorary Extra Assistant Rec-
ruiting Officers to help the
Recruiting Staff in carrying out
recruitment from such States. Rec-
ruiting Officers are also carrying out
special recruiting drives and holding
recruiting rallies to  attract suitable
material to join the Army.

Emergency Commission

( Shri Kapur Singh:

) Shri ¥. N. Singhia:
21643 Shri Buta Singh:

| Shri Yashpal Singh:

Will the Minister of Defemce be
Pleased to state:

(a) whether during the training
period persons recruited for emer-
gency commissions in the Army are
not paid any thing;

(b) if so, whether persons who were
in  Government service previously
continue to get the same pay;

(c) if so, the position of the per-
sons who were previously in private
firms; and

(d) whether there is any under-
standing with firms that they should
pay to their employees at least during
the training period?

The Minister of Defence (Shri Y. B.
Chavan): (a) Persons selected for
emergency commission in the Army
are entitled, during the period of
training, to free accommodation and
messing.

(b) Civil Government  servants
selected for emergency commissions
continue to receive their civil pay and
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allowances. A deduction of Rs. 25
p.m. is, however, made from the pay
and allowances on account of food
expenses.

Service cadets receive pay and
allowances of their substantive rank

(c) Persons selected from the open
market are not given any salary as
such.

(d) It is understood that some firms
are considering this and Government
would like ‘o encourage it.

Technical Panel for ‘Import
Substitution”

2165, Shri Buta Sipgh: Will the
Minister of Planning be pleased to
state:

(a) when the technical panel for
“import substitution” was formed;

(b) the foreign exchange saving
achieved as a result of its recommen-
dation; and

(c) whether Government have
decided to dissolve this panel?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (8hri C. R, Pattabhi
Raman): (a) tb (c). The Technical
Pane! on Import Substitution was set
up wide Government Resolution
No. I & M.-11(2)|62 dated 29th August,
1962. The Panel held its first meet-
ing on 17th Qctober, 1962 and set up
some Sub-Committee to examine in
detz2il the scope for import substitu-
tion in different groups of industries.
Since then a state of emergency was
declared. The Chairman of the Panel
felt that in the new conditions the
ranel would not be able to continue
work in the normal way. His sug-
gestion was accepted and the Panel
was dissolved, It did not submit any
recommendations,

Emergency COmmission

( Ehri Kapur Singh:
2166.{ Shri Buta Simgh:
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| Shri ¥, N. Singha:

| Shri Yashpal Singh:

| Shri Guisham:

Will the Minister of Defesce be
pleased to state:

(a) the class to which persons re-
cently recruited for Emergency Com-
mission are entitled to travel in the
railway during the course of their
training;

(b) whether they are insisted upon
to travel in the class higher than they
are entitled to; and

(e) if so, who pays the balance?

The Deputy Minister in the Mints-
try of Defence (Shri D. R. Chavan):
(a) Persons recruited for emergency
commissions are entitled to travel by
2nd class on warrant for journeys
performed during training.

(b) No, Sir.

(c) Does not arise,

Land for Ex-Servicemen in NEFA

2167. Shri N. R. Laskar: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that Gov-
ernment have planned to make land
available for ex-servicemen of our
country in some parts of NEFA; and

(b} if so, the measures taken so
far to make this scheme a success?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). A plan for
the resettlement of ex-servicemen on
land in the NEFA is under the con-
sideration of the local Administration.

Central Projects in Orissa
2168, Shri Ulaka: Will the Minister
of Planning be pleased to state:

(a) the total amount spent so far
during the first two Five Year Plans
on Central Projects in Orissa;

(b) the details thereof; and
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(c) the amount likely to be spent
on Central Projects in Orissa during
the Third Five Year Plan period?

The Deputy Minister in the Minis-
try of Labour and Employment amd
for Planning Shri C. R. Pattabhi
Raman): (a) to (c). Information is
not available,

Monuments in Goa, Daman and Din

2169 J Shri D. C. Sharma:
|, Shri Ram Harkh Yadav:

Will the Prime Minister be pleased
to state:

(a) whether any steps have been
taken or are proposed to be taken to
preserve the monuments in Goa,
Daman and Diu; and

(b) if so, the details thereof?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nekru): (a) and (b). The Archaeo-
logical Survey of India has carried
out an inspection of all monuments,
antiquities and sites in Goa to deter-
mine their importance as national
monuments, The Government of
Goa, Daman and Diu have also ap-
poirted an Archaeological Committee
to recommend measures for the pre-
servation of monuments of historical,
architectural and religious value, and
to examine the feasibility of extend-
ing the Ancient Monuments and
Archaeological Sites and Remains Act,
1958, and similar legislation existing
in the neighbouring States to the
Union Territory. The Committee
will also go into the question of the
estcblishment of an Archaeological
Museum and an Art Gallery in Goa.
The Committee is expected to submit
its report within three months.
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12.10 hrs
PAPER LAID ON THE TABLE

EMPLOYMENT  EXCHANGES (Com-
PULSORY NOTIFICATION OF VACAN.
CIEs) AMENDMENT RULEs, 1963.

The Deputy Minister in the Minis-
try of Labour and Empleyment and
for Planning (Shri C, R. Pattabhi
Raman): Sir, I lay on the Table a
copy of the Employment Exchanges
(Compulsory Notification of Vacanc-
ies) Amendment Rules, 1963 publish=
ed in Notification No. G.SR. 450
dated the 16th March, 1963 under
subsection (3) of section 10 of the
Employment Exchanges (Compulsory
Notification of Vacancies) Act, 1959.
[Placed in Library. See No. LT-1180/
63). i

12,104 hrs.

RE: POINT OF PRIVILEGE

Mr. Speaker: Supplementary De-
mandg for Grants (Railways). Shri
Swaran Singh.

Shri U. M. Trivedi (Mandsaur): I
want to draw your attention tp a
notice of motion of breach of privi-
lege.

Mr. Speaker: He must have got my
consent.

Shri U. M. Trivedi: T was told that
immediately after the Question Hour
I would have to move it.

Mr. Speaker: Under the rules it
can be done only if I give my consent,
not if I withhold consent. I wij.l re-
quest him to come to me and discuss

it.
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1211 hrs,

DEMANDS FOR SUPPLEMENTARY
. GRANTS (RAILWAYS), 1963-64..

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Kham): Sir, On behalf of Sardar
Swaran Singh, I beg to present a
statement showing' the Supplement-
ary Demands for Grants (Railways)
for 1963-64.

12.11% hrs

PRESIDENT'S ASSENT TO BILL

Secretary: Sir, I lay on the Table
the Marine Insurance Bill, 1963 pas-
sed by the Houses of Parliament dur-
ing the current Session and assented
to by the President since a report
was last made to the House on the
8th April, 1963.

12.11} hrs

ESTIMATES COMMITTEE
SIXTEENTH REPORT

Shri Dasappa (Banglore): I beg to
present the Sixteenth Report of the
Estimates Committee relating to ac-
tion taken by Government on the
recommendations comtained in the
following Reporis of the Estimates
Committee (Second Lok Sabha) on
the Posts and Telegraphs Depart-
ment:—

(i) Hundred and tenth Report on
Posts and Telegraphs Direc-
torate;

(ii) Hundred and eleventh Report
on Postal Services and Rail-
way Mail Service;

(iii) Hundreq and twelfth Report
on Telecommunications; and

(iv) Hundred and thirteenth Re-
potr on  Workshops and
Stores Organisations.

St
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12.12 hrs

STATEMENT BY THE MINISTER
OF SCIENTIFIC RESEARCH
AND CULTURAL AFFAIRS

Mr, Speaker: Shri Humayun Kabir.

Shri §. M. Banerjee (Kanpur):
Shri Humayun Kabir is going to
make a statement regarding certain
allegations made by ShriBagri when
he is not present. Let it be postpon-
ed to some other day so that Shri
Bagri may have an opportunity to
have his say.

Mr. Speaker: The difficulty is I
have been postponing for so many
days simply on that account that Shri
Bagri may be present. I informed
him. We put it here on the Agenda
and & special request was made to
him and information sent that this
statement was to be made today, that
he should make it convenient to come
to the House, to be present. He has
been informed. If the House wants

still that we should wait till it pleases
him.. ..

Shri S. M. Banerjee: Then it is all
right.

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): During the budget discus-
sions on 23rd March 1963, Shri Mani
Ram Bagri raised the issue of corrup-
tion against my Ministry and cited as
an example what he said was a case
of taking undue advantage of my
official position as a Minister. Accord-
ing to Shri Bagri, I had obtained bat-
tery plates from the National Physi-
cal Laboratory without paying for
them. He went on to say that the
Auditors had in October 1960 objécted
to this and that he had a photostat
copy of the audit objection

I regret that Shri Bagri made
statements that have no substance and
are confrary to facts. It is not true
that T obtained battery plates from
N.PL. without payment. It is not
true  that  Auditors raised any
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objection on that or any other account
in respect of me. It is not true that
Shri Bagri had a photostat copy of
the audit objection, for how can
there be a photostat copy of some-
thing which does not exist?

‘ What actually happened was that
my car had
the National Physica] Laboratory but
at the time of return would not start
because of some defect in the bat-
tery. As the car was stranded there,
the battery was repaired at the Labo-
ratory which undertakes such repairs
for private parties on payment. A bill
for full recovery of cost of material
and labour charges was sent by the
Laboratory on 22nd November, 1960
and payment made by cheque for
which a receipt wag issued on 13th
January, 1961. Since the work was
done in October 1960 and payment
made well before the end of the
financial year, there was and could
be no question of any audit objection.

Shri Bagri had obtained a photo-
stat copy of the purchase requisition
form and therefore knew, or ought
to have known, that thig was not an
audit objection but merely a memo
asking that the cost should be re-
covered from me. In spite of this, he
rm_sled the House by suggesting that
this demand for payment was an

audit objection for nom-payment of
dues.

When Shri Bagri took the trouble
of securing a photostat copy of this
mem?, he ought to have known, if
he dig not know, that payment for
t_he Bill had been mad= in due course
n accordance with normal practice,
He should alsp have known that
what_ the Laboratory did for me was
!“nthmg unusual and such urgent and
immediate repairs on behalf of pri-
vate parties on payment are under-

taken in the Laborato;
of routine. TV 8 a matter

I now leave it to the

3 House
judge wheﬂ"le-r Shri Bagﬁvs e

remarks
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show a proper sense of the responsi-
bility which one has a right to ex-
pect from a Member of Parliament.

Mr. Speaker: The statement may
be placed on the Table of the House
(Interruptions;

Shri U. M. Trivedi (Mandsaur):
The explanation of the hon. Minister
may be very correct....(Interrup-
tions.) I have got o right to say that
it ‘may’ be very correct. I cannot say
it is correct. It js not for me to judge.
The only question is this. Shri Bagri
is not inside the House. The House
has suspended him., Has notice of
this motion been given to him?

Mr. Speaker: Yes, There is only
one thing that is worrying me and
therefore when Shri Bagri is thers
I will just ask from him one gques-
tion that concerns every hon. Mem-
ber and not Shri Bagri alone. Be-
cause I had asked for it, he had sent
me the copy of his statement along
with the photostat copy that he had.
The photostat copy is a copy of the
demand made from Mr. Kabir and
not of the audit objaction. If an hon.
Member has got a document in his
own hand, it is presumed that he
knows what it is. We believe what
the hon. Member says; we ought to
believe that. Certainly Shri Bagri
could be expecteg to know what he
had in his hand; the gentleman who
had supplied him that photostat copy
must also have told him what it was.
It he did not know, then too it was
his duty to verify what he was
furnishing in the House and telling
every hon. Member to believe that it
wag an audit objection. He must ex-
plain when he comes why he gave
this impression to the House that it
wag an audit objection when it was
actually a demand note.

Shri Tyagi (Dehra Dun): May I
remind you of an old standing con-
vention of Parliaments, not orly here
but at other places also? Members
have surely the liberty to put for-
ward any complaint: that they have



11085 Correction of Answer
to 5. Q. No. 654
[Shri Tyagi]

against any Member of the Treasury
Benches or others. But as and when
things are explained, as my hon
friend has come out with unequivocal
statement denying those things, it is
for the Member concerned to with-
draw that statement or at least ox-
press regret. I wonder if you may
be pleased to ask Shri Bagri to make
amends after thig statement?

Mr. Speaker: I want to put at least
that one narticular question, When I
have verified that then of course I
will decide whether I need say any-
thing else.

12.194 hrs.

CORRECTION OF ANSWER TO S.Q.
NO. 654

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): In answer to a Supplemen-
tary Question by Shri Bhakt Darshan
in connection with the Starred Ques-
tion No. 654 relating to the Official
Language (Legislative) Commission
on the 20th March, 1963, I stated,
inter glia, that the Presidential Order
came in April, 1961 and in June, the
Commission  was constituted. The
Presidential Order was actually issued
on the 27th April, 1960 and not April,
1961. The Commission was, how-
ever, conctituted in June, 1961.
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Shri Bibudhendra Mishra: The rea-
sons are mainly two: the Presidential
Order states that the Commission
has to consist of experts drawn from
the different national languages of
India, ang therefore the State Gov-
ernments were also to be consulted
in the matter before the Commission
could come into being. Secondly,
office accommodation also had to be
sought for the Commission. These
are the two main reasons for which
there wag a delay of about 13 to 14
months,

Shri U. M. Trivedi (Mandsaur):
Admit the delay.
Shri A. P. Jain (Tumkur): The

new explanation of 14 months’ delay
has made the situation worse.

| —

1221 hrs.
ELECTION TO COMMITTEE

CeENTRAL Apvisory COMMITTEE FOR
NatonaL Caper Corps

The Minister of Defence (Shri
Y. B, Chavan): I beg to move:

“That in pursuance of sub-sec-
tion (1) (i) of section 12 of the
National Cadet Corps Act, 1948,
the members of Lok Sabha do
proceed to elect, in such manner
as the Speaker may direct, two
memberg from among themselves
to serve ag members of the Cen-
tral Advisory Committee for the
Nationa] Cadet Corps for a term
of one year commencing from the
1st June, 1983, subject to the
other provisions of the said Act
and the Rules made thereunder.”

Mr. Speaker: The question is:
“That in pursuance of sub-

section (1) (i) of section 12 of

the National Cadet Corps Act,
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1948, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from among them-
selveg to serve as members of the
Central Advisory Commitiee for
the National Cadet Corps for a
term of one year commencing
from the 1st June, 1963, subject
to the other provisions of the
said Act and the Rules made
thereunder.”

The motion was adopted.

12.22 hrs.
BUSINESS ADVISORY COMMITTEE

SIXTEENTH REPORT

The Minister of Parliamentary
Affairg (Shri Satya Narayan Sinha):
I beg to move:,

“That this House agrees with
the Sixteenth Report of the
Businesg Advisory Committee
presenfed to the House on the
20th April, 1963.”

Mr. Speaker: Motion moved

“That this House agrees with
the Sixteenth Report of the
Business Advisory Committee
presented to the House on the
20th April, 1963.”

Several Hon. Members rose—

Mr. Speaker: If they want o ci;?:
cuss it, there is a time limit of five
minutes that has been Jaid down in
the rules for each Member. Shri S. M.
Banerjee,

Shri Hari Vishnu Kamath (Hoshan-
gabad): Rule 290, The total is half
an hour.

Mr. Speaker: Yes, It is not for Shri
Banerjee that I am saying it, but it is
for other Members,

Shri S, M. Banerjee (Kanpur): My
submission is, the time allotted for the
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Official Languages Bill is 12 hours and
as you have the discretion it may be
increased by three hours more, That
is one thing. Secondly, we were told
that the report of the Vivian Bose
Commission is not being discussed or
it it is to be discussed, only five hours
are being allowed to it. I submit
with all himility. . . .

Mr. Speaker: Doeg it come under
this?

Shri 8. M. Banerjee: It is not in
this.

Mr. Speaker: It is a different ques-
tion. I will allow him that opportu-
nity. But let us confine the remarks
first to the items that are contained in
this report, ’

Shri §, M. Banerjee: I want -to finish
the whole thing.

Mr, Speaker: Shri Kamath.

Shri Hari Vishnu Eamath: Mr,
Speaker, Sir, I submit for your consi-
deration that the time allocation for
all the three items listed in this report
is, with all respect, grossly inadequate.
I shal] refer to these three items only.
I will briefly dispose of the last two,
first. The Demands for Excess Grants
should get at least two hours, and
not one hour, Item 2—the Government
of Union Territories Bill—was referred
to a Joint Committee and it has come
back to the House with certain defi-
nite changes, important changes, re-
commended by the Committee, I sub-
mit therefore, that the time allocation
should be increased from six hours
to at least 10 hours for this Bill.

Then I take up the first item., I am
taking it up last, It is a most im=-
portant item,  Unfortunately, the
Official Languages Bill has raised a
very acute controversy not merely in
the House but in the country out-
side, I would have been happy and
the House would have been happy,
I am sure, if the Government had
thought better of it and referred the
Bill for consideration by a Joint
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[Shri Hari Vishnu Kamath]
Committee of bolh the Houses. It
could have been discussed in the calm
and cool atmosphere of the Commit-
tee; it would have beon better. . . .

Mr. Speaker: That is a
thing.

different

Shri Hari Vishnu Kamath: If that
cannot be done, I submit that the time
allocation is very, very inadequate, It
should be increased from 12 hours to
at least 16 hours if not 20 hours,

Mr, Speaker: There was a proposal
of 15 hours vy Shri S. M. Banerjee.
Does he agree to that?

Shri Hari Vishnu Kamath: No, Sir,
I want more than that,

Shri U, M, Trivedi (Mandsaur): The
time given for Official Languages Bill
should be increased at least to 18
hours. It should mot be 12 hours, be-
cause it is raising a great deal of con-
troversy, and many Members will have
to participate in the discussion.

Dr, L, M, Singhvi (Jodhpur): One
matter which I want to raise and
which is not in this report is that,
there was a definite assurance given,
now that the other ‘matters have been
exhausted, . . . . .

Mr Speaker: We could dispose of
the amendments, the suggestions about
the points contained in the report,
first,

Dr. L. M, Singhvi: In that case, so
far as the matters raised in the repert
are concerned my submission is this.
The Constitution Amendment Bill
sheuld certainly receive more  time.

Mr, Speaker: It is not here in the
report. So far as Mr, Kamath's point
regarding the Demands for Excess
Grants is concerned, I have always got
the discretion of allowing 1 hour more.
So, he should not worry. If it is re-
quired, I will use that discretion.
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So far as the Government of Union
Territories Bill is concerned, the um-
animcus decision was that 6  hours
would do. Theve is one  difficulty
which I must point out, None of his
party representatives was  present
there. We sent special messengers
also. The Members were there in the
Central Hall

Shri Hem Barua (Gauhati): We
were holding our party ‘meeting, Sir.

Mr. Speaker: T was just going to say
the same words, as Mr, Hem Barua
said, that they were holding their
party meeting,

Shri Hari Vishnu Kamath: It was
fixed earlier,

Mr. Speaker: If they had fixed that
earlier, they should have given inti-
mation to us earlier, so that this might
have been adjusted. They did not
give us any information, They held
their own meeting just at the same
time when we were holding this meet-
ing. We did not know about their
meeting, while they knew that our
meeting was being held,

Shri Hari Vishnu Kamath: I thought
my colleague, Mr. Dwivedy, had given
the intimation, Sir, I am sorry.

Mr. Speaker: So far as the Official
Languages Bill is concerned, 12 hours
have been proposed, We had earlier
alsp in the Business Advisory Com-
‘mittee fixed two days tentatively. Day
before yesterday we met and we
thought that 12 hours would be
enough. A demand has been made
that it should be increased to 15
hours, 16 hours or 18 hours.

Shri Hem Barua: Mr. Kamath said
“if not 20 hours”.

Mr. Speaker: If it is preceded by
“if", we can omit both “if" and “20".
We are only left with 12, 15 or 16
hours.

Shri U. M. Trivedi: I suggested 18
hours.
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Mr, Speaker: I would only suggest
to the hon. Members that if they agree
to 15 hours, I can make that ammend-
ment and then also, I can keep one
hour with me, if it is really needed at
that moment,

Some Hon, Members: Yes,

Mr, Speaker: With this modification,
I will put the motion.

Shri Hari Vishnu Kamath: What
about the Government of Union Terri-
tories Bill?

Mr Speaker: I will request him
to give up that demand. I will now
put the motion to the vote of the
House, with the modification I have
suggested already,

The question is:

“That this House agrees with
the Sixteenth Report of the Busi-
ness Advisory Committee present-
ed to the House on the 20th April,
1963, as modified.”

The motion was adopted.

Mr, Speaker: The House will take
up further econsideration of....

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, you had already assured
Mr. Banerjee that you would allow
him to raise his point about the
Vivian Bose Commission’s report,

Mr, Speaker: I am sorry; Mr.
Banerjee,

Shri S, M. Banerjee: Sir, previously
it was decided that 12 hours would be
given to the discussion of the Vivian
Bose Commission’s report. Even that
time was considered less. Now I un-
derstand—1 speak subject to correc-
tion—that only 5 hours are being
given and that it should go over to
the next session, My submission is
that since this matter has engaged the
attention of the entire country, the
country expects some verdict from
Parliament on thig matter. Sir, we are

prepared to sit even on  Saturday.
The entire report should be discus-
sed. Let us sit for another day
I would also request the Minister,
through you. Sir, that the repori of
the Attorney Gencera] and Mr. Justice
Viswanatha Sastry should be made
available to the Members of this
House, I am sorry that nothing has
been done about it. I have a fear wnd
apprehension that the report is being
shelved for the next session,

Shri Satya Narayan Sinha: That sub-
committee’s report has not been re-
ceived yet. How can it be made avail-
able now?

Dr. L. M. Singhvi: Sir, an assurance
was given repeatedly by the various
Ministers of the Government that de-
finite measures will be taken to bring
before the House an official resolution
in respect of public sector undertak-
ings. In the first instance, the Minis-
ter of Parliamentary Affairs said that
the Minister of Commerce and Indus-
try would give us a definite indica-
tion of the Government's intention to
bring forward that resolution for the
creation of a Joint Committee,

Sir, the hon, Minister of Commerce
and Indu iry. when he was questioned
about this afier the discussion on the
Demands relating to his Ministry, was
unable to give a definite indication of
the. Government's decision in  this
‘matter, We would like to know whe-
ther it is going to be s*:"'ved and post-
poned from one session to anotler, for
how long it is going to be done like
that and whether it is going to be
left in this animated suspense for
ever?

Mr. Speaker: Could the Minister say
something about the Committee on
Public Undertakings?

Shri Satya Narayan Sinha: I do not
know whether my colleague, the -
Minister of Commerce and Industry
said that this thing would come up in
this session. I think, unfortunately I
was not present on that occasion.
Anyway, I would consult the Gov-
ernment on this point.
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Mr Speaker: He may lock into it

Shri Daji (Indore): Sir, we would
like to kmow your decision on the
point raised by Shri Banerjee,

Mr. Speaker: About the discussion
on the Vivian Bose Report, I am just
going to disclose to the House how
we felt when we were discussing this
question of allotment of time to this
business in the Business Advisory
Committee. Of course, we were very
much tight with the amount of time
available, Therefore, we had thought
that—this wag the opinion and no deci-
sion—the other House ghall discuss it
threadbare, we also would start the
discussion and devote five or six hours
that we had left at our disposal and
then we might continue this discus-
sion during the next session also, and
we might devote more time like that.
There was no time that we could find
during this session, Therefore it was
that we thought that at least six
hourg we will devote this time and
as much in the next session as possi-
ble, We also thought that when the
other House had also discussed it, the
purpose for which the Members want-
ed this discussion would also be serv-
ed by our discussing it here for six
hours, and if we desire we can spend
some more time in the next session.
That was the real view.

Shri H. N, Mukerjee: I realise that.
But my submission js that this matter
of the Vivian Bose Commission Re-
port is before the eountry and after
a certain amount of tussle with the
Government this House got the ad-
vantage of having copies supplied to
Members, There has already gone
abroad an impression in the country
that unconscionable delay iz taking
place as far ag Parliament is concern-
ed in discussing this report which has
been there for quite some time. 1 do
not quite understand why you, Sir, as
the Speaker of this House, couid coun-
tenance such ideas as that the other
House would have a greater opportu-
nity at least in point of time to dis-
cuss this report and that might con-
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ceivably be a consideration in getting
us to be fobbed off with very much
lesser time. I submit in all humility. .

Mr. Speaker: That was not the
intention,

Shri H. N. Mukerjee: I wish to
make my position clear, and I am
sure that is the position of the entire
House, This House is the House of the
people elected by the people, a House
to which alone the Ministers are res-
posible, Thig is the House which has
not only the prior right constitu-
tionally but also morally, spiritually
angd psychologically to have the priori-
ty of right regarding this kind of
thing (Interruption). From that point
of view, only the other day the Minis-
ter for Parliamentary Affairs....

Mr. Speaker: My views are alrcady
known on this point, I have expressed
them so many times, Therefore, I
should not be brought in, because I
have expressed it so many times here.

Shri Ranga (Chittoor); The whole
trouble is because of the prior under-
standing, or whatever it is, that this
session should come to an end on the
4th, I do recognise the strength of
feeling expressed by my hon. friend,
Shri Mukerjee, in regard to this parti-
cular matter. I think it is only fair
to this House as well as to the coun-
try as a whole that we should have
that discussion once for all, whether
you have it for 8 hours or 12 hours or
for 15 hours. I would really beg of
you, Sir, to use your good offices with
the Government to see, if necessary,
that we meet on Monday and com-
plete this discussion so that the coun-
try would know what this House
feels about this particular matter.
Already a very large section of patrio-
tic and morally-minded industrialists
have dissociated themselves from this
report and from what it contains and
also what it connotes by refusing
themselves to continue their member-
ship of the Federation of Indian
Chambers of Commerce and Industry.
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Shri A. C, Guha (Barasat): Bir,
whatever may be the time given, I
do not think the debate should be
left unfinished and continued from
this session tp another session, If
there is no time then the debate may
not be started. The debate should be
concluded in this session if at all taken
up.

Mr. Speaker: If that is the desire
of the House, let me know what the
Government has to say.

Shri Ranga: Where is the difficulty
in sitting for one more day?

Shri Satya Narayan Sinha: Ag you
have yourself explained, Sir, the sug-
gestion did not come from the Gov-
ernment, As you know, it was some
of our hon. friends from the Opposite
side who suggested this I made my
position perfectly clear, So far as
Government is concerned, we are com-
mitted for 12 hours, but other consi-
derations weighed there.

Shri Ranga: What are those consi-
derations? Sit on the 6th and be done
with it

Mr Speaker: Order, order.

Shri Satva Narayan Sinha: Unfor-
tunately, my hon. friend was not pre-
sent there, But a representative of
his party was present. He may ask
him what happened there and how
it happened there,

Mr. Speaker: That was a sugges-
tion made by one of the members.
Now I am also being accused that I
countenance such ideas. That was
the only escape we found at that
moment,

Shri Satya Narayan Sinha: The hon.
House must know that it did not come
from Government, I made my posi-
tion perfectly clear, and I am sure,
Sir, you will bear me out. The Gov-
ernment did not say that the time
for discussion should be curtailed. It
was a suggestion made by hon, Mem-
bers that we may discuss it for 5 or 6
hours in thig session and it may be

carried over to the next session. I
said, if that suited their convenience,
we can do like that and we decided
that the House must adjourn or the
4th

Shri Ranga: Why? Iz there any-
thing specia] (Interruptions)?

Shri Satya Narayan Sinha: Why?
It wag scheduled like that, If the
House wants that the time of 12 hours
should be adhereq to and we must
finish this discussion during this ses-
sion . . .,

Shri Ranga: What for?

Shri Satya Narayan Sinha: What
for? You do not want the discussion?
The hon, Member does not follow any-
thing and then goeg on commenting.

Mr, Speaker: He is only repeating
what Professor Ranga said, and then
also he objects and asks “What for?”.

Shri Satya Narayan Sinha: That is
the trouble. Even when I agree with
him, he says I am disagreeing (Inter-
ruption) .

Mr Speaker: Order, order,

Shri Satya Narayan Simha: So, Sir,
we will see, If the House has to sit
on Monday, we will sit on Monday

also.

Shri Hari Vishnu Eamath: By your
leave, Sir, may I seek guidance from
you on a matter that I raised on Sa-
taurday? On Saturday, I brought to
vour notice a Press report to the ef-
fect that the import policy statement
was to be made by the Government
outside when the House is in session.
Has the decision been changed now?

Mr, Speaker; That is being done
today, I suppose.

Shri Hari Vishnu Kamath: In the

House?

Mr. Speaker: In the House, We
will go now to the next item.
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) Shri H N. Mukerjee: I am S0ITY 10
inteitupt yow, Sir, but the Minister
for ‘Par]iamenta:y Affairs, as far as
I can make oul, said that he was
agrecable te the House sitting on
Monday,

Mr, Speaker: The House shall have
12 hours for this discussin:i, What-
tver ways are there will be looked
into, and it would be known to the

House whether we wil] sit on Monday
or not,

Shri H. N. Mukerjee. We can take
a decision here and now,

Mr Speaker: Hon. Members want
12 hours for this discussion. Whether
we sit on Monday or take out some
business that is already put down, it is
their job to find out,

Shri H N. Mukerjee: When in the
name of the Deity are we going to
find out?

Mr, Speaker: This is their job. Why
should hon, Members get anxious
about it?

Shri H N. Mukerjee: We shall have

to find out how long we are to stay
in Delhi,

Shri Satya Narayam Sinha: 1 would
let the House know tomorrow.

. Shri U. M. Trivedi: The hon. Minis-
ter was saying just now that he was
agreeable to our sitting on Monday.

Mr. Speaker: If it is necéssary he
£hall have to agree beeause he has to
find out 12 hours,

Shri U. M. Trivedi: That is not my
submission. What 1 say is, if he has
agreed, where is the question of find-
ing out now?

Shri Ranga: We are nol guite sure
whether he is saying ‘'yes’ or ‘no’. He
is saying 'yes’ and ‘no’ at one and the
same time.

Mr. Speaker: Hon, Members desire
that they must have 12 nhours and
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a conclusive discussion on this during
this session. That they have  beem
assured. Whether the Government
now decides to sit on Menday or
whether it takes out some business
that is already fixed, it is thei~ job.

An Hon. Member: Take the Langu-
age Bill out.

Mr. Speaker: When he suys that
he would let the House know tomor-
row, where is the harm?

12.39 hrs.

SUPER PROFITS TAX BIlL, 1963—
Contd,

Mr. Speaker: The House wiil now
take up {urther consideration of the
following motion moved by Shri
Morarji Desai on the 20th April, 1963,

namely:—

“That the Bill to impose a
special tax on certain compauies
be taken into consideration.”

Out of 3 hours allotted for this Bill.
50 minutes have already been taken
up and 2 hours and 10 minutes now
remain.

Shri Daji (Indore): Sir, the Super
Profits Tax Bill has now hecen amend-
ed almost beyond recogniticn, and it
is hardly what it was before the pre-
sent set of amendments were moved.
The logic behind this measure, as was
stated by the hon. Finance Minister
himself, is that up to now our 1iax
structure bears no relation to profits
earned. It was to correct this im-
balance, a wvery real imbalance, in
our fiscal system that the super-pro-
fits tax was brought in It was
estimated to collect some &amount,
which was a gross under-estimation,
and we. from this side of the House,
and Members of the other side of the
House also, pointed out that the rol-
lections would be much higher. Any-
way, that is not the important point
The important point was the principle
behind the Bill. Following the dis-
eussions om the budget, 1 could see
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the almost near-unanimity of sup-
port to the Governmen:.

Shri Ranga (Chittoor): No, no.

Shri Daji: There 1s near-unanimnity,
excepiing Pro.essor Ranga, who «<an
always be expected to back up  big
busincss.  That cin be taken for
granted, and that is why 1 suid
“near-unanimity”.

Shri Ranga: Why do you say even
near-umanimity?

Shri Daji: Where was the logic or
reason of bringing in so many amend-
ments which amount to truncating the
Bill beyond recognition and beyond
measure? The Finance Minister was
bold enough to say, to interrupt my
hon. friend, Shrimati Renu Chukrs-
vartty, when she was speaking, and
say “I shall yield neither to their
pressure nor to your pressure” I
would have been happy had the
Minister stuck to thase words. Abovt
kerosene, he has given a sort of
concession. . . .

Shri Ranga: Half-hearted.

Shri Daji: It is not only half-heart-
ed but it is a ear-washing cuncession,
and he has justified it by saying, be-
cause thers was general eriticism so
he must sdjust himsel! t» that. Very
good. But even when there is no
criticism in the House, why should he
adjust himse f? To whose ecriticism
has he adjusted himself to thi: time
whil* making these concessions?
the pressure of big business, which
is in evidence both inside and outside
industry was going to die up. On that,
the House, which crowded the issues
and which bemoaned as if the whole
or minor adiustments and have, by
many hon. M- mbers o the House,
not only mvself but even members of
the Congress Partv, Members who
know something about industry and
business. have plended onis for little
Obviously, it is total succuribing to
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and large, said this was a good mea-
sure. Now what has come about? I
cannot recognize the amended Bl
from the original version given to
us. It is absolutely a new thing. Be-
cause, I can appreciate the cuncession
given to new developing industries.
Now I am speaking with great pati-
ence; 1 do not want to make any
sweeping statements, though I know
the hon. Finance Minister will find
some motives, where nothing exists,
and will start hitting somzbody in
order to aveid replying to ¢the main
issues. 1 am mnot saying that we have
to mulct the private secior. Pieise
do not impute such motives straignt-
way. Thers were some ccncessioas
necessary, for example {0 new anrd
developing industries. I can appreciate
that. I even appreciale {he one
statement made by the hon. Finance
Minister that if this measure harms
the industrial development of the
country, we shall have a second
thought on this. That is a stateruent
which is a good one. Ilaving made
that statement, what is .he further
point, particulary in giving that 10
per cent before profit relief? Thai
10 per cent before profit relief is the
edge of the Bil. Now it is a muti-
lated and truncated measure that
has come about; super-profits tax
only in name. both ‘rom the point
o! view of tax collection and from
the point of view of logic and prin-
ciple, The logic and principle whith
were propounded so ably =nd deferd-
ed by the hon. Finance Minister whiie
announcing the budezat. al that abi-
lity and all that de‘ence has now col-
Japsed. And what is the result? It
is only a name-sake measure, which
is completely devoid of the spirit.

Mav T point out with what gle> that
amendment to the Bill has been
welcomed by the Calcutta Share Mar-
kot, Bomhav Share Market, this Pre-
s'dent and that President? There is
almost a ra~~ for welrominr it. Of
course, thers iz one thing. They wi'l
not be satisfied with anyv concession
we could mive them, hecauss their
whole logic is more and more money.
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But, for us, the iogic was, as statad
by the hon, Finance Minister, the in-
troduction of a correlation in the tax
structure so that tax has some reia-
tionship to the profit earned, which
was till now absent. So, this is a
baneful measure, especially when big
business is playing ducks and drakes
with the whole of our economy. That
is the main reason why we are again
and again raising the question that
the national income rises, productivity
rises, return on incomes rises but a
fair share does not come to the peo-
ple or to the exchequer. Wken this
is pointed out and when we extend
support to the measure and ask for
concessions to  the poor, the hun.
Finance Minister says that tiie cpposi-
tion to the indirect taxes is  being
whipped up and casts doupis on our
bona fides. 1 do not want to enter
into a controversy here. \ve are not
opposed to taxes, not even tn indirect
taxes, but may I pose this question?
What does this concession speax of?
If I demand a concession on tooacco
and kerosene, it is a doubt on my
bona fide to resist the Chinese aggres-
sion. If the Finance Minizler volun-
teers these concessions to big busi-
ness, what does it speak of? Does
the same logic extend to him aiso?
What is the logic of this? I am real-
ly sorry to see this, though 1 do nut
want to use the same logic, bunause 1
know it is an absolutely wronz logic.
The logic put forward by the hon.
Finance Minister has pained me and
hurt me because it is irrelevant. If
we start bandying words, then no
honest criticism can be made. If 1
start ca'ling the Governmernt names,
or Government spokesmen starl call-
ing us names because we criticise the
taxation proposals, saying “you do
not want to raise revenues; therefore,
you are certainly in favour of the
Chinese aggression”—such allegations
have been made on the floor of the
House many a time—then ns serious
discussion or honest expression of
oninion would be possible. There-
fore. I say here that the Finance
Minister has given in this Bill conces-
sions totalling more than all  the
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indirect concessions that we have
sought for. Therefore, if the sawe
logic is to be applied to the Treasury
Benches, shall I say that the Govern-
ment is not prepared to resisi  the
Chinese aggression with real might?

I glanced through the aczounis of
certain companies and what 1 found
was guite revealing. 1 do not want
to have any empty tub-lliumping.
What is the result of my investiga-
tion or calculation. The Buckinghamn
and Carnatic Mills would have had to
pay Rs. 11 lakhs as super-tax prior
to the amendment of the Bill Now it
will be paying only Rs. 3 lakhs,
Simi'arly, Kesavram would have had
to pay Rs. 7 lakhs before the amend-
ment; now it will pay noth.ng. Calico
would have had ‘o pay Rs. 4 lakhs;
now it will also pay nothing Century
Mills would have had to pay Rs 55
lakhs; now it need pay oulv Ns. 37
lakhs. Ambica Mills wou'd have had
to pay Rs. 21 lakhs; now it n®ea pay
only Rs. 14 lakhs. Birla Jate wvould
have had to pay Rs. 6 lakhs, now it
will pay nothing. TELCO wuuld have
had to pay Rs. 34 lakhs: now it will
pay Rs. 35 lakhs IISCO would have
to pay Rs. 97 lakhs: now it will pay
Rs. 36 lakhs. Mahindra and Mshin-
dra would have had to pay Ks 13
lakhs; now it will pay Rs. @ lakhs.
Texmaco wou'd have had to pav Fs. 4
lakhs: now it will pav nothing, Jai-
pur Cement would have 1wud to pay
Rs. 24 lakhs: now it will pay Rs. 3
takhs. Central India Machines wouid
have had to pay Rs. 11 lakhs: now it
will pay just Rs. 1 lakh. Hind Moters
would have had to pav Rs. 50 Jakhs;
now it will nav Rs, 32 lakh-. Simi-
larly, India Tubes would nav= had to
pay Rs. 29 lakhs: now 1t will pay
Rs. 13 lakhs. The Nalionai Rayen
would have had to pav Rs. 1€ lakhs;
now it will pay Rs. 3 lakhs.

T have just given a samnole  list
There are many other important rome
panies, many flouri-hing cumnanies,
which under the new  scheme, will
have te pay mothing at all. This is
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the result. If you take a gereral vicw,
in one case, it is Rs. 1 lakh instead
of Rs. 11 lakhs and in another case,
Rs. 32 lakhs instead of Rs. 50 lakhs.
So, on an average, one can say thare
is 50 por cent reduction. [ am deli-
berate'y giving that figure to b2 cn
the safe side. Therefore, the resalt
will be that the tax burden will be
lessened by at least 50 per ecznl.

Then, I cannot and I do not under-
stand the extension of the three-year
rule to the super-profiis tax. What
is the point? I can undersiand what
you have don= in the case of incume-
tax in cases where the _onc'rns are
losing; there you may allow them to
keep some balance., Bui if the com-
pany does not get super-prufit for
one year, two years or three ycars,
why should it be allowed to adjust it
when it earns super-promnts?

Then, for the current year, ten per
cent deduction is given generaly.
There is no provision for reserve;
a'l those qualifications are remnoved
I find another interesting ooint. Big
business has carried oui its threat. I
will invite the attention of the Iouse
to a very interesting fact. The new
a-counts that are now bz2ing pubtlish-
ed. vou will find, are so worked out
and manipulated that there will be
hardly any super-profits tax liability.
The accounts which were wublished
before the taxes were announced and
the accounts that are now published—
if vou examine them, if you scrutinisa
them, all sorts of bouvk adjustments
have been carried out. Even flourish-
ing rompranies are showing accounts
whizh will Jeave very little liability
to tax. That is another interesting
fact. Therefore, I submit to the
House,—though it was submitted be-
fors, 1 submit again, that ine cry that
this is a tax on efficien~y is a bogus
ery. The profits, though a small
portion may be the resuit of efficiency,
by and large are the resuit of a pro-
tected and competitive market and
economv which, berause of our poli-
cles, we give to big businers. They
hawe earnad the<e profits at the cost
of the people and they cannot csll it
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as only the result of efficient mane
agement. That is wrong.

I was able to read a very interest-
ing article after my speech on the
Budget in the London Economist
which is, certainly not a communist
paper, not even a socialist paper, but
a very respectable orthodox paper.

An Hon. Member: Conservative,
Shri Daji: Orthodox.

Mr. Speaker: Why contrast that res-
pectability from the first that he has
mentioned?

Shri Daji: Because the Fiuance
Minister is not a socialist.

Mr. Speaker: When he says that,
why should he say that?

Shri Daji: I am putting it to the
Finance Minister.

Mr. Speaker: He should put it to
me.

Shri Daji: Through you to the
Finance Minister. The comment in
the London Economist is revealing,

Shri D. C. Sharma (Gurdaspur):
Don't think that the socialists are
not respectable people. (Interrup-
tion).

Shri Daji: The Economist writes
under the Title, Iron Chancellar Ji.

Writing under that title Iron Chan.
cellor Ji, the article analyses the
Indian Budget and says that the only
classes which have reason to rejoice
are the millionaires of India who have
been let off lightly by the budget im-
posts of Morarji Desai. This comment
has come before the amendment of the
super-profits tax. The whole hullaballo
created was that in the super
profits tax, a revolutionary mea-
sure has been introducad, that
the economy 1is going to collapse
that here is an instrument of direct
taxation which has been used and
which will be used effectively. After
considering all that, the Economist's
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comment js this, It further adds,
there is no possibility of dis-
incentive to foreign investments be-
cause most of the foreign companies
are working on margins well above
this and ihey are prepared to pay.
The title is wvery Intere:ting, Iron
Chancellor Ji, I find that when we
come to the end of tne budget, the
iron is left only for the indirect im-
Fosis on the common people and the
Chancellor Ji becomes a chancellor of
big business and tney get real conces-
gions. With the full steam of the
super profiis tax, the London Econo.
mist says that the millionzires of
India will be lel off with very litlle
by the Finance Ministcr and they are
the only class which can rejoice, be-
cause the requirements were so large
and they should have exp:cted some-
thing more. ‘Thnis truncated measure
is beyond recognition. It is this that
we oppose. It is here that we join
issue with the Finance: not on any
other issue. Taxation, certainly
there should be. But, in the initial
stages, the total scheme of taxaton
was different, We criticised. More
impositions are neces:ary: that was
the tone of the House; that was the
mandate of the Hous2. From outside,
there was pressure cf big business: no;
please reduce. The t ne of the House
has been violated and ignored, The
support which we wholehearted'y ex-
tended to the Finance Minister has
bezen ignored and the illegal subiie
pressure of the big business houses
outside has been honoured and the
Government has succumbed.

One last point. I do not under-
siand this. In the whele total scheme
ot things, one thing that strikes me 15
this, We are taxin? incomes. We
are taxing profits. This is as it ought
to be, as it should be, though we may
have a quarrel with the rate of taxa-
tion here and there. Why, during
the emergency are we not taxing ac-
cumu'ated wealth? Logic demands
that accumulated wealth should be
taxed higher during the emergency.

APRIL 22, 1963  Profits Tax Bill

11100

Why this clean bill to accumulated
wealith? The same is the case with
the Gold control. Future ornaments
to be restricted, Accumulated orna-
ments; carry on with whatever you
have accumulated, However you
have got, ill-gotten, goodgotten, are
allowed, Similarly, good-gotten
wreaith, ill-gotten, all accumulated
weulth left untouched. Future earn-
ings are {o be taxed. That seems %o
be illogiczl. I think the Finance
Minister should extend his arns which
are very long and very eflective. If
he means to use them, they are very
effective. He should extend them
aiso to accumulated wealth: iron nand,
golden hand, silver hand: different
categories, let him extend to accumu-
lated wealth. I think the House would
require the Finance Minister to give
us an assurance as he has given an
assurance to big business that he will
examine the working of the Act and
if it works hard he will revise, 1
demand an assurance the other way,
that let him assure that after one year
at least, after a few months, if he
finds that the concessions are not
recessary, the concessions chall be
withdrawn and the super profits tax
which is a just tax shall be imposed.

Shrij Ranga: Mr. Speaker, what has
fal'en from the lips of my hon. ‘riend
who represents the Communist party
justifies the charce that Rajaji nas
been making that this Government
willy-nilly is going the way of the
Communists. They have been s0o
Lappy that this baby....

Mr. Speaker: That is why I zalled
the learned Professor to follow tne
Communists.

Shri Ranga: ....the nurszsing of
which has been placed az a charge,
according to me, as an unenviable
charge in the hands of myv hon. Friend
Shri Morarji Desai. Tt is becouse
of this that we are so much opposed
tc the present Government alonz with
so many other reasons. I agree with
my hon. friend that it is true that I
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am opposed to this Bill. I shail tcli
him also and other friends that it is
not a lone voice that is opposed to
this. It is not we alone in tius House
who represent the whole country.
People there are behind us, Their
point of view also has got %o be
examined.

An Hon. Member: Which people?

Shri Banga: If it is only a few
thousands of rich people who alone
could possibly influence the Firance
Minister, then, it would not be denio-
cratic India. All these people are
there. Behind those who may be rich,
lakhs and lakhs of people have in-
vested their money in this corporate
sector in the wvarious private and
public sector enterprises. ‘Their in-
terests have got to be safeguarded. It
is just because of the efforts thaot are
being made by our people 1o save
money and invest it in various indus-
trial concerns and achieve industrial
and economic development that dur-
ing the plan period, the Government
has been undertaking, according to
me, very great risks and oftentimes
unjustifiable risks also, a number of
State enterprises, That was the
reason why the other day, I drew
attention to the fact that quite a large
number of these industrial enterpris-
es have become losing concerns. My
hon. friend was at pains to show that
State enterprises after all are not all
losing. I advisedly said that they
were not yielding even one-tenth of
the net income that the Government
had expected from them according to
their plan. That is found to te a
fact if they were to compare what
they got from these public enterprises
with what the Planning Commission
had expected to obtain from these
concerns.  All these industrial con-
cerns have got to be helped. It is in
the national interests that they should
be helped, Tt is true, I can leave
the main responsibility of answering
the points made by my hon. friend to
the able Finance Minister himself.
But, I wish to say this. My hon.
friends, if they were to have their
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own way, they would not like to give
any place to private enterprise at all.

Shri Daji: That is wrong.

13 hrs,

Shri Ranga: That is what you are
exactly aiming at. You are egging
on the Finance Minister and the
Congress Government behind nim oniy
to go in that direction, (Interruption)
su that the sooner if not later, in this
country, there would not be any place
for private enterprise and thers would
be only nationalised industries
managed in that bad way in which
they are being managed generaily to-
day in that corrupt, inefficient, waste-
ful manner as they are maniged 1
Scviet Russia as is borne out by them-
selves and by Khrushchev. We do
not want that, and, therefore, we are
opposed to this legislation. But my
charge against the present Govern-
ment is this. They should have g:ven
sifficient time for this House to refer
this Bill to a Select Committee to
examine this Bill carefully and pro-
perly and to assist this House in
amending it suitably. But they have
not done that, In fact, they should
have taken into consideration long be-
fore they published their own bill,
the leaders of all the people’s enter-
prises, and small and medium-scale
as well as large-scale industries, so
that they would have come to the
House as well as to the Select Com-
mittee fortified with all the viewpoints
thkat would have been placed before
them, They should have given an
opportunity to the Select Committee
to examine the witnesses, But they
have set at nought most unfortunately
all this democratic procedure, I fear,
under the stress of the communist and
socialist action that is now being pro-
pounded and propelled by some of
the members of the Cabinet itself.

In regard to all these amendments,
I find that there are about thirty-
four of them, and more of them seem
to be coming in, and only this morn-
ing, two of them have come
in the name of the Deputy Minster.
We do not have sufficient time and
also sufficient ability to study these
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things within the time that is placed
at our disposal. All these amend-
ments go to show and prove ihe cor-
rectness of the criticisms that have
been made ever since this Bill has
been intreduced. Government huve
not g.ven as much response to these
criticisms as was expected, buy al-
mos. everyone of the important criti-
cisms that has been made, has had to
be responded to and has had to be
accedsd to by thz Finance Minister.
Surely this Bill would have fared
much better if Government had {ol-
lowed the democratic procedure which
we had suggested earier.

My hon. friend was talking about
the principles. Now, what arte the
principles? The principle i; that

there should be a corporate tax. And

they have had it. But there has
never bean this super-profits tax. My
Communist friend has been quoting
the London Economist, There was
also another London economist, not a
paper but an economist himseif who
had actually made a suggestion be-
fitting a gerius. But his suggestions
were not accepted by the Government
in his own country, but they were ac-
cepted her2 by the predecessor of my
hon, friend who claims to be a
financier, and we know the fate of
those suggestions. At that time, we
protested zgainst those tax proposals,
but he would not listen to any of us
because the Prime Minister was very
much in love with those proposals.
But what has been the fate of the ex-
penditure tax? Government have had
to drop it. And what about the fate of
the gift tax? It has proved to be
more or less a still-born baby. . .

The Deooty Minister in the Minis-
irr of Finance (Shri B. R. Bhagal):
The gift tax is there.

Shri Ranga: It has not been able tn
yield any appreciable income, On
the other hand, it has done a lnt of
harm to the social aspects of our own
economy.
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There was also another occasion
when th2re was a gentleman known
as Mr. Liaquat Ali Khan. He be-
came the Iinance Minister most un-
fortunately for our country, and wien
he introduced his budget propusals,
the Commun.st Party was in love with
them, and the Socialist Party palore
w2s also in eloguent support for it,
and the rocial economy of this crun-
try receivcd aimost a death-2low for
four years. Our industrialists and our
industries reeled under the kiows of
those proposalss. My hon.  frrends
here want cur country to go ahead in
that way, snd of course, they will be
able to achieve it when they attain
power in tnis country, But. furtu-
rately for vs. we seem to find that
the Finance Minister is not in favour
of going in that direction, but his Gov-
crnment seems to be much too power-
ful for him; it may be thathe would
not agree with me, but I feel that
kis Government is going that way
slowly and steadily.

I find fi:2t the ideology and basis
of thig tax 13 regressive, and the cor-
re!ation nf tlie rate of tax and the per-
centage of rrofits is unsound in prin-
ciple and ‘inequitous’ in its burden. It
is opposed te accepted princiotes of
corporation taxation. The tax is an
impediment to foreign collaboradon.
My hon. f:iend has conceded that
point bv the concessions that he has
made. Tha tax will particularly hit
rew comnanies, And the communists
&t lnng last are prepared to give this
small mci~y for the new conipanies
ard the =ms!! companies which are
unable to tuild up reserves.

Shri  Morarka (Jhunjhunu): The
new comvanies of which my hon
friend is talking have been exempted.

Shri Ranga: Surely, my hon. friend
who is an incumbent for something
to come is all in favour of it.

Shri Morarka: That shows that my
hon. friend has not read the amend-
ments tabled,
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Shri Ranga: The tax will impair the
ability of existing industries, repay
the loans  which they have
acquired for expanding their facilities.
Government have conceded this
particular point also. The tax will
adversely affect the new class of en-
trepreneurs, the new companies and
the sma.l-srale industries, as thcse
units have been built from savings by
persons with moderate means, whno
kave exiremely limited resources and
are unable to raise increased finance
required from institutions or the
capital issues market. Banks are
particularly hard hit. My hon. friend
has already conceded that point. Of
course, he has conceded only tc some
extent, All these concessions are only
some small concessions but not ac-
ceptance of these principles, and,
therefore, in revolt of the concerned
principles. In substance and in effect,
the propesal amounts to a penal tax
on effiziency and cconomy, as under
the same conditions, higher tax rates
will apply to the mora efficient than
to the less efficient units in the same
industry.

The tax particularly affects com-
panies which have fluctuatling
fortunes. Here also, the principia has
had to be conceded to by Governmcnt.
For instance, in the plantation indus-
try, and as has been mentioned, in the
jute industry—now, I suppose the coal
industry also has been added to it; I
speak subject to correction—and also
in the coal industry, the same income
will be taxed, it is said—and I say
that subject to correction, becauvse I
have not been able to_satisfy mysclt
about the correctness of it—at two or
three different corporate stages, leav-
ing hardlv two or three or five per
cent of the operating companies' pro-
fits in ‘2 hands of the ultimata
shareholders,

T have quoted these objections from
a memorandum which has already
been placed befare my hon. friend the
Finance Minister, and, 1 suppose zlso,
the Prime Minister by a section of our
industrialists who have had the moral
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courage to protest against the manner
in which some of the industrizlists
had behaved in our country about
whom the Vivian Bose Commission’s
report has been published, and thcre-
fore, who have resigned from thie
Federation of Indiapn Chambers of
Commerce and Industry as a protest
against the refusal of....

The Minister of Finance (Shri
Morarji Desai): Only one or two of
them have resigned, not all of them,

Shri Ranga: Some of them have
resigned,

Shri Morarji Desai: Only one or two
of them have resigned.

Shri Ranga: It may be that two of
them have resigned. That stands to
their credit. At least two of them
have subscribed to this criticism. And
I underline that criticism.

Then, according to me, this tax dis-
courages saving even on the part of
the ordinary shareholders and the or-
dinary people too. It absorbs as much
as 65 to 75 per cent of the profits. There
is a national need now to save and in-
vest in corporate capital, and we must
encourage corporate industries. Ins-
tead of doing that, Government seems
to be too keen on discouraging this
channel in which people's savings are
to flow, and I do not know with what
ulterior motive. I do not know, but it
is quite possible that one of the
motives or objectives which Govern-
ment on the whole have in their mind
is to discourage the people from going
to the corporate industry so that they
can all be obliged to go only to Gov-
ernment and governmental instituticns
for publie investment. I say that if
that were the motive or the cbject of
Government, then it is a very wrong
objective. I hope Government would
dissociate themselves from any such
idea at all.

I take it that it is not the objert of
Government tp discourzage the will to
save, the abil'ty to save, and the readi.
ness also with which they can save
and the institutions in which these
savings can be safely and profitubly
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invested by the public. If that be so,
then I request my hon. friend to
withdraw this Bill. But I know that
he is not going to withdraw it. There-
fore, he has placed this carrot before
our investing public in our country by
saying ‘I am making an experiment;
if it proves to be a failure, if it really
comes in the way of development,
then I am prepared to withdraw." This
was what Mr. Liaguat Ali Khan also
said. And this was also what Shri
T. T. Krishnamachari had said in the
past. On both occasions, the national
economy of our country has suffered
terribly. Therefore, it is wrong to
make such experiments on our
national economy, especially in  an
emergency like this. It is true that
my hon. friend has said that this is
the measure specially needed for this
emergency, and this has been brought
forward as an emergency Imeasure,
and, therefore, it need not be treated
as a permanent taxation measure. But
even in that case, I consider it im-
proper for Government to begin to
make such experiments as these be-
cause these are likely to have dan-
gerous, costly, wasteful and suicidal
effects on our national economy.
Therefore, 1 oppose this Bill,

If you would give me a few minutes
more, I would say a few words on
one particular clause only so that I
need not speak again when it comes
up for discussion. On page 12, we
have the First Schedule. T would
like clause 3 there to be deleted and
would make a few points in support
of my view. This provision (clause 3
of it) is intended to enable the income
tax officer to disallow expenditure on
account of commission, entertainment
and advertisement which, in his opi-
nion, is excessive, having regard to
the circumstances of the case. 1 am
opposed to giving so much discretion-
ary power to the ITOs. Indeed, ins-
tead of proving to be a discretion, it
may prove tp be an onerous responsi-
bility placed on his shoulders, which
he may find it very difficult to exer-
cise with justice, exr hypothesi. Clause
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3 deals with where expenditure is
wholly and exclusively incurred for
the purpose of business and yet it is
not to be deducted in making assess-
ment of super profits tax. This is irra-
tional and unjust. In paragraph 55
of the Finance Minister's gpeech, he
hag himself said that it is proposed to
disallow expenses on commission, ad-
vertisement and entertainment to the
extent that there is reason tp believe
that they are inflated for reducing pro-
fitg art'ficially. But the point is, who
is to know how much is to be spent
in these various directions. Is it the
man who is placed in charge of the
management of a concern who is pre-
pared to take the responsibility for its
losses pr its profit or is it the income
tax officer who wmay not know as
much as the managing director of that
particular concern and who would not
be expected to have as much consi-
deration also for the welfare of that
concern as the managing director?

Shri Morarji Desai: May I say
that he will have full chance to ex-
plain everything? It is also appeal-
able. Therefore, it is not so.

Shri Ranga: The difficulty is that
you place these managing directors at
the mercy of these people. We are
talking all the time of corruption and
al] the rest of it. When so much dis-
cretionary power is vested in the
hands of the income tax officer in re-
gard to these very important things
which are very essential for the run-
ning of industry, it would be difficult
thereafter to put down corruption and
alsg to encourage honest managing
directors who do not deal in corrup-
#ion. That is why I wouid like him
to give some consideration to this. I
do not know whether he would be
willing to do it now. If not now, at
least some time later let him give some
relief in regard to this particular mat-
ter to the industry concerned,

Shri Heda (Nizamabad): 1 will
take one or two points from the last
two speeches. Shri Ranga said this
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is a tax on efficiency and economy. If
he looks into the various companies of
the two gentlemen whom he referred
to, he will find that though the ven-
tures are sirnilar, in one case the com-
pany is making good profits while in
the other it is not so. So to say that
if any company makeg huge profits,
it is due only to efficiency and econo-
my is not correct. It is due to var-
ious factors availability of raw mate-
rials, transport charges etc.

13.15 hrs.
[Mr. DepuTY-SPEAKER in the Chair]

So there are sp many factors and it
does not necessarily mean efficiency or
economy.

Here the principle is quite correect,
when the Finance Minister comes for-
ward and charges super profits tax on
profits beyond 3 certain percentage,

I will come to one or two points
made by Shri Daji. He wag saying
that the Bill now has become a trun-
cated Bill and the entire tax is gone.
His main burden was that the 10 per
cent concession granted to industry
for reserves—exempt from SPT—is the
s3' villa'n of the piece. If he looks
at it without any bias or prejudice, he
will find that the Finance Minister
has proceeded very intelligently. What
is he doing? Is he allowing this
money to go intp the pockets of the
big business or the shareholders or
the individual members? No. He is
asking them to put this money into
the reserves. Through the warious
powers of Government under the
company law these reserves can be
channelised so that the money would
be put to proper use.

So he has to make a difference, that
thiz amendment has benefited the cor-
porate sector but not the individual
members thereof not the shareholders,
not the managing agents, not the mem-
bers of big business. No money is al-
lowed to go into their pockets. The
hon, Member gave a number of ins-
tances showing what the SPT would
have been under the original provi-
sion and how it would be reduced so
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much, saying that in many cases the
entire SPT is wiped out and in some
cases it is cut to 50 or 75 per cent and
al] that. I am not challenging those
figures. I have studied some figures.
No doubt, the profits assessible come
down and the taxes, SPT come down.
But what is the effect? If the tax
hag been reduced by Rs. 5 lakhs in
any company, it means that the com-
pany has to put Rs. 10 lakhs into re-
serves. In other words, had this pro-
vision not been there, there would
have been ample money for distribu-
tion to shareholders and others. But
now the inance Minister has per-
suaded them—is prompting them—not
to distribute the money to ihe share-
holders, but rather put it into a re-
serve. Thereby he is developing the
corporate sector without allowing the
individua] members, shareholders or
partners or managing agents to bene-
fit. This difference he hag to make.
So this concession goes a long way in
contributing to the development of the
corporate sector, but in no way does
this give any advantage to the indivi-
dual members of the corporate sector.

Another objection was on the score
of the concession granted for adjust-
ment of the super profits tax over a
course of years. He could not under-
stand it. The whole point is that
there are certain industries whose pro-
fits vary according tp various condi-
tions beyond their control. In one
vear they make huge profits and in
another they may not and it is likely
that they may incur a loss also. So
for this type of companies, this con-
cession was necessary, otherwise, it
would have entailed untold difflcul-
ties on them, because when they earn
they are not able to poo! the money
and reserve it for losses that they may
incur in the subsequent year. So by
this concession, the company is en-
abled to go on. Otherwise, what hap-
pens is that when they make a pro-
fit in one vear, they distribute it—taxes
and dividends—and when there is a
loss next year, they have to bear the
entire loss. Here some effort was
madz tg prevent that. I think it was
also a judicious effort. Therefore, this



I1117 Super

[Shri Heda)

concession is not wrong or unneces-
sary.

It is good that Shri Daji has said
that he is able to understand the con-
cession granted to new industry, I am
glad he has said so. Otherwise, he
would have come out with the same
criticism about that also. In the case
of new ‘ndusiries also, the concession
granted appears a very big one, but
it is not actually so big. Alter all, it
is mot so much. The only difference
is that the 6 per cent granted to them
ig deducted before the corporaiion tax
and not afterwards. In other words,
it amounts to about 12 per cent which
would be there after the deduction of
the corporation tax. This much is the
only d'fference It is not very much,
but it will go a long way to he!p the
new industry. They will have the
psychological satisfaction that their
case was considered, and that by itself
would go a long way.

It would have been very good had
the Finance Minister come forward
and exempted industries in the small-
scale gector,

Small industries have to build them-
selves very fast, and for that they can-
not depend ypon resources from other
sources. If they had been exempted
from super profits tax, that sector
would have benefited very much, and
the ftreasury would not have Jlest
much. After all, what is the percent-
age of the super profits tax that
would be coming from them?  The
iotal quantum would be very nominal,
and the psycho'ogical effect would
have been very favourable.

I fully support this Bill, and T am
very happy that the Finance Minis-
ter has come forward with these two
concessions. When 1 spoke on the
Budget, I had pleaded that these very
concessions might be given to new in-
dustries so that they m'ght build them-
selves up, and as the o'q companies,
particularly those without sizab'e re-
serves, would be hard hit, they might
‘be shown some concession and per-
suaded to make a good reserve. The
general feeling in the country was
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that the corporate sector had been
hard hit. That feeling has gone now,
and the corporate sector has gained
confidence. Scrips have moved yp by
10 to 20 per cent, which shows that
the stock exchange has reacted very
well and is showing confidence. This
buoyancy wili ng doubt take the in-
dustrial development of the country
further,

Shri Morarka: The super profits 1ax
introduces a new schemp of taxation in
our fiscal system. It is new not only
to this country, but to the whole
world. There is no parallel.

Shri Daji talked about the principle
underlying this new measure. The
hon. Finance Minister in his Budget
speech said:

“In our system of corporate
taxation, there is no correlation
between the rata of tax and the
percentage of profits.”

This is the principle underlying this
new measure, and I submit that this
principle has not been given up at all.
The idea of super profits tax has been
preserved, only some concession or
change here and there has been made

Shri Daji accused the Finance Mi-
nister of succumbing to the pressure of
big bus'ness. Shri Daji knows, as also
the other Members, that pressure
from big business was not to have
super profits tax at all. Instead, they
wanted that the rate of corporation tax
or income-tax on companies might be
increased by 6 or 8 per cent as the
case mighi be. They were total'y op-
posed to super profits tax, The Fin-
ance Minister has not accepted that
plea and rightly so, if I may say so
with respect. But, the concess'ons
which he has given are, according to
me, quite generous and ]iberal. If the
scheme of these people who ‘brought
pressure’ on the Finance Minister had
been accepted, the companies making
smaller profits would have suffered
more, and companies making bigger
profits would have suffered less,
paid lezrg tex, It would have
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scheme of the super profits tax.

As 1 said previously in this House,
the very justification for this tax is
the revenue needs of the country. To-
day, the entire industrial economy of
this country is contirolled and manag-
ed by these corporations. Unless and
until you levy a tax on the corpora-
tions, you cannot hope or expect to
get any sizable revenue. The ques-
tion, therefore, was what should be
the scheme of taxation of these
compan‘es, and I think the scheme
enunciated by super profits tax is pro-
gressive and rational. It does not tax
the companies with big capital but
small profits, it taxes more heavily
small companieg with big profits.

Shri Daji said that the Bill had been
changed beyond recognition. Before I
come to that, I must, of course, admit
that the concessions given by the Fin-
ance Minister are quite generous. Even
then, I wish to quote with your permis_
sion the reaction in the press to these
concessions including that of a very
responsible  paper, the Hindustan
Times. This is what it said on the 17th
after the concessions were announced:

“Financial circles were disap-
pointed over Mr. Morarji Desai's
conces:iong in regard to super pro-
fits tax.”

“There was particular disap-
pointment that the anticipated in-
crease in the exemption limit from
the present 6 per cent to at least
8 per cent did not materialise.”

Then it says:

“It was generally felt that the
deduction of 10 per cent of the
total income from the protits
chargeable to SPT was only a
minor concession.”

Next day the Hindustan Times wrote
an editorial under the caption “Dis-
appointing”, and in that it had some-
thing more to say. It said:

VAISAKHA 2, 1885 (SAKA) Profits Tax Bill

11120

“Mr. Desai has been unneces-
sarily mean in regard to the ceil-
ing of Rs. 60,000 on annual income
and perquisites as deductiblie ex-
penses.”

This is a concession, as you will re-
member, given to foreign technicians,
because it was pleaded that it might
affect our obtaining technical services.
On the one hand Shri Daji says that
the Bill is mutilated bevond recogni-
tion, and on the other the press says
that those concessions are very disap-
pointing, very minor and that they
would not meet the needs of industry.
I think the truth lies in between the
two extremes.

The concessions which the Finance
Minister has given can ba divided into
three categories. The first includes
those which were absolutely necessary
such as the provision for earrying for-
ward of deficiency, exemption of
Rs. 50,000 for the small companies and
exemption of intercorporate divi-
dends.

The second category is of conces-
siong which are fair and reasonable.
In that category I would include the
exemption to the new companies, ex-
pending the definition of capital em-
ployed, royalties paid to foreigners,
contributions made to the Naticnal
Defence Fund, charitable institutions
ete.

The third category, according to me,
is where the Finance Minister has
been more than generous in giving
concess'ons, and in that I wou'd in-
clude the deduction from chargeable
profits a sum equal to 10 per cent of
the tota] income before payment of
any tax. This is a substantial relief
to the companies, there is no doubt
about that. The tota] relief in the
actual super profits tax which the
companies would got would vary from
30 to 100 per cent. The Hindustan
Times has quoted four example, two
of new vompanies and two of old com-
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panies. In the old companies, the re-
lief that can be obtained under the
new, scheme is 30 per cent in one case
would 50 per cent in another. So far
as new companies are concerned, it is
84 per cent in one case ang 100 per
cent in another -case. Even after
quoting these examples, they have the
temerity tp say that the concessions
are m'nor and disappointing and that
the Finance Minister has been unne-
cessarily mean,

There are a few amendments in my
name and that of my hon. colleague
Shri Ravindra Varma, which will be
moved at the appropriate time when
the clause by clause consideration of
the Bill is taken up.

About this ten per cent deduction,
there are certain conditions prescrib-
ed. These are three conditions, and
any one of them must be fulfilled: the
amount must be utilised for (1) the
repayment of money borrowed or (2)
for acquisition of capital assets or (3)
payment of dividends to preference
shareholders above 6 per cent. It is
not necessary that this amount of ten
per cent should be utilised in any
single year. It could be credited to a
fund and that amount can remain
there for five years. If they do not
utilise it during the period of five
years, it becomesg taxable in the rele-
vant year. I think it is a very sub-
stantial concession and it should allay
the fears of the people who were feel-
ing that it would retard the develop-
ment or stop investments,

We have another amendment stand-
ing in pur name and that wag about
the banking companies. 1 am happy
to find that the Government are ac-
cepting that amendment because T
saw some new amendments given
notice of by the hon. Deputy Minis-
ter. 1 find that they go even a step
further and are jmprovement on our
amendment. I am grateful to the hon
Minister for that. In the case of bank-

' ing companieg the concessiong given
are stil] more. Actually it would
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work out to 20 per cent of the gross
profits. The Reserve Bank’s directive
is that each bank must credit 20 per
cent of the declared profits to the re-
serve fund till the reserve fund be-
comes § per cent of its deposits liabi-
lities. 1 think it is a very substantial
concession and the banks should feel
quite happy over it. There fears that
they would have to curtail their acti-
vities such ag branch expansion, etc.,
have, I think, been allayed.

Sir, I would speak about the re-
maining few things when we come to
clause-by-clause discussion.

Jureasy wgraq ;A d@r ) g
fome % w0 ww &

&t wiwRa™ v (Fe) o
AT et # § #1 Frar W@ WK
wre q# faw o= fae 3 @ & 1 A
@ w1 W9 A 9Rg 43y fAe fa

[

Jqreaw WY ¢ g9 &1 OF &
wwa fren &
Nobody has taken more than 7-8
minutes. Ewven the Member from the
Communist Party has taken only ten
minutes,

=Y SiETCAT STaT  gW A AT
ga<i 9t a<g ¥ 9xg fame frew wnfed
A aTE ¥ #r§ Few @

IITAR AENTT ;| WG qE A
I have to call the hon, Minister at
1.45.

Sl ca e S o L
TR, AT A S AT A R
gl aft & foar 3, Sw A Ww A
g smar & {5 3 =mga & fF o aw et
T ¥ IO 99 T 79 A1 I FT WSS
dz oy Fg Ay & fF sfae e
@ mgt oY &1 IUW W6 g &
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g9 ¥ 99 oid | 7@ T wY 7@ @
argy & | & A e & fF e
AL T F AT A6 A g gra § A
| gw AT & fF 9% @ awr faaw
& | AfFw 39 F @19 |19 g 3@ oA
ITEd 2 fF FeRTC #9158 AIEIT AT
7eg oAt JifEd | GAmfEar F# o
AL T H TATEETT G SFEET ARl
FAT =iy | aone (7w faa o,
saT F fga 1 | 81 oA Ao &
fea fomr & €1, ag ot e Tar s
Tifew 7R 77 3ftz & 37 9 T
et TfEd | W4, 9w T
ST T Wi 3T 2, 99 a1
1 w9 gra § ¥ Fav sfer 1 afg a6
ferar sram € &1 oz € w=3r €18 g
HRIT TFET FAMT HT TEEHT HY,
qg & T AT 2 )

AT A 1 7z qeL-anfEz 25 v
2, 59 & 9@ FH WIT JFIT SATET
g qrat 2 1 59 ¥ 33 1 ArnfaE i
ofa® {aFm & smpm wR mfas
fasma ¥ %50 T gwer fasrg waf #
ATET IR G ATHT | TH F FUTE AT
& FT9 T &6 AT A faE AT oy
&Y w1 | Artas fawe & 77 7 @
W AT S AR § YT e T
GewTg @eH gl WA | SFF F1 qTieET
g gir =ifed fog & 3w F 97 Aag
JUN &1 s fAe, 9 a1 geEngd
far | garr fafwa o saaEar &0
qrET F At T8 AT | TAfET aEaT
da7< ¥ e v=fF AT & A AR
F1 FTH Al I9qT TZ /FAT & | WX
g €9 A B AT &1 22 & A7 ww
TN TATE GigEr 47 9Mg TAE EAar
WT AT wedEr &1 g drd FoAET
FT I FIF ST 9 AW AT AT
#E Fidar w4 faa grwmgm g 1 fie
AT FFT wAT A7 FT AT AT S
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¥ FTF At &1 TFT FAT T )
S & 7T 9T, 9 A7 IGO0 &1 E TR
Tl gr afer g @ o van g
ST 7Y TA E, T4 A1 | FTEr AT
g & &1 @zt aF #7m fF a3 a3
ST &1 AFATA AT gAAT SATET FHL
gFm, 7 Sl e TR wUm §, 4 @
€0 &1 SIS, W TUT ATT A7 81 AT
T H AT T AL ART AN A
F1 qeaea; AT AT TET AT AT
Fead fao 3, F e fo7 & aoar 30
o7 Ft f9gA 479 37 TfEE 4, =/
T e 2

o9 7 F27 & {5 9g FC AFEHTAA
fafs Framga smr o w i &
Fzar =g g R wm A e adwaedrn
a1 & mra wway av fF gweraa foafy
¥ farew ¥ fa3 w39 FT F1oFW
¥ dfF aw § = w8 Oife
o qaa Wl fFar 2 fF AR qifrs
& foru o g &1 @ 2 & | Fia ar
HTET W arfes saT o T | Jfw 98
I %z 99 FT FFC ATAT g W
WA FT A9 F Fr5 TEAT AET L@ |
7z a9 & % unE; & 44 ¥ 98 &
AT ST TR & | AT g @ faaar
aifgr f5 awdar @@ g €1 3@
Em ot @ & frar sam o ag @Y
gmem T EfF S @ ¥
3 AT 2, 59 g0 WOLAT 9T B, I4 &r
g FLAT ATEA & |

ot w3t £ fF osw ogm i
AT F AT AT O FL2 w=4AT FAT
affT & Fzar =vgar £ R ooa & &1
0 TAT 2T AT TFAA EN A4
oI a7 ST 4 a3 71 ard R
AFIL T AT |

77 § F IIET IAE 1 AA
iferr U a1 O %0 G A7 T9 9@ €Y
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g AR @ AT T g AT g A fr 7 faw o+ mEem & @ w@w,

g 19 1" T Y FL W A o= ot fa=a frar & f5 oo 3 s A

arg F1 fafome o faar A =i
g 77 fasw #1 1 9W ¥ o3 A4
FIfwd 7R & T ©EET g i
¥ W ¥ a1 F1E dar & F Fa
aEl g wFAT | TW Ag § HA AN
ATE FT FAIT ZAT | AT SE § T -
R E9 HIY TAFA S A1 q=TE
qHT @ 9T T A a1 ATE =Er
TOT | WF I ATG 9T A 97 GIC S
Atz & o § o3 @@ W g g
frar mar HiX ST IR | 0T HR
A G T GNT G g ATH
Fea g gL AT S g T | 6T
FHRI AN OF AE | IH AT AR
qTHZ FT Ao AL SHF N W | I
gR T em A aE ¥ § u= g
T 29 fad o7 g% 9l | s AT g
FO9 UL UF @G @ gAE w4 #l
TraeT ZAT | U 2E fE gmodd o
ATE | T TIEC T AT gH A1 4T
g %0 7 wq qrar # g7 faem fEA
#AT & #3 gW vz fH wmEr 2 oAt
AT g37 A0 A AT AT 5T &
HHT FTF &1 Fla AT &1 TFaT - |
AT W 990 W 5 fAw we
fafsermaa Jore 2 w%aT £ T 2341
T mel #1 FEa g0 fadE; o ofr ot
qsfi wrd 4, 99 &1 {29 7= s
S A 7 TUq 219 g9 F9 917 g
AT & T &40 | AW Al A Wi
fazar areit 7 g7 fags we 9 @t §
Tt 9 GA  sERdw A 47§,
Tgl 47 AT §, qg T W4T § T
g fF 9% wre @ At ¥ qur afow
et s | Sf e AT AT &1
WX 77 99 & 8fq o s g o=
&7 aftoms 7g ghn fF arge ar g #@
T @€Y femr & 1 & ST e g

T T E, FTATEA $, TAET £
W 77 THEE W AT U NI
¥ T ua %1 faar T @ FE A
ffar 2T vz @ 7 g w9 fAw A<
{10 qTHT & ff SuTET graT & 1 =
Frafqat 90 a@e ¥ T sarar
F7IEA FE 44T, qg J@AT Wr gHTS
faw &l §

& ag e e aw e
G AT 9 B A | 7, 7 a7 TR A1
g ¥ 4% a7 faaon sura grar arfzd
AT YAz §92 F1 aFR F AR
Fdr it |

e ar #roy @ fag Mg & o
&faw oy 3@ fF gwra @=i T FAET )
§ wft wgEw F7 oo @9 & A
e ArEaT § | a7 fAeaw g o
@ & foe s Sa awa T R E,
IAAT SATET FWAT A AT @I AT T
2, afe% 99 581 samT agar W g
(ENY-YY T FATT &= eI FT
A1 | JEYY-YE W @@ &8sy FEIS
g oman, teud-te HOfulE FE,
Pe%e-%Y A Lufy FIT, LALEL-NR
¥ 530 F91T W1 LRS3-%Y ¥ 9ayR
FIUT €4 o W 2 | 92 @ F7 agraiy
g1 AofF g dFz i feafs & & &
F 7Y 2 & W 30 i gk org 5y
2, T AT ZH A U AT F AU
9 @ & | @9 T qeradr 7w g
i § 49 A g1, =W oA mw
W | WY FgA T q999 75 & fv e
guTq 41 #1 Tt &€t a@r e iogy
®Y qTF 91 g § A AqH T gAr
g, o1 g7 I I g FW A1 Afaw
FAT Arfed | oA 38 7 foan s &
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A g o deE) B S A e
€ 7Y gt | oo fedm Fr s 3 &0
afer 9w & fau ar @7 7 fad sgu
FUT TV & @1 & HIX 98 7 9w
@9 7 g g Faifs (egR-e3
Yo¥ FUT @9 g1 97 | gurdr #ifq
& v wifex & 7 en w7 & A
sy FifF g fag swal o @
T § A 99 W W 9 #nnf
aer ¥ A1 T @9 g g g |
mit miffsa ¥ 7 # Tk IR
Frda qfw garr F & 9w F fad
ga A Fm famr 7 FA X 0,000 AT
T wfa g &, gw 7 99 & fay @
f@ar ? #g &1 @2 &1 oF gEr @9
&< fomn v 2, 9 fF o5 arsfare faedt
FTH A FHA 9T 2T 47 2 Al oS
9 ATd F931 fawgr ¢ #gar £ f wred,
B &7 HIZ FE THT TH I A9 a7 |
T aYg F1 g1 §LHETC A @Il T
A g fF w e T e FE
# a1 Gy @Y, #@T Taar fzm @ w7
Gar & 2 1 Afa W ST SR
¥r a<F 2a 74 £ fr wowe e aa
o i ME FEIE & 4 &7 54T FAT
&1 & Ifq 3 ar T @Ea g Ew
AL FATT | WATT @A T dgAT G99 F
T ATy & wiw A A gf afw 2 ww
AT FEAT AEA 2 |

gwx fga w4t 5 fadfsy amow
9 F T WA { 4 15 TUEC §o FT
2T &1 &, W@ 37 & whg sA
T =l gri i fow aw & & s
€T = wAaT | U8 97 245 amd #
TST FETU HiT 8 §6TT 7 819
# ot g€ & WX T QA gl F AT
H T fodt o W | 5 9 ST
FT UG E AV ST FLAIT Fredl
WX F TS GFCHICAT GIaT gar dg
FOT EEdr € | 39 I ¥ Sar fodt
ST ETE
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STF WY WY WIAT 2 AT OF e
oY faaT 97 & & HoAT W FArT
FLFAT | ag FaaT 30 9FTE -

"FTE T 99 T AW LA
37 dwwaz oaw @ fad,
ofgxr &7 &= g@ o TE &
H dqEt ¥ omar fa@ o

9% §g el & ST 9%

F T FT |
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FY TE W A €9<al,
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g Sl § gad gEd Sd
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W 9TEd @ gfet # Aiged
a1 ZFE1 FT W FH T &L,
Wi STEY g1 9 ¥ ;e at fex
T o WA FT A 4
gt falsqw 41 @g@T & &%
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FT AT AT FAFT FAT,
o oG AT & Ay feer
HTAT FT TZATHT FATAT Z07T,
FEITHTTY qET, THILT TET A0 &
gl & gEvar A o,
g g ot e Sfr ogw ¥ o
SASl F gIET A AT
g WIAT & a1 F W s

I?

ay
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T

£

3T ST g,
AR T gr  ffweg @

fe=r 7 #@r  @Er & 0

Mr. Deputy-Speaker: Shri Gub-
baraman. Only five minutes,

Shri Subbaraman (Madurai): Mr.
Deputy-Speaker Sir, I thank you very
much for the opportunity given to me
to speak on this Bill. The Finance
Minister was kind enough to give us
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certain concessions after he brought
forward this Super Profits Tax Bill.
He similarly gave concessions in cer-
tain matters regarding the Finance
Eill and with respect to the compulsory
deposit scheme. During the general
discussion o1 the budget, several re=
presentations were made and helpful
criticisms and comments were also
made. During his reply to those cri-
ticisms and comments, the Finance
Minister assured us that he would
study them without prejudice and to
whatever was possible for him. With
due regard to all the advice and zug-
gestions given in the Houge as well as
outside it, the Finance Minister came
to the conclusion and informed us of
certain concessions. It shows he was
so responsive to the democratic de-
mands,

His position is very unenviable. He
has to find funds for the defence, es-
pecially in view of the situation in
which we are now placed, when we
require huge amounts. At the same
time, the developmental schemes
should not also be stopped. They
should be continued. So, his respon-
sibility is really very great. With all
that, he has managed to find funds to
meet the situation. If we feel that in
certain sections the taxes are higher
and are burdensome, it is our respon-
sibility to suggest alternative ways and
means, If we do not adopt one thing,
we have to adopt another. There is
no other way, there is no single other
way which is bereft of criticism.
Weighing all the things together, he
has decided to bring these proposals
and give the utmost possible conces-
sions.

On the one side, while we all agree
to the proposals, the communists feel
and attack that the rebate and conce-
ssions which our Finance Minis'er has
given are not at all pecessary. On the
other hand, certain hon. friends feel
that these concessions are not gt all
suflizient. But cur Fiman-~e Minister
has followed a via media and decided
in a way so that it can salisfy the
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whole House and he can carry on the
responsibility which he has under-
taken.

‘The whole thing—the Super Profits
Tax Bill as also the other two
measures, the Compulsory Deposit
Scheme Bill and the Finance Bill—
should be viewed against the back-
ground of the present emergency. As
soon as the Chinese attacked our land,
we rose as one man and we were pre-
pared to contribute our utmost. The
same spirit should continue. The
taxation proposals should not be taken
as a burden on us, Everyone, in what-
ever category or section we are, should
be prepared to contribute his utmost.
We should never feel that is a burden.
The feeling should be, not how much
less we should pay; on the other hard,
the feeling should be, we should pay
to the utmost capacity, and we should
be prepared to pay that. So, our
Finance Minister has given due consi-
deration to all the representations
made in the House and he has been
kind enough to accept and do the ut-
most possible,

With these few words, I finish,

Shri Morarji Desai: Mr. Deputy-
Speaker, Sir, the Bill which is before
this hon, House has been considercd
at this stage by several hon, Members
who have offered their views on the
amendments which I had proposed
while moving for consideration. I
was surprised, though I should not
have been to hear the hon. Member
Shri Daji saying that the Bill has been
completely watered down and that I
have succumbed to the pressure of
the rich and have not been able to
Please him. He was pleased with the
Bill as it was before and therefore, he
supported it, he said. Now he thinks
that T have done something which
deserves a very strong criticism of
my behaviour. He tries to use strong
language, but when one analyses it, Le
feels offended. I do not want to at-
tribute any motives to him. Why
should I attribute any motives? I am
perfectly willing to believe, if he
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agrees that it is not his intention to
remove the private sector. I was glad
to hear him say that at any rate, be-
cause my understanding of their philo-
sophy is that they do not want any
private sector.

Shri Daji: That was the old philo-
sophy.

Shri Morarji Desai: I do not know
when the old philosophy will revert
again, because so many stands are
taken at different times that it is diffi-
cult to know which is the real stand;
which is the one to mislead and which
is the real one to lead, I do not know.

Shri Daji: We do not claim to lead.

Shri Morarji Desai: You propose to
lead every moment, but unfortunate-
ly that is not getting successful. That
is the difficulty. That is also ore of
the misleading statements that they do
not want to lead. One thing for
which I have always given credit to
my hon. friends is that they are very
sincere in their beliefs.

Shri Tvapi (Dehra Dun): Sincere?

Shri Morarji Desai: In their beliefs,
I said, though their beliefs may be
something different. That is a diffe-
rent matter altogether, They are not
sincere in the expression of their be-
liefs, because they want to mislead
others. But they are quite sincere and
particular in their attempts to change
the gociety. There they are deter-
mined and fanatic in his matter, which
detracts from virtue. They are zlso
very studious, I grant that.

He reeled out several figures, saying
what effects the amendments will have
on the different companies. I do
not know whether the figures that he
has quoted are an approximate esti-
mate of what will happen. It may or
may not be right; I cannot immediate-
ly say that they are right or wrong,
because I have not examined it {rom
that view. But to say that the amend-
ments give up the principle of the Bill
or f'r the matter of that, the substance
of the Bill even, would be a compleie
misrepresentation of the action taken
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[Shri Morarji Desai]
by me, and the effects that the RBRill
would have on the industrial develop-
ment of this country. If it is granted
by my hon. friend, Shri Daji, that
the industries in the private sector
should exist, I hope he will also grant
that they should exist in such a way
that they produce results and that they
are not throttled. The word he used
was “mulet”; he said he did not want
to mulct those industries. Therefore,
I say that he wants to see that they
are not removed. If that is so, it does
mean that whatever taxes we may
take from them must leave sufficient
to.them for working the companies and
for carrying on the industries. That
is all that I have tried to do in the
amendments that I have put before
the House,

After all what has been done? I have
not given up the six per cent that I
have fixed in the Bill for the profits
at which the super-profits tax will be
taken. What I have done is to give
them certain deductions. Are -those
dedu-tions justified or not? That is
what has to be seen. If 6 per cent
alone is left to any company, then
what would happen? Many compa-

nies have preference shares for which ~

they pay up to 9 per cent. They will
have to pay 9 per cent on preference
shares, but they will get only 6 per
cent, according to the scheme of the
Bill. Then that 3 per cent which
will go to the preference shares will
go out of the equity shares. That
means others will get much less.
That was not the intention, Therefore,
we have gaid that there will be a 10
per cent deduction from the gross
profits, i.e. before the tax is taken,
which will cover this liability, which
will also cover the liability of the
payment of their debls. Debts means
debts which are there for capital ex-
penditure, not for running the in-
dustry. That is not what is sought to
be paid out of this 10 per cent. But
I hope it will be agreed that if debts
are incurred for buying capital goods
and for building up the industry, they
have got to be paid. If they are not
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paid, the industries will die out or
become bankrupt. So, we have got to
provide for that. These are the things
which we say they will pay from this
and that is why 10 per cent is allow-
ed. We have said, for five years,
they will remain as reserves and they
would not be utilised for anything else,
even for paying more dividends, if it
is necessary for them to do so.

My hon. friend cites some London
economist. I do not know what he
has said, because I have not seen it or
read it. He gaid, he called me “Iron
Chancellor” and now he says the word
“iron” has gone. If iron has gone
from me, he should be happy. If iron
has entered in me against him, I do
not know what would happen to him.
Thefore he should be happy that iron
has gone,

Shri Daji: I did not say tha' ircn has
gone. I said, iron is being kept for
the people and Chancellor for the big
wigs.

Shri Morarji Desai: That is a'so
good, if Chancellor is for the big
people, taking more money from them.
What is the meaning of Chancellor?
Chancellor always takes taxes.

Shri Daji: Chancelior means giving
reliefs,

Shri Morarji Desai: It ought to be
seen what reliefs are given. The re-
lief only means this. This relief is
only meant to enable them to carry on
the industries in a proper manner and
in such a manner that they may go on
exnandine and benefiting the indus-
trial aeveiopment of this country. That
surely is the purpose of this Govern-
ment, even if it is not the purpose of
my hon. friend. His purpose is also
development, but in a different man-
ner. But that is a different issue
altogether. Surely he does not expect
that if my arms are long, strong and
efficient enough, they can be attached
to his body. They have to be attached
only to my body and I can wuse them
not with his brains, but with my
brains.
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Shri Daji: You can borrow that
brain,

Shri Morarji Desai: I do not want
to borrow any brains which are not

useful to me,

! Shri Daji: First borrow and then you
will see whether it is useful or not.

Shri Morarji Desai: I have scnse
enough not to borrow wrong things.
My hon. friend knows that I am not
going to borrow.

It is only my hon. friend Prof.
Ranga—he is not present here—who
thinks that we are being egged on by
the hon. Members of the communist
party. But he is entirely wrong. We
can be egged on neither by them nor
by him nor by anybody else. We
are only impelled by the principles in
which we believe, by the traditions
in which we have been brought up
and by our ideal of making this
country happy and rich and in a de=
mocratic frame. This is the only im-
pelling force which governs. There-
fore, let my friend, Prof. Ranga not be
worried in any way about me. He
thinks that the Government is forcing
me, ags if I am different from the Gov-
ernment. This is something which is
not the get of a friend at all, because
if 1 am doing something in which I
do not believe, but because the Gov-
ernment wants me to do it, then I am
dishonest, and I do not deserve to be
his friend. What good has he of dis-
honest friends? What good have I of
a friend who calls me dishonest? I
do not think that is a good thing a¢
all. This is not how friendship can
prevail or be extended. I do not think
such motives should be attributed or
such inferences should be drawn. That
does not do any good. We ought not
to do that. After all, I may be wrong.
He may sav that [ am wrong in my at-
titude. He can also say 1 am also
impelled by my Communizt {friends.
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He can say so. I can only say that is
not true,

14 hrs.

But, as will be seen from what I
have said, the concessions that have
been given are given only with a
view to remove the evil effects that
appeared to me and that would deter
the dovecpment of the industries and
wi!] not help in the industrial deve-
lopment. But they are just as should
be given and nothing more. I have
not been more liberal than I should
have been nor have I bszen more
miserly than I should have been., In
the same way, what has to be done
has got to be done  whether
others ask for it or not But
when my hon. friend, Shri Daji said
that it was arcepted by all people in
the House, h= was not making a
correct representation, not even a
near correct representation.

Shri Daji: Almost all.

Shri Morarji Desai: Not ecven
‘almost’. There are severa! Members
on this side of the House also who
had pointed that there will be certain
bad effecis regarding  which  action
will havo to be taken. He himself
agrees that it is good to have ex>mpt-
ed new companics from the operation
of this Bi'l. If ko has done that, then
it is on the same lines that other
also have boen pgiven concessions;
otherwise the defects would not have
gone. If new companics are to come
in and are to flourish, they will do
so only if old companies go on; other-
wise new companies also won't
flourish, But he has a very very curius
way and a very subtle way of killing
things that he wants to kill while
maintaining that they should remain
alive. If that is the purpose, I can-
not sav  anything here. He will
immediately tel] me that I am attri-
buting a motive. But I do not want
to say so. I get a suspicion when he
says such things. He is a very
intelligent person. I cannot sav he
is not intelligent. He is shrewd
enough to know zll these implications.
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[Shri Morarji Desai]
In spite of that he wants me to
believe he is very simple. Well, I

- think 1 have sense cnough not to
commit tha! mistake,

Shri Daji: What all compliments
are being paid!

Shri Merarji Desai: I pay compli-
ments where they are deserved; but
they are both ways.

Shri Daj.: Back-handed
ments.

compli-

Shri Morarji Desai: They are not
back-handed, they are straight from
the shoulder.

My hon. friend, Shri Banerjee,
while welcoming the amendments
regarding new industrial undertakings
also made a mild criticism of some-
thing being given more in the matter
of other amendments. But what I have
said will also be a fitting reply to
what he has said. When we have said
that we have given them an oppor-
tunity for covering the deficiency for
the next three years, I do not know
what wrong has been done. What
is the deficiency that is to be covered?
The deficiency is of the 6 per cent
interest which they are going to get.
If it iz less than 6 per cent in one
year then it can be carried forward
for the next three vears, That js all
that is given and nothing for the
back years. As a matter of fact, in
the EPT and other taxes which were
there before, they had to be carried
even backwards and also forwards.
Here wa have not said that they can
be carried backwards, they can be
carried only forwards so that indus-
tries do not suffer and thev go on
prospering with the result that the
countrv goes on prospering  with
industrial development. That is why
this has been done.

Then, my hon. friend, Shri Banerjee
quoted Dr. Hazari’s report as regards
concentration in industry. I do not

APRIL 22, 1963  Profits Taxr Bill

11128

know how this arose from this BillL
Yet, as he has referred to these
things, I should give him facts about
this matter. He made one statement
which I could not understand. He
said that out of a total of 215 indus-
trial licences issued in 1960-61, 143,
or something like that had gone only
to a group of six families, He is
enterely wrong, I do nnt know from
where he has got these figures.

Shri Daji: The Ministrv of Com-
merce and Industry has supplied me
and Shri Banerjee a list.

Shri Morarji Desai: The lirenres
issued could not have been less than
a thousand. In any case, they can-
not be 215 at all. Therefore, the figure
given for comparison is not a correct
firure at 11. But, let us, at any rate,
look at the two studies. He asked
whether it is going to be published.
Dr. Hazari has made two studies so
far 4nd he is going to make a third
study for rounding it off. and he has
said that until the third study iz also
completed these should not be pub-
lished. The third studv has just heen
completed and the Planning Com-
mission received it onlv ahout two or
three weeks ago. This wil] have %o
be fully considered. After it is con-
sidered and a review is taken, I am
quite sure these things will be
published and my hon. friend will
have the full benefit of these things
with any commentaries that are
necessary to be put on it

But it is not as if the Government
are not aware of the problem of con-
centration. It is one of the objectives
of ou- indust-inl nolicy, as defined by
the 1956 Resolution, to prevent
private monopolies and concentration
of eronomic power in different fields
in the hands of small numbers of
individuals. At the same time, we
have, as the Resolution itself states,
to accelerate- the rate of economie
growth and speed up industrialisa-
tion. In our desire to prevent con-
centration, we cannot, therefore
ignore the prime necessity of setting
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up industria]l units which are viable
and operate at optimum economic
capacity, We cannot break up our
targets of production into such small
units that each unit operates below
optimum, thereby increasing the cost
of production and retarding not
merely further growth but possi-
bilities of export.

In the licensing of industries, we
give preference to new entrants in
the field, other things being equal
‘When suitable application from new
entrants are not available, licence is
given to those already in the field,
since we do not also want to de'ay
the implementation of the prog-
rammes set for the private sector. A
large number of new entrepreneurs
have in fact come on the industrial
scene during the la:t ten years.

We also give gpecial assistance to
smalle industries. Apart from finan-
cial assistance through the State
Finance Corporation and other agen-
cies, small industries get facilities for
hire purchase of machinery from the
National Small Industries Corpora-
tion. The commercial banks have
also been given the facility of obtain-
ing additonal funds from the Reserve
Bank ton the extent that they increase
their advances to small industries.
There is a credit guarantee scheme
operated by the State Bank.

There has been a rapid growth of
small industries, and it is often for-
gotten that half the net output from
manufacturing originates in small
industrieg and hand trades, It is also
worth mentioning that around 80 per
cent of new companies registered
every year are companies with a
capital of Rs. 10 lakhs or less.

The growth of the public sector
itself checks undue concentration of
economie power in private hands. To
give but one instance: If the deve-
lopment of the steel industry had
been entirely in the private sector,
a few companies would have acquired
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control over another Rs 600 to
Rs, 700 crores of capital investment.
But that investment has now been
made by Government and therefore
the concentration is with Govern-
ment rather than in private hands.

Shri Hazari’s conclusions, In any
case, are not so much about concen-
tration in the ownership of wealth
as in contro] of wealth. As regards
ownership, there is enough evidencas
to show that there has been some
diffusion in recent years. According
to a Reserve Bank study, published
in the Rezerve  Bank Builetin
(December 1960), there has been a
tendency for investment in chores to
percolate down from the top income
groups to middle and lower middla
income groups, especially among the
salaried classes. The study, which is
based on income-tax data, shows that
the number of individual share-
holders among the salaried classes as
a whole increased from 23,274 in
1955-56 to 32,302 in 1958-58—an in-
creased of 39 per cent. Among the
salary earners with an income of
Rs. 5.000 or less per annum, the num-
ber of shareholders had doubled from
2521 in 1955-56 to 5,144 in 1958-59,
The actual number of shareholders in
thiz groun mas be mans times Tarpor,
Because, all these people, that is,
everyvone who has a share claim
refund of income-tax, especially in
this sector of below Rs. 5,000, does
not have to file the tax return and,
therefore, the actua] number of share-
holders in this group may be many
times larger.

The question of concentraton of
wealth, therefore, cannot be answered
merelv bv reference to concentration
of control of assets of large-scale
industries. The wealth of Jlarge
industries is only a part of the total
wealth of the country. Even In the
field of large industry, the concen-
tration wil] decline with the growth
of the public sector and advent of
new entrepreneurs in the private
sector, which it 183 Governments
policy to encourage. The spread of
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[Shri Morarji Desai)
investment habit has already begun
end with it will come a diffusion of
ownership of industrial wealth.
Above all, the rapid and continuing
growth of small industries with Gow-
ernment asssistance will provide the
surest answer to emergence of private
monopolies. We should not oppose
large-scale industry just because of
its size. Modern technology and
business methods reanire larre-scale
operations in many fields. We have
enough power under the Company
La and other legizlatinns to ~herk
misuse of economic power which
often goes with the scale of industry.

Then, it was argued that we are not
touching accumulated wealth. That
elso is not true, There is the wealth-
tax, the rate of which was increased
only last year. There is also the
estate duty. Therefore, we are tax-
ing the accumulated wealth at two
stages. Also, there is the gift-tax.
All those take not» of the arcumu-
lated wealth, and the position is that
in several cases—of course, a sma2ll
number, because the number of very
wealthy people in this country is very
small—they pay more than 115 or
120 per cent of their actua] income
in the form of taxes. When they
complain that they have to pay out
of thei~ wea th, T =av that weslth-tax
must be paid out of wealth and not
out of the current income. That is
what T g9« and that j= what jz Feng
done by Government ix this matter.

But, if the intention of the hon.
Member who says that the accumu-
lated wealth should be touched is
that all wealth should be taken away,
Sir. I am afraid, that is not the
policy of this Government, and that
is not going to be the policy of this
Gorrernment. Therefare, it is no use
trving to ‘make this criticism all the
while. Of course, they are certainly
free to make this ceriticiem, But I
will be forced to repeat my roply
every time. 1 hone this Bill will ba
teken into consideration and accept-

ed.
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Mr. Deputy-Speaker: The question
is:

“That the Bill to impose a

special tax on certain companies

be taken into consideration.”
The motion was adopted.

Clause 2—( Definitions)

Mr. Deputy-Speaker: We will now
take up clause by clause considera-
tion. On clause 2 there are some
amendments,

Shri V. B. Gandhi (Bombay Central
South): I beg to move:

Page 1,—for lines 16 to 19, substi-
tute—

‘(d) “chargeable profits” means
the total income of an assessee
computed under the Income-tax
Act, 1061 for an. accounting
period falling wholly within the
term beginning of the 1st day of
October, 1962 2nd ending on a
day six months next after the
day the emerzency is withdrawn,
and adjusted in accordance with
the provisicns  of the  First
Schedule;” (1),

The Denuty Minister in (he Minis-
try of Finanse (Shrimati Tarkeshwari
Sinha): Sir, T beg to mave:

Page 1, line 10, after “due to him"
insert “or of the chargeable profits of
anv other person in respect of which
he is assessable or of the amount of
refund duz to such other person™.(8)

This amendment relales to sub-clauss
(1) of clause 2 of the Bill, which
defines the term “assessee”., A non-
resident company can be assessed to
Super-profi*s tax either directly or
through any person, who has been
treated to be its agen! under section
1f3 of the Income-tax Aect, 1961,
Undar that scction, a person can be
treated to he an arent of the non-
resident mssessee under certain con-
ditions v o, whera that nerson is
emnloved b or on beha'f of the non-
resident o has anv husiness eonnec-
tion with him etc. When a person is
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appointed as an agent of a non-resi-
dent, he is assessed to tax as an
assessee representing the non-resident
for all purposes. The  proposed
amendment seeks to include withun
the definition of the term *assessee™
a person who has been so treated to
be an agent of a non-resident
company.

Sir, T beg to move:
Page 1, after line 19, insert,—

‘(5A) “deficiency” in relation
io an assessment year means—

(i) where there are chargeable
profits in respect of the pre-
vious year relevant to that
assessment year, the amount
by which such profits as in-
creased by the sum excluded
under clause (xi) or clause
(xii), as the case may be, of
rule 1 of the First schedule
falis short of the standard
deduction;

(ii} where there are no charge-
able profits in respect of the
previous  year relevant 4o
that assessment  year, the
amount of ° the standard
deduction;"(9)

As statzd by the Finance Minister imr
his speech moving for consideration
of the Bill, it is proposed to provide
for a reclief frem the super-profits
tax when a deficiencv oceurs in rela-
tion to an a<s ssment vear, The pro-
posed amendment secks to insert a
new sub-clause (5A) in clause 2 of
the Bill defining the term “deficiency”,

In rerard to a case where there
are chargeable profits, “deficiencv™
has baen defined to mean the amount
by which the chargeable profits, bhefore
providing for the ten per c~nt deduc-
tion in *»o cage of non-banking com-
panies and the provision for re-
serves in the case of banking com-
panies. fall short of the standard
deduction. As the "ten per cent
deduction and the provision 1to
reserves do not represent actual
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revenue outgoings, they are not taken
ini0 consideration in calculating the
deficiency,

In regard to a case where the
company has no chaigeable profits, e.g.
where there is a loss, the deficiency
will be taken to be the amount of the
standard deduction.

Sir, 1 beg to move:

Page 1, for "lines 23 to 29, sub-
stitute—

‘(B) “standard deduection”
means an amount equal to six
per cent of the capital of the
combany as computed in accor-
dance with the provisions of the
Second Schedule, or an amount of
fifty thousand rupees, whichever
is greater:

Provided that where the previous
year is lenger or shorter than a
period oi twelve months, the
aforesaid amount of six per cent
or, as the case may be, of fifty
thousand rupees shall be increas-
.ed or decreased proportionately:®
(10},

This amcndment seeks to provide that
the amount of the standard deduction
will be cither an amount equal to six
per cent of the capital and reserves
of a company or an amcunt of
Rs, 50,000, whichever is grecater. The
purpese of providing an alternative
minimmum staadard  deduction s to
safeguard small companizs or newly-
started companies having a small
capital base from a high incidence of
super-profits tax.

Sir, I beg to move:

Page 2, lines 1 and 2, for “Provided
further that where an assessee has
different previous vears in resmert of
his inecome”, substitute “Provided
further that whrre a company has
different previous vears in respect of
its income”. (11)
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[Shrimati Tarkeshwari Sinha]

This is an amendment to the second
proviso of the definition of the term
“standard deduction” contained in
sub-clause (8) of clause 2 of the Bill
The amendment is purely of a draft-
ing nature. It substitutes the word
“assassee” by the word “company”
and the word “his” by “its”.

Shri V., B. Gandhi: Mr. Deputy-
Speaker, the main object of my
amendmént is to make it a little
simpler and also to make it psycho-
logically a little more acceptable.
This is in two parts. In the first

part, it is desired that no super-profits .

tax shall be taken into consideration
for accounting periods commencing
before 1st October 1962,

The reason for this amendment is
quite obvious. After all, the emer-
gency was declared after some time,
in October, It should only be rational
that we should not collect taxes for a
period earlier than October, 1962. The
other part of my amendment deals
with the duration for which the
emergency should be considered to be
in effect. What I have tried to pro-
vide here is that the duration of the
emergency should be considered as
lasting for the duration of the emer-
gency period plus 6 months. Psvcho-
logically, T think it should be more
helpful for the p:=ople to know that
after all, since this is going to be an
emergency measure, it will be kept
going only until the emergency lasts
and not after. It is quite posszible
that after some years, on a reconsi-
deration, the Government may feel
inclined to want, inclined to continue
this super profits tax in one form or
another. But. then, the Government
is free to come back to this House
again and seek fresh approval and
continue the super profits tax or a new
tax in whichever form they desire.
But, I thought that it will be more
straightforward and more acceptable
to the people in general to have the
period of emergency stated clearly in
this Bill.
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Mr. Depuly-Speaker: Do you accept
this amendment No. 17

Shrimati Tarkeshwari Sinha: Npo, 1
oppose it. I oppose it because of this.
The hon. Member pointed out about
the fixing of a particular year. As the
hon. Member knows, all proposals in
the budget for additional taxation are
with reference to the income of the
entire previous year. There is no
anomaly between this proposal and
the other taxation proposals. Secondly,
he wantg that this taxatioh should not
be levied after the emergency period.
It is very premature for us at this
stage to put any time limit about any-
thing, cither about the emergency or
the duration of some proposals. This
is a matter to be decided in future.
The hon. Member must accept the
word of the Finance Minister when he
catogorically said that he does not
want to retard the industrial develop-
ment of this country and if he feels
that these proposals are Dbasically
retarding the industrial progress of
the country and development of the
eountry as a whole, he will see whe-
ther any changes are desirable and if
so, then he will make them. This is
not tho stage and the time to propose
any such changes or any proposals for
withdrawal of this tax.

Mr. Deputy-Speaker: Do you press
it?

Shri V. B. Gandhi:
press.

No: T do not

The amendment No. 1 was, by leave,
withdrawn,

Mr. Deputy-Speaker: The question
is:

(i) Page 1, line 10, after “due to
him” insert “or of the chargeable
profits of any other person in respect
of which he is assessable or of the
amount of refund due to such other
person™. (B).

(ii) Page 1, after line 18, insert—
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‘(5A) “deficiency in relation to
an assessment year means—

(i) where there are chargeable
profits in respect of the previous
year relevant to that assessment
year, the amount by which such
profits as increased by the sum
excluded under clause (xi) or
clause (xii), ag the case may be,
of rule 1 of the First Schedule
falls short of the standard deduc-
tion;

(ii) where there are no charge-
able profits in respect of the pre-
vious year relevant to that assess-
aent year, the amount of the
standard deduction;’ (9).

(iii) Page 1, for lines 23 to 29,
substitute —

‘(8) “Standard deduction”
means an amount egual to six
per cent, of the eapital of the
company as computed in accord-
ance with the provisions of the
Second Schedule, or an amount of
fifty thousand rupees, whichever
i: geater:

Provided that where the previ-
wus year (g longer or shorter than
a period of twelve months, the
aforesaid amount of six per cent.
or, as the case may be, of fifty
thousand rupeeg shall be increased
or decreased  proportionately:’
(10).

(iv) Page 2, lines 1 and 2, for
“Provided further that where an
assessee has different previous years
in respect of his income", substitute
“Provided further that where a com-
pany has different previous years in
respect of its income.” (11).

The motion was adopted,
Mr. Deputy-Speaker: The question
is: :

“That clause 2, as amended,
stand part of the Bill".

Those in favour may say ‘Aye’.

Some Hon. Members: ‘Aye.’
Mr. Deputy-Speaker: Those against

may say ‘No',

Some Hon. Members: No.
Mr. Deputj-Spmker: The Ayes

have it.

a

2,

it at 2.30.

Shri Daji: The ‘Noes' have it.

Mr. Deputy-Speaker: Do you want
division?

Shri Daji: Yes. We will ta.ll-ce it at
30.

Mr. Dzpuaty-Speaker: We will take
Clause 3: there are no

amendments, The question is:

“That clause 3 stand part of the
BilL”

The motion was adopted,

Clause 3 was added to the Bill.
Clause 4 — (Charge of tax)

Amendment made:

is:

Page 2, for clause 4, substitute,—

“4, Subject to the provisions
contained in this Act, there shall
be charged on every company for
every assessment year commenc-
ing on and from the 1st day of
April, 1963, a tax (in this Act
referred to as the super profits
tax) in respect of so much of its
chargeable profits of the previous
Yyear or previous years, ag the case
may be, as exceed the standard
deduction, at the rate or rates
specified in the Third S-hedule”.
(12).

(Shrimati Tarkeshwari Sinha)

Mr. Deputy-Speaker: The question
“That clause 4, as amended,
stand part of the Bill".
The motion was adopted,
Clause 4, as amended, was added to

the Bill,
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Clanse 4A.—{ Relief on occurrence of

deficiency)

Amencment made:

Page 2, after line 33, insert,—

“Relief on occurrence of defi-
ciency.—4A. Where there is a defi-
ciency, in relation to any assess-
ment year, the asscssee shall be
entitled to relief in accordance
with the following provisions,
namely,—

(i) the amount of the deficiency
shall be cacried forward and
set off against the net charge-
able profits of the assessee
assessable for the next follow-
ing assessment year and, if
there are no net chargeable
profits for that year or the
amount of the deficiency ex-
ceeds the net chargeable pro-
fits for that year, the whole or
the baiance of the deficiency,
as the case may be, shall be
zet off aganst the net charge-
able profits of the ascessce for
the next following assessment
vear and if ani so far as such
deficienicy cannot be wholly so
set off, it shall be set off
against the net chargebale
profits of the assessee for the
next following assessment
year;

(ii) in no care shall the deficiency
or any part ther-of be earried
forward beyond three assess-
ment years immediately fol-
lowing the assessment year
to which the deficiency re-
lates;

-{iil) whe-e there is more than one
deficiency and each such defl-
ciency relates to a different
assessment year, the deficiency
which relates to an earlier
assessment wvear shall be set
off under clause (i) before
sett'ng off th- defic'ency relat-
ing to a later ascessment year.

Explanation.—In this section and
sub-section (1) of section 7, ‘net
chargeable profits’ means the
amount by which the chargeable
profits exceeds the standard
deduction.”, (13),

{Shrimati Tarkeshwari Sinha)

Mr. Deputy-Speaker: The gquestiom
is:

“That New clause 4A be added
to the Bill.”

The motion was adopted.
New Clause 4A was added to the Bill.
Clause 5.—(Return of income)
Amendment made:

(i) Fage 2, for lines 36 to 41,
substitute,—

“amount of standard deduction,
its principal officer, or where 1n
the case of a non-resident com-
pany any person has be:n trcated
as its agent under section 163 of
tha Income-tax Ar:t' such person
shall furnish a return of the
chargeable profits of the company
during the previous year and of
the amount of any d:ficiency
available for being set off against
such profit; under the previsions
of this Act, in the preceribed
form and verified in the prescrib-
ed manner and setting forth such
other particulars as mmay be™.
(14).

(ii) Page 3, for lines 7 to 12, sub-
stitute,—

“its principal officer, or where
in the case of a non-resident
company any person has been
treated as its agent und r section
163 of the Income-tax Act, upon
such person, requiring him to fur-
nish within  thirty days from the
date of service of the notice a
return of the chargeable profits of
the ecompany du-ing the previous
year and of the amount of any
defic’ency available for being set
off against such profits under the



1151 Super

provisions of this Act, in the pres-
cribed form and varified in the
prescribed manner”, (15)

—[Shrimati Tarkeshwari Sinha]

Mr. Deputy-Speaker: The question
is: .

“That clause 5, as amended,
stand part of the Bill”

The motion was adopted,

Clause 5, as amended, was added to
the Bill,

Clause 6.--(Assessments)
Amendment made:

(i) Page 3, line 29, for *as the
Income-tax Officer” substitute *or
evidence as the Income-tax Officer™.
(16). )

(ii) Page 3, line 38, after “assess-
ment” dinsert “or, if there is a defi-
ciency, the amount of that deficiency™,
(17).

(Shrimat; Tarkeshwari Sinha)

) Mr. Deputy-Speaker: The question
is:

“That clause 6, as amended,
stand part of the Bill.™

The motion was adopted.

Clause 6, ay amended, was udded (o
the Bill.

Clause 7.— (Provisional assessments)

Amendment made:

(i) Page 3, for lines 39 to 41, sub-
stitute,—

“7. (1) The Income-tax officer,
before proceeding to make an
assessment under section 8 (in
this section referred to as the
regular assessment) may, at any
time after the expiry of the period
allowed”. (18),

(il) Page 4, after line 5, insert,—
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‘“Provided that in making any
such provisional assessment, the
Income-tax Officer shall make
allowance for any deficiency in
relation to any earlier assessment
yvear which under the provisions
of this Act is to be set off against
the net chargeable profits for the
assessment vear in respect of
which the provisional assessment
is being made, and where such
deficiency has not been assessed
under the provisiong of sub-section
(2) of section 6, he shall estimate
the amount thrreof to the best of
his judgement.”. (19)

(Shrimati Tarkeshwari Sinha)
Mr. Deputy-Speaker: The question
is-

“That clause 7, ag amended,
.stand part of the Bill."”

The motion was adopted,

Clause 7, as amended, was added to
the Bill.

Clauses 8 to 10 were added to the Bill.
Clause 11.—( Appeals to the Appellate
%10 Assistant Commissioner)
Amendment made:

Page 5 I'ne 40, after “Income-tax
Officer” insert “or to the amount of

any deficiency as assessed by the
Iocome-tax Officer”. (20).

(Shrimati Tarkeshwari Sinha}

Mr. Deputr-Speaker: The question
is:

“That clause 11, as amended,
stand part of the Bill.”

i'he motion waz adopted,

Clause 11, gg amended, was added to
the Bill.

Clauses 12 and 13 were added to
the Bill.
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Clause 14.— (Other amendments)

Shrimati Tarkeshwarli Sinha: 1
move:

(i) Page 8, line 5, after “14" insert
“(1y”. (21)

(ii) Page B, after line 14, insert—

“{2) Where at any time before
the expiry of the five years refer-
red to in sub-clause (ii) of the
proviso to clause (xi) of rule 1
of the First Schedule, a company
utilises the amount credited by it
to the special reserve account
under that sub-clause for a pur-
pose other than—

(a) repayment of any moneys
borrowed or debt incurred by
it; or

(b) acquisition of capital assets in
india for the purposes of its
business; or

(c) payment of dividends on its
preference share capital of
any sum exceeding six per
cent. of such capital,

the exclusion or cen per cent, of
the amount of total income origi-
nally made under clause (xi) of
rule 1 of the First Schedule in
computing the chargeable profits
of the company shall be deemed to
have been wrongly made and the
Income-tax Officer may, notwith-
standing anything contained in
this Act, recompute the chargeable
profits of the assessee for the rele-
vant previous year and make the
necessary amendment, and the
provisions of section 13 shall, so
far as may be, apply thereto, the
period of four years specified in
sub-section (1) of that section be-
ing reckoned from the end of the
previous year in which the
.amount was so utilised.”. (22)

Shri Morarka: I want to move our
amendment No. 38 to Government
Amendment No. 22. As the hon. Fin.
ance Minister has just now said in
his speech, my amendment only car-
ries out the intention that 10 per cent

I1154.

concession would be utilised for
repayment of money borrowed or debt
incurred provided that the money
borrowed or debt incurred is for
acquisition of capital assets and not
for the purpose of repaying working
capital. I wish to move the amend-
ment with a slight drafting change, It
would read like this: 1 move:

“That in the amendment propos-
ed by Shri Morarji Desai, printed
as No. 22 in List No. 3 of amend-
ments,—

for the proposed sub-clause (a)

substitute—

“(a) repayment of any moneys
borrowed or debt incurred by it
for acquisition of capital assets;
or”. (38).

It will carry out the intention of the
hon. Finance Minister ag he said in
his speech just now,

Shrimati Tarkeshwari Sinha: We

aceept that

Mr. Deputy-Speaker: Please read it

Shri Morarka: “(a) repayment of

any moneys borrowed or debt incur-
red by it for acquisition of capital
assets; or”.

Mr. Deputy-Speaker: The question

182

“That in the amendment propos-’
ed by Shri Morarji Desai printed
as No. 22 in List No. 3 of amend-
ments,—

for the proposed sub-clause (a), sub-
stitute—

“(a) repayment of any moneys
borrowed or debt incurred by it
for acquisition of eapital assets;
or' (38),

The motion was adopted,
Mr. Deputy-Speaker: I am putting

to the House amendment No. 22 as
amended by No. 38, be accepted. The
question is:
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Page 8, after line 14, insert—

“(2) Where at any time before
the expiry of the five years refer-
red to in sub-clause (ii) of the
proviso to clause (xi) of rule
1 of the First Schedule, a com-
pany utilises the amount credited
by it te the special reserve acco-
unt und.r that sub-clause for a
purpose other than—

(a) repayment of any moneys
borrowed or debt incurred by
it for acquisition of capital
assets; or

(b) acquisition of capital assets
in India for the purposes of
its business; or

te) payment of dividends on its
preference share capital of
any sum exceeding six per
cent, of such capital,

the exclusion of ten per cent. of
the amount of total income origi-
nally made under clause (xi) of
rule 1 of the First Schedule in
computing the chargeable profits
of the company shall be deemed
fo have been'wrongly made and
the Income-tax Officer may, not-
withstanding anything contained
in this Act, recompute the charge-
able profits of the assessee for the
relevant previous year and make
the necessary amendment, and the
provisions of section 13 shall, so
far as may be, apply thereto, the
period of four years specified in
sub-section (1) of that section
being reckoned from the end of
the previous year in which the
amount was so utilised.”. (22 as
amended by 38).

The motion was adopted,

Mr. Deputy-Speaker: The question
is:

Page 8, line 5, after "“14" insert
(", (2n.

The motion was adopted.
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Mr. Deputy-Speaker: The questior
i5:

“That clause 14, as amended
stand part of the Bill."

The motion was adopted.

Clause 14, as amended, was added t¢
the Bill.

New Clause 14A
Amendment made:
Page 8, after line 14, insert,—

“Super profits tar deductible in
computing distributable income
under Act 43 of 1961.—14A,
Notwithstanding anything con-
tained in clause (i) of section 109
of the Income-tax Act, in comput-
ing the distributable income of a
company for the purposes of
sections 104 and 105 of that Act,
the super profits tax payable by
the company for any assessment
vear shall be deductible from the
total income of the company for
that ass-ssment vear.” (23).

(Shrimati Tarkeshwari Sinha)

Mr. Deputy-Speaker: The questior
is:

“That New Clause 14A be added
to the Bill.”

The motion was adopted.
New Clause 14A was added to the Bill.

Clauseg 15 and 16 were added to the
Bill

(Application of provisions of
Act 43 of 1961)

Amendment made:

Page 9, line 38, for *“instead of
income-tax" substitute “instead of to
income-tax and super-tax”, (24),

(Shrimati Tarkeshwari Sinha’

Mr. Deputy-Speaker: The question

is:
’

“That clause 17, as amended,
stand part of the Bill".

The motion was adopted.
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Clause 17, as amended, was added to
the Bill.

Clause 18 was added to the Bill.

Clanse 19. (Failure to deliver returns,
ete.)

Amendment made:

Page 10, line 16, for “time _any
return  under section 5" substitute
“{ime any reiurn under sub-section
(2) of section 5", (25).

(Shrimati Tarkeshwari Sinha).
Vir. Deputy-Speaker: The question
is.
“That clause 19, as amended,
stand part of the Bill",

The motion was adopted.

Clause 19, as amended, was added the
Bill.

Clauses 20-25 were added to the Bill.

Mr. Depuiy-Speaker: Before we
take up the fiirst Schedule, we shall
finish clause 2 which was heid over.

Shri Daji: You can finish it by a
voice vote.

Mr. Deputy-Speaker: You do not
challenge? Very well. I am now put-
ting to the vote of the House clause 2
as amended by amendments Nos. 8, 9,
10 and 11,

The question is:

“That clause 2, as amended,
stand part of the Bill".

The motion was adopted.

Clause 2, as amended, was added to
the Bill.

Mr. Deputy-Speaker: We will now
take up the First Schedule.

Shrimati Tarkeshwari Sinha: Sir,
before you take up the First Schedule,
there is one printing error in amend-
ment No. 20 (to clause 11) which has
to be corrected. The word should
be “Officer” and not “Officers"”.
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Mr, Deputy-Speaker: As regards
clerical mistakes and printing mis-
takes, there are inherent powers to
correct them. So that can be done.

First Schedule

Shrimati Tarkeshwari Sinha: I wish
to move amendments Nos. 26, 27, 28
and 29.

Mr. Deputy-Speaker: [ take it that
Nas. 40 and 41 are also moved.

Shrimati Tarkeshwari Sinha: And
No. 42 also.

Shri V. B. Gandhi: I am moving
my amendment No. 3,

Siari S. M, Banerjee (Kanpur): As
regards amendment No. 42, it has been
circulated only an hour before. I
would like to submit to you, Sir, that
the Minister should take steps to see
that amendments are given in advance,
so that we can table our amendments
to those amendments, if wg want.
We cannot even read ii carefully now.

Mr. Deputy-Speaker: That will be
kept in view.

Is Shri V. B. Gandhi moving his
amendment No. 6 also?

Shri V. B. Gandhi: No, Sir.

Shri Morarka: I am moving my
amendment No. 39.

Mr. Deputy-Speaker: What about
amendment No. 36, by Dr. L. M.
Singhvi? He is not here. So it is not
moved,

Shri Ranga: I hope the voting will
be taken up only at 3 o' clock.

Mr. Deputy-Speaker: No. 37 is also
by Dr. Singhvi. He is not here. It is
not moved.

) No. 7 is by Shri Yashpal Singh. He
is also not present. It is not moved.

Shrimati Tarkeshwari Sinha: I beg
to move:

(i) Page 12, for lines 7 and 8, sub-
stitute—
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“1, Income, profits and gains and
other sums falling within the
following clauses shall be exclud-
ed from such total income, name-

ly:—". (26)

(ii) Page 12, line 10, for “capital
gains" substitute “Capital ga.ns”. (27)

(iii} Page 12, after line 13, insert—

“(iv) any income referred to in
sub-section (2) of section 41 of
the Income Tax Act;

(v) the amount of profits and
gains derived from an industrial
undertaking or hotel, on which
under section 84 of the Income tax
Act income-tax is not payable,

(vi) income chargeable under
the Income tax Act under the head
‘Interest on  Securities’ derived
from any security of the Central
Government issued or declared to
be income tax free or from any
security of a State Government
issued income-tax free, the income
tax whereon is payabie by the
State Government;

(vii) any sum in respect of
which a deduction of income-tax
is allowed under the provisions of
section 88 of the Income-tax Act:

(viii) incomg by way of divi-
dends from an Indian company or
a company which has made the
prescribed arrangements for the
declaration and payment of divi-
dends within India;

(ix) income by way of royalties
received from Government, or a
local authority, or any Indian con-
cern;

(x) in the case of a non-resident
company which has not made the
prescribed arrangements for the
declaration and payment of divi-
dends within India, its income by
way of any interest or fees for
rendering technical services re-
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ceived from Government or a local
authority or any Indian concern;

(xi) in the case of a company
not being a banking company a
sum equal to ten per cent of the
amount of total income computed
under the Income-tax Act, as re-
duced by the amounts referred to
in clause (i) or clase (ii) or clause
(iii);

Provided that in the case of a
company nct being a banking
company and not being a
licensee within the meaning of
the Electricity (Supply) Act,
1948, (54 of 1948) either—

(i) an equivalent amount is
spent during the previous year
on the repayment of any
moneys borrowed or debt in-
curred by it, or for acquisition
of any capital assets in India®
for the purposes of its busi-
ness, or for payment of divi-
dends on ‘its preference share
capital of any sum exceeding
six per cent of such capital; or

(ii) in so far as the amount,
if any, spent during the pre-
vious ycar on the purposes
aforesaid falls short of the
said ten per cent of the total
income so reduced, a sum
equal to the amount so fallen
short is debited by the com-
pany to its profit and loss ac-
count of the relevant previous
year and credited to a special
resecve account to be utilised
by it during a period of five
years next following only for
one or more of the purposes
specified in sub-clause (i) of
this proviso;

Explanation 1.—If any amount
credited to the special reserve
account referred to in sub-clause
(ii) of the proviso is utilised for
any purposes other than the pur-
poses specified in sub-clause (i)
of the proviso, the exclusion
referred to in this clause shall
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[Shrimati Tarkeshwari Sinha])
be deemed to have been wrong-
ly made for the purposes of this

(iv) Page 12, for lines 14 to 31,
substitute,

Act and the provisions of sub-
section (2) of section 14 shall
apply accordingly;

Explanation 2—The proviso
shall not apply in making any
assessment under this Act for
the assessment year commencing
on the 1st day of April, 1963;

(xii) in the case of a banking
company, any sum credited by 1t
during the previous year to any
reserves including reserves not
shown as such in its published
balance sheet, in so far as the
sums credited to such reserves are
attributable to income chargable
to tax under the Income tax Act
and have not been allowed as a
deduction in computing its total
.income under that Act:

Provided that—

(i) the amount of the
aforesaid exclusion shall not
exceed the highest of the
aggregate sum of such re-
serves, if any, created during
any of the three years prior to
the previous year;

(ii) the said exclusion shall
not be made unless the bank-
ing company produces a certi-
ficate from the Reserve Bank
of India certifying that the
amount of the reserves created
by it during the previous year
wag reasonable having in view
the needs of the company's
business;

(xiii) the amount of any dedue-
tion from the income-tax and
super-tax chareagle on the total
income allowed under the annual
Finance Act in connection with
export of any goods or mer-
chandise out of India or the sale
‘by a manufacturer of any articles
to any person who exports them
out of India.” (28)

“2, The balance of the total
incofhe arrived at after making
the exclusions mentioned in rule
1, shall be reduced by—

(i) the amount of income tax
and super tax payable by the
company in respect of its total
income under the provisions of
the Income tax Act alter
making allowance for any relief,
rebate or deduction in respoct
of income-tax and super-tax to
which the company may be en-
titled under the provision: of
the said Act or the annual Fin-
ance Act, and after excluding
from such amount—

(a) the amount of income-
tax and super-tax payable by
the company in respect of the
profits and gains of any busi-
ness of life insurance included
in the total income;

(b) the amount of income-
tax and super-tax payable by
the company under the In-
come-tax act in respect of any
income by way of compensa-
tion or other payment refer-
fred to in clause (ii) of section
28 of that Act included in the
total income;

{e) the amount of income-
tax and super-tax payable on
any income chargeable under
the head ‘Capital gains’ under
the Income Tax Act, included
in the total income;

(ii) in the case of a company
which has been charged to tax
in a country outside India on
any portion of its income, pro-
fits and gains included in its
total income as computed under
the Income-tax Act, the tax
actually paid in respect of such
income in the said country in
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accordance with the laws in or deposited, as the case may

force in that country after al- be, or
lowance of every relief due under (b) any sum transferred by it
the said laws: L during the previous year to any
P in India including re-
Provided that the aforesaid ::rsi::e?l otmshown as such 'jgn its
r“}“":?&‘ Sh::: e bep:ggi’:: published balance sheet in so far
e - . as the sums transferred to such
M 5
evidence of the fact of the reserveg are attributable to in-
pay ment of the" aforesaid tax come chargeable {p tax under
in that country.” (29) the Income-tax Act and have
. . . not been allowed as a deduction
Shri Morarka: I beg to move: in computing its total income
(i) That in the amendment pro- under that Act and in so far as
posed by Shri Morarji Desai the aggregate of ‘such sums does
printed as No. 28 in List No 3: not exceed the highest of the
of amendment-s,- : aggregale of such sums, if anv,
‘so transferred during any one
iz the proposed sub-rule (xi), 1o o th.e thre? e 'glgr i th.e
the proviso, omit Explanation previous = year, whichever Is
1. (40). higher;” (42)
. Shri V. B. Gandhi: I beg to move:
€11) That in the amendment pro-
posed by Shri Morarji Desai, Page 12,—
printed as No. 28 in List No. 3 after line 13. insert—

of amendments,—
“(iv) profits and gaing of newly

in the proposed sub-rule (xii), established industrial under-
omit clause (ii). (41). takings or hotels to the extent to
which income-tax and super-tax
Shrimati Tarkeshwari Sinha: [ beg are not payable on such profits
to move: and gains under section 84 and 101
respectively of the Income-tax
That in the amendment proposed by Act, 1961;

ih;_]_;::l%:ﬂ; gef,;’e:;ﬁ:,‘isai No. 28 (v) donations f_or ] charitable
i purposes and contributions to the

for proposed b = beti National Defence Fund;
?m:fe clause (xil), substi- (vi) if the assessee is a com-
pany, any dividend received by it

“(xii) in the case of a bankin from an Indian company subject
company— J to the provisions contained in the
Fifth Schedule to the Income-tax

(a) any sum which during the Act, 1961 (3).

Previous year is transferred by Shri Morarka: Sir, as regards my
it to a reserve fuqd under sub- amendment Npo, 39, T only wish to say
SB‘:!TJOF (1) of section 17 of the that it is a consequential amendment
: nkmg_Cmnpa.n.zes m- 1949 or to the one which has already been ac-
:s deposited by it with the Re- cepted by the House. I beg to move
serve Bank of India under sub- the amendment with some change, that
clause (ii) of clause (b) of sub- is, “for acquisition of capital assets”
section (2) of section 11 of that instead of the words ‘“for acquiring
Act, not exceeding the amount capital asset”. I will give the copy at
Tequired under the aforesaid the Table, and this small change may
provisions to be so transfered be incorporated.

354 (Ai) LSD—s.
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Mr. Deputy-Speaker: 1t has been
circulated, 1 hope.

Shri Morarka: My amendment cir-

Mr. Deputy-Speaker: You want to
further amend it.

Shri Morarka: 1 want to make a
small drafting change.

Mr. Deputy-Speaker: While moving
the amendment you may read it out
in the modified form.

Shri Daji: We are not able to
follow anything.

An Hon. Member: Is the Minister
accepting it?

Shri Morarka: The amendment Iis
being accepted. It is only consequen-
tial.

1 beg to move:

That in the amendment proposed by
Bhri Morarji Desai, printed as No. 28
in. List No. 3 of amendments,—

in the proposed sub-rule (xi), for
sub-clause (i) of the proviso,
substitute—

“(i) an equivalent amount is
spent during the previous year on
the repayment of any moneys
borrowed or debt incurred by it
for acquisition of capital assets or
on acquisition of any capital
assets in India for the purposes of
its business or on payment of
dividends on its preference share
capital of any sum exceeding six
per cent. of such capital; or”. (39)

Mr. Deputy-Speaker: It is only a
verbal change. Are the Government
accepting it?

Shrimati Tarkeshwari Sinha: We ac-
cept those changes.

Mr. Deputy-Speaker: Sp I will not
put them to vote,
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Shrimati Tarkeshwari Sinha: I am
accepting only amendment No. 30, I
am not accepting No. 40

Mr. Deputy-Speaker: I will now
put amendment No. 39, as read out by
Shri Morarka,

The question is:

That in the amendment proposed by
Shri Morarji Desai, printed as No. 28
in List No. 3 of amendments,—

in the proposed sub-rule (xi), for
sub-clause (i) of the proviso,
subsn'_f.u:e—

“(i) an equivalent amount is
spent during the previous year on
the repayment of any moneys bor-
rowed or debt incurred by it for
acquisition of capital assets or on
acquisition of any capital assets in
India for the purposes of its busi-
ness or on payment of dividends
on its preference share capital of
any sum exceeding six per cent. of
such capital; or”. (39)

The motion was adopted.

Mr, Deputy-Speaker: 1 will now
put amendment No. 28, as amended by
amendment No. 39.

Shri Daji: We want division on that,

Shri Morarka: Sir, on a point of
order. When the substantial clause 14
has been accepted, this is only a conse-
quential and incidental amendment in
the First Schedule, What will be the
position now? Suppose this division
is successful and this amendment
falls? The hon. Member must realise
that he has already accepted the
principle, the sibstantive provision in
clause 14. How can he challenge it in
the Schedule?

Shri Tyagi: Because you have moved
it.”

Shri Morarka: There also I moved
it. ’

Shri Daji: In the clause we accepted
a principle. In amendment No. 28 we
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are working it out. We might not
have any objection to the principle,
but we might have an objection in the

amount of total income computed
under the Income-tax Act, as

working out.

Mr. Deputy-Speaker:
is:

Papge 12, after line 13, inserf, —

“{iv) any income referred to in
sub-section (2) of section 41 of the
Income-tax Act;

(v) the amount of profits and
gains derived from an industrial
undertaking or hotel, on which
under section 84 of the Income-tax
Act income-tax is not payable;

{vi) income chargeable under
the Income-tax Act under the head
‘Interest on  securities' derived
from any security of the Central
Government issued or declared to
be income-tax free or from any
security of a State Government
issued income-tax free,, the in-
come-tax whereon is payable by
the State Government;

(vii) any sum in respect of
which a deduction of income-tax
is allowed under the provisions of
section 88 of the Income-tax Act;

(viii) income by way of divi-
dends from an Indian company
or a company which has made the
prescribed arrangements for the
declaration and payment of divi-
dends within India;

(ix) income by way of royalties
received from Government, or a
local authority, or any Indian
concern;

(%) in the case of a non-resi-
dent company which has not made
the prescribed arrangements for
the declaration and payment of
dividends witin India, its income
by way of any interest or fees for
rendering technical services re-
ceived from Government or a
local authority or any Indian
concern;

(xi) in the case of a company
not being a banking company, a
sum equal to ten per cent. of the

The question

reduced by the amounts referred
to in clause (i) or clause (ii) or
clause (iii):

Provided that in the case of a
company not being a bank-
ing company and not being a
licensee within the meaning
of the Electricity (Supply)
Act, 1948, (54 of 1948)
either—

(i) an equivalent amount is
spent during the previous year
on the repayment of any
moneys borrowed or debt in-
curred by it for acquisition of
capital assets or on acquisition
of any capital asscts  in India
for the purposes of its busi-
ness or on payment of divi-
dends on its preference share
capital of any sum exceeding
six per cont. of such capital;
or"”.

(ii) in so far as the amount,
if any spent during the pre-
vious year on the purposes
aforesaid falls short of the said
ten per cent. of the total in-
come so reduced, a sum equal
to the amount so fallen short
is debited by the company to
its profit-and-loss account of
the relevant previous year and
credited to a special reserve
account to be utilized by it
during a period of five years
next following only for one or
more of the purposes specified
in sub-clause (i) of this pro-
viso; i

Ezrplanation 1.—If any amount
credited to the special reserve ac-
count referred to in sub-clause
(ii) of the proviso is utilized for
any purposes other than the pur-
poses specified in sub-clause (i) of
the proviso, the exclusion refer-
red to in this clause shall be deem-
ed to have been wrongly made for
the purposes of this Act and the
provisions of sub-section (2) of
section 14 shall apply accordingly.
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Explanation 2—~—The proviso
shall not apply in making any
assessment under this Act for the
assessment year commencing on
the 1st day of April 1963;

(xii) in the case of a banking
company, any sum credited by it
during the previous year to any
reserves including reserves not
shown as such in its published
balance sheet, in so far as the
sums credited to such reserves are
attributable to income chargeable
to tax under the Income-tax Act
and have not been allowed as a
deduction in computing its total
income under that Act:

Provided that—

(i) the amount of the afore-
said exclusion shall not exceed
the highest of the aggregate
sum of such reserves, if any
created during any of the
three years prior to the pre-
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vious year;

Division No. 10

Akkammat Devi, Shrimati
Alva, Shri A, 8.

Aney, Dr. M.S.
Ankineedu, Shri
Arunachalam, Shri
Babunath Singh, Shri
Balmiki, Shri

Basappa, Shri

Bhanja Deo, Shri L.M.
Bhargava, Shri M.B.
Bhattacharyya, Shri C.K.
Bist, Shri].B.S.

Borooah, ShriP.C.
Brajeshwar Prasad, SHri
Chanda, Shrimati Jyotsna
Chaudhuri, Shri D.S.
Chaudhuri, Shrimati Kamala
Dasappa, Shri

Desai, Shri Morarji
Dhuleshwar Meena, Shri
Deghe, Shri

Dewivedi, ShriM, L.
Gairaj Singh Rao, Shri
Gandhi, Shri V. B,

Heda, Shri

Hem Raj , Shri

Jedhe, Shri

Jyotishi, Shri J,p,
Karuthiruman, Shri
Krishna, Shri M. R.

AYES
Kurreel, Shri B.NL

Lakshmikanthamma, Shrimati
Mahishi, Shrimati Sarojini

Manaen, Shri
Mandal, Dr. P

Mandal, Shri Yamuna Prasad

Maniy angadan, Shri
Mehta, Shri Jashvant
Mlishra, ShriBibhuti

Misra, Shri Mahesh Duita

Morarka, Shri
Mukane, Shri
Muthiak, Shri
Naidu, Shri V.G.
Pandy, Shri R.5.
Paramsivan, Shri
Patel, Shri Man Sioh P,
Fatel, ShriP.R.

Patil, Shri D.5.

Patil, Shri M.B.
Patil, Shri 5.B.
Pillai, Shri Nataraja
Pratap Singh, Shri
Raju, Shri D.B.

Ram, Shri T.
Rananjai Singh, Shri
Rane, Shri

Ray, Shrimati Renuka
Reddiar, Shii
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(ii) the said exclusion shall
not be made unless the bank-
ing company produces a certi-
ficate from the Reserve Bank
of India certifying that the
amount of the reserves creat-
ed by it during the previous
vear was reasonable having in
view the needs of the com-
pany's business;

(xiii) the amount of any deduc-
tion from the income-tax and
super-tax chargeable on the total
income allowed under the annual
Finance Act in connection with
export of any goods or mer-
chandise out of India or the sale
by a manufacturer of any articles
to any person who exports them
out of India.” (28 as gmended by
39). .

Let the lobbies be cleared,

The Lok Sabha divided:

14.42 hrs.
Saha, Dr, 5.R.
Sahu, Shri Rameshwar
Satyabhama Devi, Shrimati
Shankaraiya Shri
Sharma, Shri A P,
Shinde, Shri
Siddananjappa, Shri
Siddiah, Shri
Sidheshwar Prasad, Shri
Singh, Shri N,
Singha, Shei G.K.
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavane, Shri
Subbaraman, Shri.
Subramanyam, Shri T.
Swamy, Shri M.P.
Tantiz, Shri Rameshwar
Thimmaiah, Shri
Tiwary, ShriR. 5.
‘Tyagi, Shri
Uikey, Shri
Varma, Shri Ravindra
Venkatasubbish, Shei I,
Virbhadra Singh, Shri
Vyms Shri Radhelal
Wadiwas, Shri
Yadab, Shri N.P,
Yadara, Shri B.P.



1171 Super VAISAKHA 2, 1885 (SAKA) Profits Tax Bill 11172

NOES
Banerjee, Shri 5.M. Kar, Shri Prabhat Swiamy, Shri M.N.
Chakravartty, Shrimati Renu Marandi, Shri Utiya, Shri
Daji, Shri Murmu, Shri Sarker Warior, Shri

Kakkar, shri Gauri Shankear Mair, Shri Vasudevan

Mr, Deputy-Speaker: The result of
the Division is: Ayes—88; Noes—I11.

The motion was adopted.

Mr. Deputy-Speaker: Now, [ come
to the other amendments. Is Shri
V. B. Gandhi pressing his amendment
No. 3 to vote?

Shri V. B. Ganhdi: [ beg leave of
the House to withdraw it.

The amendment No. 5 was, by leave,
withdrawn.

Shrimati Tarkeshwari Sinha: There
is another correction that has to be
made in amendment No 28 It is
again a printing ntistake. In item
(v), in the third line of the item as
shown in the printed list of amend-
ments, the word which appears is ‘in’.
The actual word that should be there
is ‘is" and not ‘in". It "has been
printed wrongly.

Mr. Deputy-Speaker: Printing mis-
takes can be corrected later on.

Shrimati Tarkeshwari Sinha: But it
is my duty to point them out to you.

Mr. Deputy-Speaker: It is not
necessary to put it to the House.

Shri Prabhat Kar: If you send it to
the press they will correct it.

Shri S. M. Banerjee: We should have
Our own press,

Mr. Deputy-Speaker: I shall now put
the other Government amendments to
vote, namely amendments Nos. 26, 27,
29 and 42.

The guestion is:

(1) Page 12, for lines T and 8 sub-

tute: —

“l. Income, profits and gains
and other sums falling within the
following clauses shall be exclud-
ed from such total income, name-
Iy:—" (26)

(ii) Page 12, line 10, for “capital
gains”  substitute “Capital

gains”, (27)

(iii) Page 12, for lines 14 to 21,
substitute:

“2. The balance of the total in-
come arrived at after making the
exclusions mentioned in rule 1,
shall be reduced by—

(i) the amount of income-tax
and super-tax payable by the
company in rsepect of its total
income under the provisions of
the Income-tax Act after making
allowance for any relief, rebate
or deduction in respect of in-
come-tax and super-tax to which
the company may be entitled
under the provision of the
saig Act or the annual Finance
Act, and after excluding from
such amount— =

(a) the amount of income-
tax and super-tax payable by
the company in respect of the
profits and gains of any busi-
nesg of life insurance included
in the total income;

(b) the amount of income-
tax and super-tax payable by
the ocmpany under the In-
come-tax Act in respect of
any income by way of com-
pensation or other payment
referred to in clause (ii) of
section 28 of that Act included
in the total income;

(c) the amount of income-
tax and super-tax payable on
any income chargeable under
the head ‘Capital gains’ under
the Income-tax Act, included
in the total income;

(ii) in the case of a company
which hag been charged to
tax in a country outside India
on any portion of its income,
profits and gains included in



11173 Super APRIL 22, 1963 Profits Tux Bill

[Mr. Deputy-Speaker]

its total income as computed
under the Income-tax Act the
tax actually paid in respect
of such income in the said
country in accordance with
. the laws in force in that coun-
try after allowance of every
relief due under the said laws:

Provided that the aforesaid
reduction shall not be allowed
unless the assessee produces

+ . evidence of the fact of the
° payment of the aforesaid tax
) m that country.” (29).

(w) That in the amendment pro-

posed by Shri Morarji Desai,

printed as No. 28 in List No. 3

- «0f amendments,—

Ij‘o'r proposed clause (xii) substis

tutes—. : .
j‘_txii} in the case of a banking
k.‘ci'np'ainyﬁ

(a) an}' sum which during the
prevmus \ea1 is transferred by
il towa reserve fund under sub-
section (1) of section 17 of the
Banking Companies Act,
1949 .. (18 of  1949) or
‘is - deposited by it with the Re-
serve Bank- of India under sub-
clause (ii) of-clause (b) of sub-
section (2) of -gection 11 of that
Act, not exceeding -the amount
required under  the aforesaid
provisions to be so transferred
s or deposited, as the case may

.‘bp,, ar .
(b) any sum transferred by it
.during the previous year to
any reserves in India including
reserves not shown as such in its
published balance-sheet in so
far as the sums transferred to
such reserves are attributable
to income chargeable to tax
under the Income-tax Act and
have not been allowed as a
deduction in computing its total
income under that Act and in 50
‘far as the aggregate of such
sumes does not exceed the high-
“est of the aggregate of such sums
if any. so transferred during
any one of the three years
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prior to the previous vyear,
" whichever is higher;”. (42)

The motion was adopted.

Mr, Deputy-Speaker: I will now put
amendment No, 28 as finally meodifi-
ed by amendments Nos. 39 and 42,
the question is:

Page 12, after line 13, insert,—

“(iv) any income referred to in
sub-section (2) of section 41 of
the Income-tax Act;

(v) the amount of profite and
gains derived from an industrial
undertaking or hotel, on which
under section B4 of the Income-
Tax Act income-tax *is not pay-
able;

(vi) income chargeable under
the Income-tax Act under the
head ‘Interest on securities’ de-
rived from uny security of the
Central Government issued or
declared to be income-tax free or
from any security of a State Gov-
ernment issued income-tax free,
the income-tax whereon is pay-
able by the State Government,

(vii) any sum in respect of
which a deduction of income tax
is allowed under the provisions of
section B8 of the Income-tax Act;

(viii) income by way of divi-
dends from an Indian company
or a company which has made the
prescribed arrangements for the
declaration and payment of divi-
dends within India,

(ix) income by way of royalties
received from Government, or a
local authority, or any Indian
concern;

(x) in the case of a non-resi-
dent company which has not made -
the prescribed arrangements for
the declaration and payment of
dividends within India, its income
by way of any interest or fees for
rendering technical services
received from Government or a
local authority or any Indian
concern;
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(xi) in the case of a company
not being a banking company, a
sum equal to ten per cent, of the
amount of total income computed
under the Income-tax Act, as re-
duced by the amounts referred to
in clause (i) or clause (ii) or

clause (iii):

Provided that in the case of a
company not being a banking
company and not being a licensee
within the meaning of the Electri-
city (Supply) Act. 1948, (54 of
1948), either— ' .

(i) any equivalent amount is
spent during the previous year
on the repayment of any
"moneys borrowed or debt incur-
red by it for acquisition of capi-
tal assets or on acquisition of
any capital assets in India for
the purposes of its business or
on payment of dividends on its
preference share capital of any
sum exceeding six per cent of
such capital; or :

(1) in so far as the amount,
if any, spent during the previous
year on the purposes aforesaid

falls short of the said ten per

cent of the total income so re-
duced. a sum equal to the
amount so fallen short is debited
by the company to its profit=
and-loss account of the relevant
previous year and credited to a
special reserve account to be
utilized by its during a period
of five years next following
only for one or more of the
purposes specified .in sub-clause
(i) of this proviso;

Explanation 1.—If any amount
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(2) of section 14 shall apg]y
accordingly.

Explanation 2.—The proviso
shall not apply in making any
assessment under this Act for the
assessment year commencing on
the 1st day of April, 1963;

(xii) in the case of a banking
company— d

(a) any sum which during the
previous year is transferred by
it to a reserve fund under sub-
section (1) of section 17 of the
Banking Companies Act, 1949
(10 of 1949) or is deposited by
it with the Reserve Bank of
India under sub-clause (ii) of
clause (b) of sub-sectien (2) of
section 11 of that Act, not
exceeding the amount required
under the aforesaid provisions
to be so transferred or deposited,
as the case may be, or

(b) any sum transferred by it
during the previous year to any
reserves in India including re-
serves not shown as such in its
published balance-sheet in so
far as the sums transferred to
such reserves are attributable to
income chargeable to tax under
the Income-tax Act and have
not been allowed as a deduction
in computing its total income
under that Act and in so far as
the aggregate of such sums does
not exceed the highest of the
aggregate of *such sums, if any,
so transferred during any one
of the three years prior to the
previous “year, whichever is
higher;" (28 as amended b;; 39
and 42)

11176

credited to the special reserve
account referred to in sub-clause
(ii) of the proviso is utilized for
any purposes other than the pur-
poses specified in sub-clause (i)
of the proviso, the exclusion rsfer-
red to in this clause shall be
deemed to have been wrongly
made for the purposes of this Act
and the provisions of sub-section

The motion was adopted.

Mr. Deputy-Speaker: Now, I come
to the amendments No. 40 and 41 in
the name of Shri Morarka.

Shri Morarka: I beg leave of the
House to withdraw them.

The amendments (Nos. 40 agnd 41)
were, by leave, withdrawn.
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Mr. Deputy-Speaker: The question
is:

“The First Schedule, as amend-
ed, stand part of the Bill”

The motion was adopted.

The First Schedule, as amended, was
added to the Bill.
Second Schedule

Mr. Deputy-Speaker: There are
some amendments to the Second Sche-
dule. Is Shri V. B. Gandhi moving
amendment No. 4 to the Second Sche-
dule?

Shri V. B. Gandhi: No.

Mr. Deputy-Speaker: There are
some Government amendments to this
Schedule.

Amendments made:

(i) Page 12, for lines 37 and 38,
substitute—

“up share capital and of its re-
serve, if any, created under the
proviso (b) to clause (vib) of
sub-gection (2) of section 10 of
the Indian Income-tax Act, 1922
(11 of 1922) or under sub-section
(3) of section 34 of the Income-
tax Act, 1961 (43 of 1961), and of
its other reserves in so far as the
amounts credited to such other
reserves have not been allowed in
computing its profits for the pur-
poses.”

(ii) Page 13, for lines 3 to 5, sub-
stitute —

“income from which in accord-
ance with clause (iii) or clause
(vi) or clause (viii) of rule I of
the First Schedule is not includi-
ble in its chargeable profits,
exceeds the aggregate of—

(i) any money borrowed by
it which remains outstanding;
and

(ii) the amount of any fund,
any surplus and any such re-
serves as is not to be taken into
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account in computing the capi-
tal under this rule” (31)

(iii) Page 13, after line 12, insert—

“Explanation 3 —Where a com-
pany has different previous years
in respect of its income, profits
and gains, the computation of capi-
tal under rule 1 and rule 2 of this
Schedule shall be made with
reference to the previous Yyear
which commenced first.” (32)

(i) Page 13, line 20, for “are” sub-
stitute “is”. (33)
(Shrimati Tarkeshwari Sinha)
Mr, Deputy-Speaker: The question
is:
“That the Second Schedule, as
amended, stand part of the Bill"”
The motion was adopted,

The Second Schedule, as amended, was
added to the Bill.

Third Schedule

Shrimati Tarkeshwari Sinha: I beg
to move:

Page 13, line 32, for “equal to” sub-
stitute *not exceeding”. (34).

Shri V. B. Gandhi: I beg to move:

Page 13, for the Third Schedule,
substitute—

“THE THIRD SCHEDULE
(See section 4)
RATE OF SUPER PROFITS TAX

Super Profits Tax shall be
charged on the amount by which
the chargeable profits exceed the
amount of the standard deduction
at 30 per cent, provided that
where the total of the income-tax,
super tax and super profits tax
payable by a company exceeds
574 per cent of the profits of the
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company computed for that year
under the Income-tax Aect, the
Super Profits Tax payable shall
be reduced by such excess.” (5)

Mr. Deputy-Speaker: These three
smendments are now before the
House.

Shri V. B. Gandhi: The purpose of
my amendment is that the whole pat-
tern of our new taxation should be
made simpler and more rational. The
Finance Minister has said in one place
only a few days ago that he knows
that he has interjected certain ideas
which are admittedly unorthodox; and
there certainly are some Very un-
orthodox principles involved in the
way that the Third Schedule stands
today. The purpose of my amend-
ment will be to secure that the stan-
dard deduction should be at 30 per
cent and that the total of the income-
tax super-tax and super-profits tax
all combined should not exceed 57}
per cent. This saves us from two
errors: The first is that there cannot
be a super-profits tax twice over in
one process. Super-profits tax is a
corporate tax and it can be levied only
at a standard rate for once. It is in
the case of the other tax, the income-
tax, where the canon or standard of
judgment is the tax-payers’ ability to
pay, where the total income of an
individual is considered and then the
appropriate slab or rate of taxation
fixed for that individual. In income-
tax, it is the individual who is the
central figure in the whole process, I
mean the individual taxpayer. In the
corporation tax, the dividend earner
usually has what we call an anony-
mous face; every dividend earner is
just like any other; we do not know
whether he is rich or poorer, and we
are not concerned. It is these two
particularly unorthodox ideas from
which I thought an amendment such
as I have moved here would save us.

Shri Morarka: I hope in view of
the concessions given by Government,
Shri Gandhi would not press his
amendment and would withdraw it. It
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is true that the rates contemplated are
very hlgh, but the concessions given,
the deductions etc. are such that no
real hardship would be caused. As
you know, the rate of corporation tax
in this country is very high. Even
then, some companies, when they
actually come to the question of pay-
ing the tax, find that the actual tax
liability is very low. 1 would give
Shri Gandhi one example though it is
extreme. But this was circulated by
the Calcutta Stock Exchange after
making a thorough study of about 500
companies. I would not give the name-
of the company. But in one year the
company made a profit of Rs. 365 lakhs
but the total tax paid by it was only
Rs. 15 lakhs.

Shri Daji: How?

Shri Morarka: Because of the
various deductions te which the com-
pany was entitled.

Therefore, my hon. friend must also-
recognise that in view of the various-
concessions and facilities which exist
in our tax structure, there is no-
necessity of reducing the tax. I think
the scheme of the Third Schedule may
be accepted as it is.

Shrimati Tarkeshwari Sinha: There-
is nothing I can add to what Shri
Morarka has said in answer to the
hon. Member. This amendment seeks
basically to reduce the super profits
tax. So I cannot accept it.

Mr, Deputy-Speaker: Is the hon.
Member pressing his amendment?

Shri V. B. Gandhi: No, I beg leave-
of the House to withdraw it.

The amendment No. 5 was, by leave,
withdrawn

Mr. Deputy-Speaker: The question:
is:

Page 13, line 32, for “equal to” sub-
stitute “not exceeding”. (34).

The motion was adopted.
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‘Mr, Deputy-Speaxer: The gquestion
is:
“That the Third Schedule, as
amended, stand part of the Bill.”

The motion was adopted.
The Third Schedule, as amended, was
added to the Bill

Shrimati Tal‘kashwarl Sinha: 1 beg
‘to move: Tl

“As a result of the insertion of
certain new clauses, conseguential
amendments in regard to num-
bering of clauses and cross-
references may be made.” (35)
Mr. Deputy-Speaker: The questwn

“As a result of the insertion of
certain new clauses, conséguential
amendments in regard to num-
bering of clauses and cross-
references may be made.” .(35)
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Deputy-Speaker: The gquestion
is:
“That clause 1, the Enacting

Formula and the Title stand part
of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to #he Bill.

Shri Morarji Desai; I beg to move:

“That the Bill. as amended, be
passed.

Shlfi S. M. Banerjee rose—

Mr. Deputy-Speaker; We have
already exceeded the time limit. I
am putting the motion straight to the
vote of the House. The question is:

“That the RBill, as amended, be
passed.”

The Lok Sabha divided:

The motion was adopted.

Division No. 11
Akksmma Devi, Shrimats
Alva, Shri A.S.

Aney, Dr. M.S.
Ankineedu, Shri
Arunachalam, Shri
Babunath Singh, Shri
Balmiki, Shri

Barerjee, ShriS. M.
Bansappa, Shri

Besra, Shri

Bhagat, Shri B.R. -
Bhakat Darshan, Shri
Bhargava, Shri M.B.
Bharttacharyya, Shri C.K.
Borooah ,Shri P.C.
Brajeshwar Prasad, Shri
Chakravartty, Shrimati Renu
Chanda, shrimati Jyotsna
Chaudhuri, Shri D.5.
Chaudhuri, Shrimati Kamla
Daii, Shri

Das, Shri Sudhansu
Dasappa, Shri

Desai, Shri Morarji
Dhuleswar Meena, Shri
Dighe, Skri

Dwivedi, Shri M.L.

Gajraj Singh Rao, Shri

Gandhi, Shri V.B.
Hansda, Shri Subodh

Heda, Shri

Hem Raj, Shri

Jedhe, Shri

Jyotishi, Shri J.P.

Hakkar, Shri Gauri Shankane
Kar, Shri Prabhat
Faruthiruman, Skri

: AYES
Kedaria, Shri C.M.
Khan, Dr. P.N.
Krishna, Shri M.R.
Kunhan, ShriP.
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Mahtab, Shri
Mahishi, Shrimati Sarojini

Manaen, Shri ol

Mandal, Dr. F.

Mandal, Shri Yamuns Prasad |
Maniy angadan, Shri
Melkote, Dr.

Mishra, Shri Bibhuti
Mishra, Shri Bibudhendra
Misra, Shri Mahesh Dutta
Mararka, Shri

Mukane, Shri

Naidu, Shri V.G,

Naik, Shri D.G.
Nair.Shri Vasuderan
Pandey, ShriR.5. |
Paramasivan, Shri

Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri D.5.

Patil, Shri M.B.

Patil, Shri S.B.

Piliai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri

Raja, Shri G.R.

Raju, Shri D.B.

Ram, Shri T.

Rananjai Singh, Shri
Rane, Shri

1458 hrs.
Rao, Shri Rameghwar.
Ray, Shrimati Renuka
Reddiar, Shri
Sahu, Shri Rameshwar
Samants, Shei 5.C.
Satysbhama Devi, Shrimati
Shah, Shri Manubhai
Shankaraive, Shri
Sharma, Shri A.P.
Sharma, Shri D.C.
Siddananjappa, Shri
Siddiah, Shri
Singh, Shri D.N.
Sinha, Shri B.P.
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavane, Shri
Subbaraman, Shri
Subramanyam, Shri T
Swamy, Shri AN
Swamny, Shri M. P,
swamy, Shri Sivnmurlhi‘
Tantia, Shri Rameshwar
Thimmahiah, Shri
Tiwary, Shii KN
Tiwary, Shri R.5.
‘Tyagi, Shri
Uikey, Shri
Varma, Shri M.L.
Varma, Shri Ravindra
Veerabhasappa, Shri
Venkatasubbaish, Shri 1
Virbhadra Singh, Shri
Vyas, Shri Radhelal
wadiwa, Shri
‘Warior, Shri
Yadab, Shri N.P,
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Bade, Shkri Rajvaluxmi, Shrimati Singh, Dr. B.N.

Brij Haj singh, Shri Kum Singh, .Shl"l Singh, Shri Y.D.

Buta Singh, Shei Ranga, Shri Soy, Shri H.C.

Kapur Singh, Shri [eddy, Shri Narasimha Ltiya, Shri

Marandi, Shri

Mr. Deputy-Speaker: The result of
the division is: Ayes 111: Noes 15.
The *Ayes’ have it; the ‘Ayes’ have it.
The motion is carried.

The motion was adopted.

14.59 hrs.
PAFER LAID ON THE TABLE

ImporT TRADE CONTROL POLICY STATE-
MENT

The Minister of Internationa] Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): 1 beg
to lay on the Table a copy of the
Import Trade Control Poliey for the
vear April 1963 to March 1964, [Plac-
ed in Library. See No. LT-1181/63].

Shri D. C. Sharma
Can we get copies?

Shri S. M, Banerjee (Kanpur): It
should be circulated,

(Gurdaspur):

Mr. Deputy-Speaker: Copies will
be placed in the Library,

15 hrs.

SUSPENSION OF PROVISO TO
RULE 66

The Minister of Finance (Shri
Morarji Desai) I beg to move:

“That the proviso to Rule 66 of
the Rules of Procedure and Con-
duct of Business in Lok Sabha in
its application to the motions for
taking into consideration and
passing of the Compulsory De-
posit Scheme Bill, 1963, be sus-
pended.” .
Shri Tyagi

point of order.

(Dehra Dun): On a
I am afraid it is a

Shashank Manjari, Shrimati

Vijyara Raje, Shrimati

most unpleasant duty, but it is fin
the interests of the House. Although
I support the idea....

Mr. Deputy-Speaker: 1 will place
the motion first before the House.

Motion moved:

“That the proviso to Rule 66
of the Rules of Procedure and
Conduct of Business in Lok Sabha
in its application to the motions
for taking into consideration and
passing of the Compulsory Depo-

sit  Scheme Bill, 1963. be sus-
pended.”
Shri Tyagi: It is a good scheme.

1 do not want to oppose this scheme
because, after all, it is for the first
time that the Finance Minister has
made a wider basis of taxation, but
my difficulty comes because I do not
want the Bill to be passed angd ulti-
malely its wvalidity to be questioned
in courts.

Mr. Deputy-Speaker: What it the
point of order?

Shri Tyagi: I am coming to that.
15.01 hrs.
[Mr. Speaker in the Chair]
The point of order 1 was raising
was that the Bill, in fact, looks to
me so amended ag to be in order,

but I want to know whether it is a
taxation measure or a measure of

, acguisition of property, because there

are only two things we are permit-
ted to do. Either we can tax, and
there j: a list of izxztion measures.
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Shri Bade (Khargone): On a point
of order, Sir. When the Minister has
moved for the suspension of the rule,
he is raising a point of order on the
merits of the Bill.

Shri Tyagi: ] am not raising a point

of order on the suspension of the
rule,
Shri U. M.. Trivedi (Mandsaur): I

thought he whas raising a point of
order on that.

Shri Tyagi: That point comes first.
We find that according to article 366
of the Constitution....

Mr. Speaker I gather that the ob-
iection of the hon. Members is that
the motion before the House is for
the suspension of the rule. Is he
going 1o raise any point of order
about that?

Shri Tyagi I was on the merits of
the Bill,

Mr. Speaker: That will come after-
wards.
Shri Tyagi: I will take my chance.
Shri U. M. Trivedi: As the rules
stand, rule 66 provides:
“A Bill, which is dependent
wholly or partly upon another

Bill pending before the House.
—these are the most important
words—

*,...may be introduced in the House
in anticipation of the passing of
the Bill on which it is depend-
ent:”

Provided that the second Bill
shall be taken up for considera-
tion and passing in the House
only after the first Bill has been
passed by the Houses and assent-
ed to by the President”
What is the suspension that

been asked for?

Mr. Speaker: Does he mean to say
that is not pending before the House,
since it has just been passed?

Shri Morarji Desai: It must be
pending before the two Houses.

has
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Shri U. M. Trivedi: There is noth-
ing pending before the House.

Mr. Speaker: 1 was trying to un-
derstand. Rule 66 says:

“A Bill, which is dependent
wholly or partly wupop another
Bill pending before the House,
may be introduced in the House
in anticipation of the passing of
the Bill on which it iz depend-
ent.”

So, that has been introduced.

Shri U. M, Trivedi: It has been in-
troduced.

Mr. Speaker: The second part
says: that, though introduced, it
shall not be passed by the House un-
less the first one has been assented to
by the President. Therefore, we can-
not pass it unlegs the first one has
been assented to by the President,
unless we suspend the rule. That is
why he is asking for the suspension
of the rule, because otherwise this
Bill would remain in abeyance till
the other Bill is assented to by the
President, unless thig rule is suspend-
ed.

Shri U. M, Trivedi: It says:

“Provided that the second Bill
shall be taken up for considera-
tion and passing in  the House
only after the first Bill has been
passed by the Houses....”

Mr. Speaker: Therefore ,we cannot
even consider it unless the first has
been passed and assented to by the
President.

Shri U. M. Trivedi: So, suspension
ic asked for only the second part.
Introduction was already there.

Mr, Speaker: It is all right.
The question is:

“That the proviso to Rule 66 of
the Rules of Procedure and Con-
duct ‘of Business in Lok Sabha
in its application to the motions
for taking into consideration and
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passing of the Compulsory De-
posit Scheme Bill, 1963, be sus-
pended.”

The motion was adopted,

PR

15.09 hrs.
COMPULSORY DEPOSIT SCHEME
BILL, 1963
The Minister of Finance (Shri

Morarji Desai): I beg to move:*

“That the Bill to provide in the
interest of national economic de-
velopment for compulsory depo-
sit and for the framing of a
scheme in relation thereto, be
taken into consideration.™

Shri Tyagi (Dehra Dun):
point of order, Sir.

Onp a

Mr. Speaker: Would he not ailow
it to be moved and placed before the
House?

Shri Tyagi: The question js if it is
a formal motion. If he is making a
speech on this Bill, then it will be
too late for me to move the point of
order,

Mr. Speaker: If he makes a speech,
then it would become too late?

Shri S. M. Banerjee (Kanpur): The
mischief will be done.

Mr. Speaker: By making the
speech? If it is to stop him from
making the speech, let me hear,

Shri Tyagi: My submission is that
the Bill is so good in a way because
it makes wider base of taxation for
the first time in the history of this
courtry. So, 1 do not want to op-
pose it on merits. Of course I have
got. some differences, and when the
time comes I will discuss them, but
constitutionally. ...
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Mr, Speaker: Again [ am iempted
to bring to the notice of the hon,
Members that the House can take
objection to a thing only when it is
placed before it, when the motion is
placed before the House. Only when
it has been placed before the House,
the ITouse is seizeq of it and objec-
tion can be taken or a point of order
raised. So far, there is nothing. He
has just begun. Let him make the
speech also. Then the House gets
poss.ssion of it whep I place it be-
fore the House. The Speaker might
refuse to place it before the House
at ali, and then there is nothing be-
fore the House.

Shri Morarji Desai: As I explained
at the time of introducing this BIill,
we have so far apart from taxation,
relied on voluntary savings of the
community fop financing our require-
ment:. While voluntary savings are
expected to continue to play their
imiportant role, a stage has come,
owizg lo the situation created by the
Emergency, when every possible al-
ternative source has to be explored
for augmenting our resources. The
Compulsory Savings Scheme that T
hav. placed before the House is in-
tended 1o cover al] the major sections
of the community who can be expect-
ed {o have some margin of savings
and who will contribute their mite,
howzsever small it might be, for the
use of the exchequer at this critical
moment in our history. It has to be
renzembered that compul savings
are not a tax but provide an earning
aseet, What is more important, how-
ever, is the saving habit that they
wouid help inculcate.

I :kall now briefly deal with the
major amendments that I propose to
move to the provisions of this Bill.
Clause 2 (c) of the Bill does not draw
any dislinction between holders of
immovable property in urban areas
who are subject to income-tax and
nthers. As income from property Is
alresdy rcckoned as income for the

*Moved with the recommendation

of the President.
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purpozes of income-tax and as in-
cume-lax payers are a separate cate-
gory by themselves, this clause is
proposed to be amended to refer to
those property owners only who are
not subject to income tax.

Clause 2(d) (ili) will be amplified
to cover branches of foreign compan-
ieg rejistered outside India so that
their employees in India do not es-
cape ‘h> liability for making com=
pulsery deposits. A new clause is
beirg inserted to cover employees of
individuals and associations of per-
snng lidble to payment of income-tax
and ertitled to deduct the salary paid
to their employees for the purpose of
com.pu.ng their income under that
Act.

Clau  2(e) refers to the category
of persons who are liable to the pay-
ment of sales tax and whose annual
turnover is Rs. 15,000 or more but
who ure not subject to income-fax.
In soine States the limit of resistra-
tion for the purposes of State Sales
Tax Act is higher than Rs 15,000
Accordingly, a provision is proposed
to be added that wherever this is
he case, the liability for payment of
compulsory  deposits will be deter-
mined with reference to the higher
limit.

Clause 2(f) of the Bill refer to
persons liable for payment of taxes
on professions, trades or callings but
below the income-tax bracket. These
toses are at present levied in a few
States only. In consideration of the
administrative difficulties involved
in recovering the compulsory depo-
sits from this small category of per-
snns angd the fact that the amount of
deposits to be received from them
would not be of any great magnitude
I have decided, after consultation
with the State Governments, to omit
this clause,

The word ‘person’ as at present de-
fned in the Bil] does not include a
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body of persons. Thig has the effect
nout only of excluding joint holders
of land or property from the scope of
the Bill but also of denying the bene-
fit of earning a rebate to persons
other than individuals who are lia-
ble for the payment of additional sur-
charge on their incomes. Ag this is
not the intention, the defiinition of
‘person’ is being amended so as to
confirm to the definition given in the
Incoime Tax Act, The definition of
‘salary’ iz also being amended to
exclude persons in receipt of pen-
sionz of Rs, 1500 per annum or more
but who are not subject to income-
tax Accordingly, retired persons in
this category will not be required to
make a compulsory deposit. Pen-
sicners subject to income-tax how-
ever, will continue to have the option
to earmn a rebate of additional sur-
charge by making the compulsory
depasit.

Clause 4 (2). (a) prescribes the
maximum rate of deposit in the case
of land revenue payers at 50 per cent
of the land revenue payable for the
yoar 15%59-60 in respect of the land
held in the year in which the deposit
is made. The year 1959-60 was taken
as the base year to remove the hard-
chip that would have been caused by
linking the compulsory deposits with
the current land revenue liability in
the States in which land revenue
rates had been increased substantially
since 1959-60, The State Governments,
however, have expressed considerable
difficulties in linking the compulsory
deposits with the land revenue pay-
abl: for each holdine for the wvear
1659-6J. Tt is accordingly proposed
that the maximum rate of geposit may
be fixed at 50 per cent of the land
revenue pavable in the vear in which
the deposit is made. In drawing up
the scheme, however. suitable allow-
ance will be made wherever possible
to ensure that, on the whole, eompul-
sory deposits in each State are not in
excess of half the amount of land re-
veruc al the rates applicable in
1959-60. ’
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Severa] Members hawve  tabled
amendmentg suggesting the exclusion
of the category of land revenue
payers from ‘he score cf this Bill or
to fix a higher exemption limit for
them, As I have said, my object has
been to make the Bill as comprehen-
sive as possible. In fact complaints
are often rceeived that the savings
movement has not yet made its mark
in ine rural areas. The agricultural
classes aisc have had their fair share
of the rising incomes and progressive
improvements in production and eco-
onmy It would not, therefore, be
fair to exclude them or any other
equally  important section of the
comm:unity from the scope of com-
pulsory savings, I have already an-
nounced that having regard to the
gcueral poverty of the land-revenue
paying clascs and the problems of
administration, an exemption will be
given to all those whose land revenue
liability iz less than Rs. 5 per an-
num. Ip fact, in fixing the exemption
at this figure, 1 am going against the
wishes of some of the States who
were urging for a lower exemption
limit, In doing so I have taken into
account al! the relevant factors, in-
cluding its effect on the tota] amount
to be realised, Of the total number
ol § to 6 crores of land-revenue
payers ir. the country, nearly half
are thore whose annual liability for
the payment of land revenue ig less
than Re 5 and who would now all
be eacluded. But this would mean
a reduclion of about Rs. 5 crores in
the amount of deposits to be realised.
Any further increase in the exemp-
tion limit would net, in my view, be
a juslifiable proposition. It would also
prove disadvantageous to the less ad-
vanced Stales who are more in need
of refources. 1 might add that on am

avelage the land revenue liability
less than 2 per cent of the total agri-
cuitural income and as such compul-
sory deposits at about 1 per cent of
the !and revenue payable for the year
1959-60 shoulg not prove too gnero

a burden. -

The existing proviso to clause 4(2)
(b) requires that a ‘reasonable’ rent
of the property may be computed
wherever property is taxeq with re-
ferenre tu z standard other than its
znnual rental value, As this would
involve considerable practical diffi-
culties, the proviso is being amended
dning the maximum rate in all such
coses at 12 per cent of the property
tax pavaple annually, which would
approximately be equal to 3 per cent
of the annual rental value. It has
heen found that on an average the
proverty tax is about one-fourth of
‘ue annual renta! value.

in response t0 numerous represen-
taticng reccived from the category of
salry earners of Rs. 1500 or above
but who are not subject to income-
tax and who are already saving a
good preportion of their earning, a
new exemption clause is being insert-
ed. Acordingly, if they are already
contributing in all a sum not less
than 11 per cent in the shape of life
insurance premia, contributions to
reccpnised provident funds or depo-
sits in 10 or 15 year cumulative time
deporit accounts, they would not be
required to make any compulsory
deposits. The existing proviso to
clause 4(B) providez for the prema-
ture re-payment of the deposits in
the event of the death of the deposi-
tor. As there may be other cases in-
voiving equal hardship, the clause i3
being smended to enable premature
repayment: in all such cases.

Power is also being taken to sus-
pend, reduce or remit the liability for
payment of compulsory deposits in
cases where the liability for payment
of land revenue ig suspended, re-
duced or remitted. A new clause i3
proposd to be inserted enabling the
Government to exempt by notification
any person or class of persons from
the operation of all or any of the
provisions of this Act. The other
amendments are of a procedural or
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clarificatory nature, I do  not,
therefore, propose to take the time
of the House in explaining them
here. As I mentioned in my state-
ment of April 16, 1963, the scheme
©of compulsory deposits is somewhat
novel and unorthedox, which we
‘have had to undertake in the situa-
twon created by the Emergency, T
would like to inform the House that it
was only after State Chief Ministers
and Finance Ministers had given their
support that I decided to introduce
this measure. It has been said that
-persons drawing Rs 125 a month do
not have any margin for savings. 1
akree that the capacity to save a!
this level of income is limited. But
even this clasg whose income is con-
siderably higher than the average in-
come in the country must save at
an increasing rate in the interest of
the country and in their own interest.
One must not overlook the basic fact
that savings almost: always entail a
certain measure of sacrifice—a sacri-
fice of your present needs and com-
forts for the sake of securing your
financial future. It is precisely for
the fact that persons of lower income
groups are relatively in greater need
for safeguarding their financial posi-
tion that T found it necesary to bring
them within the scope of compulsory
savings, In their case, compuisory
savings should be viewed more as
an important measure of social reform
‘than ag a means of raising resources
for the Government. The money is
returnable with interest at 4 per cent
per annum after 5 years, The de-
posits will be protected from attach-
ment in respect of any other liability.
In fact, these deposits will be, like
the provident funds, earmarked for
meeting the future needs of the de-
positor and his family. These fea-
tures by themselveg should make the
scheme a welcome proposition, parti-
cularly for persons of lower income
groups,

Once the nation imbibes the habit
of saving regularly, it would have laid
solid foundations for its future pros-
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perity and  well-being. In fact, I
would seek savings not only as an
individual but as a national virtue, It
is only then that the nation can with
its own efforts and resolve succeed in
pursuing its objetcives.

Mr. Speaker: Motion moved:

“That the Bill to provide in the
interest of national economic deve-
lopment for compulsory deposit and
for the framing of a scheme in rela-
tion thereto, be taken into consi-
deration.”

Shri Tyagi: Sir, on a point of order.
I would pray that I should not be mis-
understood by the hon, Finance Min-
ister. I entirely agree with the spirit
of the Bill and the motive behind it
My difficulty is constitutional. T could
not exactly hear what he said Dbu!
he seems to have said that this is not
a taxation measure. Now, article 366
(28) says that taxation includes the
imposition of arv tax or impost, whe-
ther genera] or local or special and
‘tax’ shall be construed accordingly.
Entry 42 of List III refers to acquisi-
tion and requisitioning of property.

Shri Tyagi: Then—I do not want-
to take much time of the House, . .
Mr. Speaker: What is the article?

Shri Tyagi: Article 366 (28). It
has laid down the scope of taxation.
Certain details are given in the in-
dex, on what items taxes and duties
can be levied. They have been men-
tioned there. I do not want to take
much time of the House by reading
all of them. Many items are men-
tioned such as corporation, advertise-
ment, newspapers, agricultural in-
come and so on. There is a complete
list of them. But this type of taxa-
tion does not come in. We find that
this is neither a tax nor it is acquisi-
tion. It can very well be termed that
it is an acquisition for a temporary
period for the emergency purposes.
But about acquisition of property,
there are rulings of the Supreme
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Court. There was a case of land
acquisition under the Land Acquisi-
tion Act, where the Bihar Govern-
ment was acquiring land and also ar-
rears of rent. That case was consi-
dered, and it was discussed thread-
bare, and if you do not mind, I would
like to read portions of the decision
given by the Supreme Court. Justice
Mahajan said:

“It is a well accepted proposition
of law that property of indivi-
duals cannot be appropriated by
the State under the power of
compulsory acquisition for  the
mere purpose of adding to the
revenues of the State”

This is one objection. It is a big
judement. Justice Mukherjea has
also made some observations, He has
said:

“Money in the hands of a citi-
zen can be reached by the exer-
cise of the power of taxation, it
may be confiscated as a penalty
under judicial order and we can
even conceive of cases where the
State seizes or confiscates money
belonging to or in the hands of
a citizen under the exercise of its
‘police’ powers on the ground that
such fund may be used for un-
lawful purposes to the detriment
of the interest of the community.”

He has mentioned Cooley and about
the constitutional position, and says
further:

“But, as Cooley has pointed out,
taking money under the right of
eminent domain when it must be
compensated by money after-
wards could be nothing more or
less than a forced loan and it is
difficult to say that it comes
under the head of acquisition or
requisitioning of property as
described in entry 36 of List II
and is embraced within its ordi-
nary connotation.”

This is the position of loans, where
forced loans can be had. So, rrpm
that angle, if this guestion is examin-

354 (Ai) LSD—T.

ed, I am afraid that if the Bill is
questioned or its legality is question-
ed from this angle, it might again
have to go to the Supreme Court, and
there it would be judged. This is
one point, namely, whether forced
Ioan could be had. If it is under
acquisition, my submission is that
compensation has to be paid. But
you are acquiring money, and how
shall it be, or with what shall it be
compensated? Shall we compensate
it with money, or will the compensa-
tion be in the shape of rice or wheat
after money is acquired? If money
is being acquired, how shall we com-
pensate it? So, that is the gquestion.
It is not land acquisition or requisi-
tion. Therefore, the question is
whether it could be termed as a taxa-
tion measure? I would suggest to
the Finance Minister that he can
think of the possibility of terming it
as a tax which may be refundable.
Do not call it loan, ete. I think he
can give it such a shape so that it
can be termed a tax which may be
refundable,

Shri Ranga (Chittoor): Is a tax ever
re-funded?

Shri Tyagi: It can be.
tion).

(Interrup-

Mr. Speaker: Order, order. Let us
hear him.

Shri Tyagi: There is also another.
point, and that is, eminent domain,
and eminent domain is the only autho-
rity under which a State can acquire.
But the question is whether ‘money
be taken under this authority. Nichols
bn Eminent Domain says:

“The question has arisen whe-
ther money can be taken by
eminent domain and it has been
held or intimated, at least in so
far as a state or a private cor-
poration is concerned, that it is
not subject to such taking. The
objection is not based on an
implied inherent limitation upon
the power of government, but
upon the difficulty of effecting a

L
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taking of money that would be of
any service to the public without
violating the constitution. The
use for which it was needed might
well be publie, but, as compensa-
tion must be paid in money, and,
if not in advance, at least with
such expedition as conveniently
may be had, the seizure of money
without compensation, or with
an offer of payment in notes,
bonds or merchandise,—in other
words, a forced sale or loan—
however it might be justified by
dire necessity would not be a
constitutional exercise of the
power of eminent domain....”

This is what has been said under the
heading “Money—as property subject
to eminent domain.”

So, under the eminent domain also,
this would not come. Therefore, I
am only putting this difficulty. You,
Sir, have been a judge and now I
would request you to give this your
interpretation. You have got practi-
cally a world-wide reputation now
for your rulings. I hope you will
kindly consider this and do justice to
this thing.

Mr. Speaker: I do not deserve it
as much!

Shri Tyagi: Sir, I have made the
first about or the first objection. Then
the second point is that according to
the Constitution, you cannot discri-
minate between citizen and citizen If
this is a taxation measure, then, it is
difficult for you to just discriminate
between the rural people and the w-
ban people. In the case of the rural
people, a man may be paying just
Rs. 5 as land revenue, and his total
income cannot be more than Rs. 100
or Rs. 200 for a whole year. That
man has to forcibly pay this tax,
whereas the Government servants can
go free with just three per cent.
That is another difficulty. The inci-
dence of the tax must be uniform on
both the urban and the rural popula-
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tion. My fears are this law will
again be questioned on these grounds.
These are the points which I wanted
to submit. I hope you will kindly
give your ruling on the matter.

Shri S. M. Banerjee: Sir, this issue
was raised not in the form of a point
of order but by Shri Yajnik at the
time when he was speaking during
the general discussion of the budget.
He did raise this point and requested
this House, especially the Finance
Minister and the Law Minister—I
remember he was also present then
—to give a ruling on this matter, as
to whether it is against the wvarious
articles of the Constitution or not.
Shri Tyagi has referred to article
366(28). I would only like to sup=-
plement it, by referring to article 23
—right against exploitation. It says:

“Traffic in human beings and
begar and other similar forms of
forced labour are prohibited and
any contravention of this provi-
sion shall be an offence punish-
able in accordance with law.

Nothing in this article shall
prevent the State from imposing
compulsory service for public
purposes, and in imposing such
service the State shall not make
any discrimination on grounds
only of religion, race, caste or
class or any of them.”

It is true that this amounts to a tax
on movable or immovable property.
If I have saved Rs. 10, the Govern-
ment wants to acquire it. It virtually
means that Government is going to
acquire my movable property. I think
this is a matter which should be re-
ferred to the law officers and if neces-
sary to the Attorney-General. Nothing
is so urgent. The Heavens are not
going to fall. We require a correct
ruling on this. Otherwise, this is
going to be smashed to pieces some
day.

Shri Ranga: 1 referred earlier to
this point during my first speech on
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these measures. This is a point
whether any land revenue is entirely
within the domain of the State Gov-
ernment and how this Government
can bring in this legislation. Taking
the agriculturist, on whom this is to
be levied on the basis of the land
revenue, even though they agreed to
some kind of exemption up to Rs. 5,
the question is how far this can affact
him and so on. All these questions will
be taxen up later on by me. Now,
the only justification my hon. friend
offers in support of this measure is
that the State Governments are going
to be benefited. But then it is for
the State Governments to make a
special legislation in regard to this
matter. Surely it is not going to be
the Union Government which is going
to collect this money and place it at
the disposal of the State Governments.
The States are to get the money by
collecting it themselves. Now, even
when a peasant finds it difficult to pay
it or is unwilling to pay it, the State
Government is going to be given
power also to inflict penalties on him.
How are they going to collect those
penalties? They are going to do it
under the usual civil procedure and
the rest of it. All these are within
the province of the State Governments.
1 personally feel that this is a matter
which is likely to be taken up and
brought up  before the Supreme
Court. Why should we now go into
a province of legislation which even
on the face of it appears to be liable
to be challenged before the Supreme
Court. As our friend suggested, I
think it would be better for the
Government to obtain authoritative
views from the concerned legal autho-
rities and thereafter again come back
to the House with the Bill.

Shrimati Renu Chakravartty (Bar-
rackpore): I also think there is some
force in what has been stated. After
all, the Bill provides for a compul-
sory deposit and we have to examine
the clauses of the Constitution. Un-
less we are quite sure about the con-
stitutional position, maybe after
the Bill is passed, it will be challeng-
ed and then it will be a reflection on

the House itself that we have passed
something in a hurry, without having
gone into the constitutional aspects.
So, we should examine both the ques-
tions regarding taxation of land as
well as the question of compulsorily
taking deposits.

Shri Bade (Khargone): Under the
ordinary civil law, nobody can com-
pel another person to do a certain
thing. Government cannot compel
any person to make any deposit. Any
person cannot compel another person
10" do a certain specific thing or to
perform a contract or to act in a
drama or do a certain thing. They
can stay, but there cannot be any
compulsion. Here Government want
a compulsory deposit to be made.
Even under the common law, nobody
can compel another person to do a
certain thing. '

Dr. M. S. Aney (Nagpur): Sir, I
have been waiting for six days to
participate in the debate. My main
object was to bring to the notice of
the House the point which my hon.
friend, Shri Tyagi has raised. For
certain reasons, no time could be
given to me and I do not want to
make a grievance of it

The main point is this. The Fin-
ance Minister himself knows that he
is following an unconventional method
of taxation. He has himself mention-
ed that it is not an orthodox method
at all. It means only the exigencies
of the situation have compelled him
to adopt that method. My point is,
in a case like that, even an ordinary
man will think whether any  other
nation has done like that before or
not, which is analogous to what he
has done here and on the basis of
which he comes forward with a mea-
sure of this kind. Here he starts
by saying that it is entirely unortho-
dox and there is no precedent for it
and we should not object to it

T submit that this is in disregard
of the constitutional position and the
legal  position. The constitutional
position is, you are touching the
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property of another man without pro-
viding any principle of compensation
at all as prescribed in the Constitu-
tion. You are also simultaneously
doing something which is contrary to
the common law itself. You want to
ask a man to save compulsorily and
deposit it with the Government. So,
the individual liberty, which has been
sanctioned by the fundamental rights,
has been completely curtailed, It is
a serious position. We are prepared
to vote for the Bill, because we know
his difficulties. But still we want
that the Finance Minister should be
standing on terra firma and pot on
doubtful ground. Therefore, the
legal aspect must be seriously exa-
mined. It does not matter if one or
two days are gone. Let him take pro-
per advice and make up his mind.
We are here. to support him, but we
want him to get out of the woods.

Mr. Speaker: The hon. Minister,

Shri U, M, Trivedi (Mandsaur):
Primarily it will appear that it is a
novel way of getting money, but it
does not affect the fundamental rights
in any way. It is neither taking away
property nor is it deprivation of pro-
perty in any manner. It is just a
scheme for the purpose of helping the
Government. But some of the provi-
sions of this Bill itself, where penal
provisions have been made of any
sort, make it appear to be taking away
property without providing for any
adequate compensation in any man-
ner. A taxation of this nature will
be a very difficult problem in itself,

Therefore, it will be proper for the
Minister to have a full consultation
in this matter and not bring trouble
for himself and for the country at
large. 1 think there is some force in
the argument that has been advanced.
Nothing will be lost if this scheme is
held over till such legal opinion is
obtained in the matter.

Mr. Speaker: The hon. Finance Mi
nister.
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Shri Radhelal Vyas (Ujjain): In
this connection, I may just submit one
thing. Taxation has been defined in
the Constitution in Part XIX, Miscel-
laneous, Article 366:

“taxation’ includes the imposi-
tion of any tax or impost, whether
general or local or special and
‘tax’ shall be construed accord-
ingly;"

I feel that this is an impost and a
special tax.
Shri U. M. Trivedi: Not at all

Mr. Speaker:
Minister.

Shri Gajraj Singh Rao (Gurgaon):
May I submit ...

The hon. Finance

Mr. Speaker: First of all, let me
dispose of the first point of order.
Then I will come to him.

Shri Gajraj Simgh Rao: In this very
connection, I wanted to make a sub-
mission.

Mr. Speaker: Some Members make
up their mind after I have called the
Finance Minister. I have called him
thrice and he has stood up to answer,
but every time there is some fresh
point.

Shri Morarji Desai: Sir, the point
that has been raised by my hon. friend,
Tyagiji, is not new. I have considered
it ever since this Bill has been consi-
dered or this step was taken. There-
fore, I am wel] prepared to reply to
him and it has not come as a surprise
to me,

Shri S, M. Banerjee: You are not
the Law Minister,

Shri Morarji Desai: It does not re-
quire a Law Minister to understand
law,

Mr. Speaker; When the Government
comeg up, they must have consuited
their legal advisers and others.

Shri Morarji Desal: We have con-
sulted legal advisers. It is given to
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every man of common sense to inter-
pret law also. I have in my life for
10 or 11 years, without being a law-
yer, interpreted law and given judg-
ment. Therefore, it cannot be said
that one is not entitled to do it. That
does not mean that I am giving any
authoritative views. Here also those
who raise law points, neither Prof.
Ranga nor Tyagiji is lawyer, but still
nobody objects to that. I cannot see
why this objection is raised against
me. As a matter of fact, I am well
provided with legal adwvice, while
these other friends are not provided
with it. (Interruption). They may
be provided, but not as well as I am
provided,

Shri A, P. Jain (Tumkur): Your
legal advisers are no good.

Shri Morarji Desai: They were good
only until about five yearg ago,

This is not a taxation measure, 1
agree; it has not been construed as
a taxation measure. Nor is it impos-
ing any tax or acquiring any property
or any money. That also is not there.
Therefore, I can say that the Consti-
tution does not specifically provide for
the introduction of a compulsory sav-
ings scheme of this type. There I
agree. But that does not mean that it
is not allowed under the Constitution.
It is there. It can be construed to fall
within the scope of Entry 20—Econo-
mic and Social Planning—and Entry
23—Social Security and Social Insur-
ance—of the Concurrent List in the
Seventh Schedule of the Constitution,
But, irrespective of these considera-
tions, the subject matter dealt with
in this Bill can also be brought within
the residuary powers of legislation
available to the Parliament under arti-
cle 248 and Entry 97 of the Union
List which confer upon the Parlla-
ment exclusive powers to make any
law in respect to any matter not enu-
merateq in the State List or in the
Concurrent List. The Parliament is,
therefore, fully competent to make
this law relating to compulsory sav-
ings ag embodied in this Bill,
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Then, Sir, it has been argued that
you cannot compulsorily levy any-
thing. This Parliament itsel® has
made several compulsory ‘evies in
other fields. There is the Compul-
sory Provident Fund. It is compul-
sory.

Shri Ranga: It is contributory also,

Shri Morarji Desai: It is contribu-
tory, but it is compulsory. It can=
not be evaded by anybody. There is
the Coalmines Employees Provident
Fund, ang subseriptions to provident
funds are made compulsory, Therefore,
there is no question that this cannot
be done.

Again, this is not a matter of land
revenue. Land revenue ds only the
standard taken for recovering it
Therefore, it is not a question of land
revenue at all, Again, all the in-
comes from those of the borrowings
taken from the agriculturists are going
to the States. That ig the latest ar-
rangement in this matter. It wiil be
dealt with by the States. The law is
made here and the Parliament is fully
qualified to make this law.

If it is said that this is a matter of
infringement of the right to acquire
and hold or dispose of property un-
der article 19(1) (f) of the Consti-
tution, there too, sub-clause (3) of
article 19 lays down that nothing in
sub-caluse (f) of the said clause shall
affect the operation of any existing
law or prevent the State from mak-
ing any law imposing reasonable res-
trictions on the exercise of any of
the rights conferred by the said gub-
clause in the interest of the general
public, This is a matter in the in-
terest of the general public.

Again, may I mention that the pro-
visions of this article are remaining
suspended during the emergency, That
also is a point which has {o be borne
in mind. I am not, therefore, much
worried about whatever may be said
about taking it to the courts, But,
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apart from this, I have no doubt that
we are standing on strong grounds in
the matter of thiz being within the
Constitution and the right of the Par-
liament to make thig law.

Shri Bade: Sir, may I ask one ques-
tion, If this compulsory deposit scheme
is to remain in force only as long
as the emergency lasts, then he is
right.

Shri Morarji Desai: At any rate,
till then I am not affected,

Mr, Speker: Shri Gajraj Singh
Rao wanted to raise a point of order,

Shri Gajraj Singh Rao: Sir, I would
submit that the difficulty of consti-
tutionay and legal points would arise
as to the realisation of this compul-
sory deposit, and then it can be rea-
lised as arrears of land revenue. That
is the only way. If that process of
law is to be applied, how would it
come within the Constitution? How
can a compusory deposit become a
tax? Only taxes and certain things
of that nature allowed by the Consti-
tution or law cap be realised ag ar-
rears of land revenue, An example
was given of the provident fund rules,
But they are service rules, If an
employee does not pay provident fund
amount, then the service rules come
intg play and he loses his service or
is wvisited by some other penalty.
That is governed by the civil service
rules, because the provident fund rules
are also under the civil service rules.
If necessary, you may again look into
it and examine it. But, if a person
says that he shall not pay provident
fund, it cannot be realised as arrears
of land revenue, I have my own
doubts on this point. What would be
the method by which realisation of
this compulsory deposit would be
made? That would be made clear, as
also the constitutiona] and legal aspect
of it,

Mr. Speaker: Shri A P. Jain,
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Shri Morarji Desai: May I say in
reply to the point raised....

Mr, Speaker: Shrj Jain wanted to
say something, He might hear that
also and then reply,

Shri Morarji Desai: I will straight-
way reply to the point raised just
now. In the preamble we have said:

“to provide in the interest of
national economic development for
compulsory deposit and for the
framing of a scheme in relation
thereto.”

Then, in article 110, which provides
for money Bills, sub-clause (1) (b)
Bays:

“the regulation of the borrowing
of money or the giving of any
guarantee by the Government of
India, or the amendment of the
law with respect to any financial
obligationg undertaken or to be
undertaken by the Government of
India;”

Sub-clause (1) (f) speaks of:

“the receipt of money on ac-
count of the Consolidated Fund of
India or the public account of
India....".

So, they are all provided for there.

Shri A, P, Jain: 1 was forced to
make the rather uncalled for and un-
orthodox remark that the legal ad-
visers of the Finance Minister were
not very competent, and I repeat it
now with double force after hearing
the Finance Minister. Firstly, he has
based his argument on article 248,
which is a residuary article.

Mr. Speaker: Here Ministers are
responsible for Parliament, So, why
should we comment upon the legal
advisers? Certainly, comments can
be against Ministers, in strong terms
and as much ag possible,
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Shri A P. Jain: It was the Finance
Minister who started it by saying that
his advisers were more competent than
me (referring to Shri Tyagi).

Shri Morarji Desai: I did not refer
to him; I referred to Shri Tyagi. I
did not know that he was the legal
adviser of Shri Tyagi,

Shri Tyagi: Sir, in this matter I
have not sought for his advice, I
spoke as a layman.

Shri A P Jain: Let us read the
language of article 248. It says:

‘“Parliament hag exclusive power
to make any law with respect to
any matter not enumerated in the
Concurrent List or State List.”

But the question is whether this
it a measure of taxation. Now, the
power of taxation of the Central Gov-
ernment has been provided for in
Part XII of the Constitution, where
there are a number of articles govern-
ing this subject.

“The following duties and taxes
shal]l be levied and collected by
the Government of India but shall
be assigned to the States....”

What are those? All these powers of
taxation are very well defined In
Chapter XII. I submit very respect-
fully that the residuary power of
legislation does not extend the Bill to
Taxation can be confined only to the
itemg which are specifically mentioned
in the Constitution. If the Finance
Minister wants o take shelter under
these residuary powers, he 'must cover
it by any of the items provided in
Chapter XII. That is my first conten=-
tion.

The hon, Minister has referred to
article 19(f). Perhaps his contention
that this article is suspended during
the emergency is correct. It is pos-
sible, it is open tp the Government to
terminate the emergency tomorrow, If
this I1aw were enacted for the period
of emergency, perhaps, he could have
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taken shelter under the plea that the
fundamental rights under the Consti-
tution remain suspended during the
period of the emergency. This levy
is repayable after 5 years.

Shri Tyagi: It is not tax,

Shri A. P. Jain: We must examine
the position that there is a possibility
of article 19(f) being applicable to it.
We must refer to exception to article
19(f) which says:

“Nothing in sub-clauses (d) (e)
and (f) of the said clause shall
affect the operation of any exist-
ing law in so far as it imposes
or prevents the State from making
any law imposing reasonable res-
trictions on the exercise of any
of the rights conferred by the said
sub-clauses either in the interests
of the general public or for the
protection of the interests of any
Scheduled Tribe”

to quire, hold and dispose of pro-
perty.

He can impose restrictions. But, he
cannot take away property. That is
extinction of property, complete total
extinction of property when he
acquires it. Therefore, it may be a
good layman's argument that this
comes under the exception article 19
(f); but it is mo argument for a
lawyer.

Shri J. P. Jyotishi (Sagar): Is it
taking away property when you re-
turn it with interest?

Shri A. P. Jain: Taking away my
property is depriving me of that pro-
perty,

An Hon, Member: There is no ex-
tinction,

Shri A, P. Jain: Lastly, there is a
third argument, namely that so far
as complusory deposit on the basis of
land revenue ig concerned, land re-
veue is taken only as a measure, I
accept his argument cent per cent
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He says further that this will be pas-
sed on to the States, This money
will be passed on to the States. May
I ask the Finance Minister, where is
the provision in the law that the Cen-
tre or the Union Ministry is autho-
rised top raise finances for the State.
The Union Ministry may raise money
in a general way. Then, it can give
a loap or subsidy, That is a different
thing. But, to impose a specific levey,
to recover it and then pass it on to
the States, is not within the purview
of the Central Government, I had
raised this point in my speech on the
gencral discussion of the Budget. Un-
fortunately, I was not present when
the Finance Minister replied. But,
the point is that powers of taxation all
over the world are to be wvery strictly
intcrpreted, because upon it lies the
safety of the people and their welfare,
Unless a particular levy or tax comes
within the four corners of the law,
no Gevernment have the right to levy
it, I question the authority of the
Centre to raise money for the States.
I ean understand the States can im-
pose surcharge on land revenue, and
they can recover it. Surcharges have
been imposed. But, the surcharges
have been imposed by the State; not
by the Centre. He is not very clear.
This money will not go into the Con-
solidated Fund of India, All moneys
which Government raise must neces-
sarily go to the Consolidated Fund of
India. If this money is to go to
States, it is an illegal levy and it can-
not be imposed by the Centre. I have
no objection if the State imposes a
levy or surcharge or works out a
scheme or compulsory deposit, but the
State will use it for its own purpo-
ses. If the Finance Minister wants
it for the purpose of the Centre, and
it he accepts land revenue as a mea-
sure, 1 have no objection But since
it is to go cent per cent to the States,
I consider very humbly that neither is
it morally the function of the Finance
Minister at the Centre nor is he le-
gally authorised to do it. I submit
that this law is ultra vires the Cons-
titution.
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_Shri Tyagi: May I remind you,
Sir, of article 13(2) which reads thus:

“The State shal] not make any
law which takes away or abridges
the rights conferred by this Part
and any law made in contraven-
tion of this clause shall to the ex-

tent of the contravention, be
void,”?

Shri S, M, Banerjee: The hon.
Minister in his reply has mentioned
two things, Firstly, he has said that..

Mr. Speaker: Order, ovder. The
hon, Member cannot go op incessan-
tly. The Minister has already rep-
lied, and now if he would reply to
the hon, Minister's points, again there
would be a reply....

Shri S, M, Banerjee: I am not rep-
lying to anything. I only want to
have some clarification,

Mr, Speaker: He has had his chance
already.

Shri § M, Banerjee: The hon. Minis-
ter has stated that article 19 remains
suspended now. [ would submit for
the information of the House that even
in an emergency, Parliament lacks
competence to make laws taking away
the rights guaranteed by articles of
the Constitution except article 19, But
the Supreme Court hag held that ar-
ticle 19 has no application to a law
providing for detention. I want to
know whether article 19 is suspended
for all purposes,

Mr. Speaker: That is a different
thing altogether.

Really, several points have been
raised. And our best legal heads have
taken part in this discussion. I have
had the benefit of all those opinions
here, I also remember that Shri Tyagi
works very hard when he has to take
up a point. Since we were Members
in the Constituent Assembly, I remem-
ber one or two points taken up by
him, and our Law Minister had paid
him a tribute; though he is not a
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lawyer, still he works hard when he
takes up a point. I give all that credit
to him, and to the other Members
also. But when these debates take
place, I have all along been thinking
over the matter whether I can give
any decision on those objections or
not. Supposing I hold that it is ultre
vires, and Government go to the
Supreme Court and they hold that it
is intra vires......

Shri Tyagi: Government go against
you, Sir? How can a Government
exist which go against you, Sir?

Mr, Speaker: If I hold that it is
intra vires, then any member of the
public can go and have a decision of
the court that it is ultra vires as has
been apprehended by so many Mem-
bers here inside the House,

Therefore, it has always been left
to the House itself to decide, taking
this also into consideration whether
a particular law or part of it is ultra
pires or intra vires or offends any
articles of the Constitution.

Shri Ranga: You can direct Gov-
ernment to obtain the view of the At-
torney-General.

Mr Speaker: May I be allowed to
gpeak? It has always been left to the
House to take that into account be-
sides other considerations and then
decide whether it would pass the Bill
into law or not, And this House is
competent enough to pass any law;
then, it is left to the courts to inter-
pret that and say whether really
some law or fundamental rule or the
Constitution has been offended or vio-
lated. That has happened so many’
times, The question is whether this
House is competent to consider it at
this moment, Therefore, I have allow-
ed this debate at this moment so that
the Members might take into account
thig aspect ag well,

16 hrs.

When the House takes decisions, it
remains uncertain whether it did it on
any particular point. Never has this
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been put to the House also. The
Speaker does not take a decision on
that; the House also does not take
a decision on whether it is constitu-
tional or unconstitutional, It remains
uncertain always so that ultimately it
might not be considered that the court
had overruled that decision of the
House, because that court does not
know whether really it was only on
the constitutional point, on the com-
petence point or on other considera-
tions that they considered that.

Therefore, it is always safe to
place all the legal gpinions before the
House so that the House might consi-
der them, Now, the hon. Minister says
that he has considered the legal ad-
visers. In order to be able to make
up their minds, if hon, Members do
desire that the hon. Minister of Law
also might give his opinion so that
they might come to a decision when
they are ultimately required to wote
on it, I can have that done as well
But if they expect me to give here
a decision whether it is ultra vires
or intra wvires the Constitution or it
contravenes any of its provisions or
whether ultimately it would be thrown
out by the court or not, I am not pre-
pared to do it. And they will agree
with me that it has never been done
upto now by any Speaker since we
began here in 1947. Never has the
Speaker taken it upon himself to take
such a decision that a measure is ultra
vires or intra vires.

Shri Vasndevan Nair (Ambala-
puzha): We can have the benefit of
your personal advice.

Mr, Speaker: No, no.

Shri Tyagi: In the case of Beru
Barij also, I raised that objection, The
matter was discussed and ultimately
it went to court—the President him-
self referred it to the Supreme Court.
There the Speaker rightly did not
give any ruling. But could you not
advise the Finance Minister to give
it legal shape by calling it a taxa-
tion measure and have a few words
changed?



11213 Compulsory

Mr. Speaker: I have only said that
if the Members do desire that .they
might have the benefit of the advice
angd opinion of the Law Minister also.
I can call him also.

Some Hon. Members: Yes, yes.

Mr. Speaker: That is a different
thing altogether.

Shrimatj Renu Chakravartty: It is
surprising that when this discussion
is going on no Minister representing
the Law Ministry is present.

Shri Dasappa (Bangalore): Could
we not hear the Attorney-General on
this?

Shri A. P. Jain: Yes, that was what
T was going to say, I want to say a
word about the Attorney-General.
There have been occasions when the
Attorney-General hag appeared in the
House and has given his advice. The
law provides that the Attorney-Gene-
ral can address the House. He cannoi
vote....

Shri S. M. Banerjee rose—

Mr. Speaker: When one Member is
already speaking, why should he get
up, There should be some rules of
conduct,

Shri A, P. Jain: That provision was
purposefully incorporated with a view
to enable the House to have an inde-
pendent advice. 1 have great respect
beth for the legal knowledge and the
advice of the Law Minister who is
one of the ablest lawyers in the coun-
try. But he is a member of the Cabi-
net. The provision about the Attor-
ney-General was specifically made so
that the House may have independent
advice, I request you to call the At-
torney-General. Let him give his
advice on this matter so that the
House may decide for itself.

Some Hon. Members: Yes.

Shri Morarji Desai: May I say that
this is in contradiction to what my
hon. friend said, that the legal ad-
visers of the Government are not
wvery competent?
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Shri Tyagi: I see; the Attorney-
General has already been consulted.

Shri Morarji Desai: He said that
they are not competent, Why does
he want their advice?

Mr. Speaker: I might say that
though the House really cheercd Siari
Jain when he made that suggestion,
uptill now the Speaker has never
sought the advice of the Attorney-
General. It is for the Government
when they want to consult him to
bring in the Attorney-General. Other-
wise, the House proceeds with the
normal business. The advice of the
Law Minister is always available, T
hon, Members desire, I will certainly
ask Government to ask the Law Min-
ister also to participate in this, He
may also come and give his advice,
Meanwhile, we can proceed with this.

Shri Tyagi: Government brings tae
Attorney-General only wkhen they fecl
that his opinion is in their support,
to convince us.

Mr. Speaker: Order, order. Only
just now it was said that nis was an
independent advice,

There is an amendment also by Shri
Banerjee,

Shri S, M. Banerjee: How can we
speak in the absence of any legal ad-
vice?

Mr. Speaker: We do not need any.
It is only for the convenience of our
taking a decision at the end.

Shri S, M. Banerjee: When the Land

‘Acquisition Bill was discussed in ‘the

House, there was difference of opin-
ion about the interpretation of the
Supreme Court judgment which war-
ranted the ordinance which was later
on replaced by a Bill, and you were
kind enough to refer the entire mat-
ter to a committee comprising of
Members, and the Attorney-General
suggested certain amendments,

Mr. Speaker: That is a different
thing altogether, That does not apply
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here now, We can proceed because
I have already told the House that I
will not take the responsibility of
declaring it intra vires or ultra vires.
That has never been done,

Shri S. M. Banerjee: I do not ask
vou to do so.

Mr. Speaker: 1 will ask the Law
Minister to come and participate in
this debate. He will give us the bene-
fit of his opinion. That is all,

Shri S. M. Banerjee: How can we
speak now? The Law Minister must
speak first.

Mr. Speaker: No, no, He will only
give his opinion about the constitu-
tional pesition. That is all. He will
be one of the speakers only.

Shri S. M. Banerjee: I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the first day of the
next session.”

In moving my amendment for cir-
culation I wish to mention that the
general opinion of the salaried em-
ployees, especially the Central Gov-
ernment and State Government em-
ployees and other employees in the
private sector, is against this Bill.

My hon. friends Shri Tyagi and
Shri Jain have raised constitutional
objections to the Bill. We could also
have raised objections.

The hon. Finance Minister has tried
to impress upon the House by refer-
ring to two or three points. Firstly he
said that this was just like the Pro-
vident Fund which is alsg compulsory.
May I invite his kind attention to the
fact that in 1938 the Provident Fund
was introduced purely as an optional
thing? At that time it was called
Contributory Provident Fund in som=
pIace;, the Indian Ordnance Factories
Provident Fund in other places, and
the General Provident Fund in some
other places. It was not compulsory.
j!L:I!tta.vr the Government decided that
in their own undertakings Govern-
ment's contribution would be raised
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from 50 to 75 per cent and then to
cent per cent, it became almost roip-
pulsory, but actually it is no* compul-
sory. I am prepared to go threough
the proceedings of the House when it
passed the Provident Fund Act, In
the States also it was never made
compulsory, Had it been compulsory,
the employees would have benefited
much more. Today every employer
who has 100 workers in his factory or
unit has accepted this and is imple-
menting the provisions of the Provi-
dent Fund Act.

16.09 hrs.
[Dr. SaroJmNt MAmISHI in the Chair]

The salaried employees throughout
the country have paid more than Rs.
2 crores to the National Defence Fund.
1 remember that on 9th December,
1962 a conference was convened by the
Home Minister, Shri Lal Bahadur
Shastri, of all the associations and
unions of the Central Government
employees, and it was unanimously
decided by about 107 unions belonging
to the various shades, various political
groups and Central trade union orga-
nisations, that every employee would
pay one per cent of his emoluments
to the National Defence Fund. The
Central and State Government emplo-
yvees and the mill workers have already
paid more than one per cent, and in
certain places one day's salary. In the
circumstances, I do not know why
this eompulsion was necessary. This
is not only constitutionally wrong—
we have vet to get the opinion of the
Attorney-General or the Law Minister
—but also otherwise. According to the
Pay Commission and the various other
wage reports and according to the
Constitution, Government has assured
a living wage to the workers. Shri
Nath Pai, Shri Prabhat Kar and I ap-
peared before the Pay Commission
and made this point very clear, Today
the workers get less than starvation
wages; they are not getting a fair
wage or a living wage. After 15 years
of Independence and two Plans, it is a
matter of regret that they are not cros-
sing the starvation line. There is plenty
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and poverty moving together in this
country,

I object to this Bill because the
salaried employecs have nothing to
pay as compulsory deposit. Announc-
ing certain tax reliefs, the Finance
Minister said.

“Turning to the salaried classes
we are not in the income-tax
paying category, we must make a
distinction betw. s those who are
already saving a good proportion
of their earnings and those who
are not. Accordingly, I feel that
where an employee whose income
from salary is Rs, 1500 or more
per annum, but below the income
tax level, is already saving 11
per cent or more of his income by
way of contributions to provident
fund, life insurance premia, or to
10 or 15-year Cumulative Time
Deposits, no further liability to
Compulsory Deposit should arise.”

I submit if an employee gets Rs. 125
per month, an employee serving in
the Central Government or sta-
tutory corporations pays 6 per cent
to the provident fund; an employee in
private employment pays 8 and 1|3
per cent as provident fund. If the
overall percentage should be 11 as
suggested by the Finance Minister,
he should have an insurance for at
least Rs. 2000. We know that these
persons getting Rs. 125 or so whether
in urban or rural area have nothing
to save. An employee getting Rs, 125-
150 in Delhi is normally indebted to
the tune of Re, 400-500. A survey of
the Bombay middle class families re-
veals that persons who are in the
group of Rs. 100-150 are indebted to
the tune of Rs. 400-450; in the income
group of Rs 150-250, to the tune of
Rs. 350-400 income-group of more than
250, to the tune of Rs. 200. This is the
condition of the middle class emplo-
yees who will be compelled to pay
this compulsory deposit. I do not know
whether their indebtedness is going
to increase further. These employees
whether in Government or in private
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employment have taken loan from the
co-operaiive societics, from their own
provident fund, from the money
lenders at exorbitant rates of interest.
When the pay-day comes we know
that this is no exaggeration—he gives
the authority to the other workers to
take his salary because he knows once
he goes out, his salary will be snat-
ched by the money-lenders. If this is
the condition of the Central Govern-
ment employee, of the State Govern-
ment employee, the workers in the pri-
vate and the State sectors, I do not
know how they will be able to pay
three per cent, The hon. Finance Mi-
nister says “I have given him a con-
cession”. What is the concession.
“You need not pay 11 per cent; vou
could pay three per cent.” What a con-
cession? So, I would like to submit
that this amount can be had by other
measures I have suggested.

We have been pleading in this House
month after month and year after
vear that the contribution to the pro-
vident fund should be increased from
6} to 8-13 per cent. The Govern-
ment have brought in a Bill, and we
have passed a Bill to that effect for
certain industries like cigarettes, ete.,
where the contribution will be raised
from 6 per cent to eight per cent.
But a similar measure has not been
implemented in the case of jute indus-
try, sugar industry, the textile indus-
try—all these big industries which
have been granted concessions just
now by the Finance Minister in the
shape of the Super Profits Tax Bill
If you raise the contribution from
63 to 8% in all these industries, I am
sure much more could be saved and
could be accrued to the Government
exchequer for development and de-
fence than this paltry amount which
iz likely to be got by squeezing the
already squeezed workers, by bleeding
them white which, I am sure, will be
a wrong thing,

So I fee]l that this Bill is constitu-
tionally wrong, and opinion should be
sought for this. I have been told
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that legal opinion has been taken.
What happened o the Land Acquisi-
tion Bill? What happened to the
vther legal advice that was given
even to the Prime Minister regarding
the appointment of the Law Minister
as the Attorney-General? It was
smashed to pieces. I am sure that
this Bill is going to do much harm.
I am all for saving money. Money
must be saved for the nation. Today,
the salaried people are paying much
more than what was expected, Still,
they are paying I can assure the hon.
Finance Minister that the Central Gov.
ernment employees and the State
Government employees and the cor-
poration employees have taken a
pledge that they will pay one per cent
of their salary to the National De-
fence Fund. Let it not be misunder-
stood by the imposition of this Bill
they will be taking away the goodwill
of the salaried people.

Then, coming to the small shop-
keeper, I am sorry that the shop-
keepers have also been taxed, I sug-
gest that for the salaried people at
least the limit of Rs. 1,500 should be
raised to Rs. 3,600. I shall move my
amendment later on when the second
stage comes. I would request the
Finance Minister to see that this Bill
is withdrawn because of the national
unity which we have achieved, seeing
the way in which the working classes
and the toiling millions have donated
their ornaments for armaments. They
have devoted every ounce of their
energy to the nation's cause, There-
fore, I am sure that the passage of
this Bill will be wrong. At the pre-

* sent juncture, in this couniry we can-
not possibly afford tp save more. The
people have got to save more for their
children, for the future generations,
but then where there is a race going
on between poverty and plenty, when
the line between hunger and anger
has become thinner, if we tax the
people more, what will happen? Of
course, to save the country, they will
say Yes’ But what about the millow-
ners and what about the exemption of
tax? What happened, when the Finance
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Minister yieldeg to the organised pre-
ssure of the millowners and granted
an exemption to the tune of 50 per
cent in the matter of super profits
tax? So, why have this three per
cent? They are already contributing
six per cent. That is enough. So, I
move that the Bill be circulated for
public opinion. The employees should
be asked to give evidence,

Shri Sham Lal Saraf (Jammu and
Kashmir): What have we left for
eliciting public opinion now,

Shri S. M. Bamerjee: I have said
that the contribution to the provident
fund should be inceased from 6% to
eight per cent, in all the industries
so that we will get much more amount
out of it. The salaried people will
pay you one per cent on a voluntary
basis. Do not make it compulsory
which is constitutionally wrong,

Mr. Chairman: The amendment
moved by Shri Banerjee is before the
House. We will proceed with the
debate on the motion moved by the
Finance Minister,

Shri Ranga: Mr. Chairman, the Swa-
tantra Party is total opposed to this
Bill. But I do not think it would
happen if the Finance Minister is
kind enough to agree to circulate it
I will certainly favour that suggestion.
As my hon. friend, Shri Banerjee, has
already stated, the peasants are not
in a position to pay. It is no secret
even for the hon. Finance Minister,
because he said that half ¢f them who
are today paying a land revenue of
Rs, 5 are not in a position to save
compulsorily and he has chosen to
exempt them. But I would like him
to remember that even those peasants
who have to pay up to Rs, 50 in dry
area and Rs. 100 in wet area are
not today in a position to make both
ends meet. In the wet area, we know
that acenrding to the 1959 assessment,
those who have to pay Rs. 100 as land
revenue would be owing not more
than 12 acres of land,

If we look into the statistics in
regard to the indebtedness of such
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peasants, we will be surprised to find
that their indebtedness is increasing
and not decreasing. A very large per-
centage of them are very heavily in-
debted. Many of them are always in
arrears in payment of land revenue.
I do not know why my hon, friend
thinks it i quite reasonable on the
part of Government to expect-these
peasants who pay more than Rs. 5 per
annum as land revenue to contribute
as much as 50 per cent of their land
rovenue assessment towards this com-
pulsory saving scheme. If he has
taken the trouble to colleet informa-
tion from the States about the land
revenue arrears that are pending on
the registers of State Governments,
he would have been surprised or stag-
gered by the enormity of these years.

Why is it that these arears have
gone on increasing every year? It is
not because the peasants are in a posi=-
tion to pay, but because the peasants
are not in a position to pay and the
State Governments do not have either
the coercive capacity or lack of sym-
pathy or want of heart to force these
peasants, to foreclose their properties
and auction them in order to collect
the land revenue arrears. In the face
of all these things, I do not know
why my hon. friend has been so keen
on insisting that he should force this
sacrifice on these people, He says,
we must see that the burden is borne
by all sections of the people more or
less equally, so that there would not
be any kind of discrimination. This 1
consider to be a terible discrimina-
tion by itself, It is not proper that
he should inflict this kind of punish-
ment merely in the name of non- dis-
crimination and distribution of suffer-
ing, coercion, imposition and sacrifice
on the various sections of the people.

Let us take salaried employees. He
has been good enough to raise the
examption limit up to Rs. 1500; that
means Rs. 125 pm. He has himself
admitted that in many cases it is quite
possible that these people are in debts
and therefor, they may not be in a
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position to pay. And yet, he says, he
would insist that they should be made
to suffer in this manner to this extent,
in the interests of the nation and also
in their own interests,

Supposing he is right in this re-
gard, even then I maintain that there
is discrimination between the peasant
and the lower-paig salaried employee
of the third class or the fourth class,
whatever it is. When would a pea-
sant be able tp earn a net income of
Rs, 1257 Which peasant is in a position
to earn so much? Not those peasants
who have got less than 12 acres or 15
acres of land, not those peasants who
have got 50 acres of dry land or 10
acres of gar'-n ' -7 Those people
are not in a position to earn that much
of net income after paying all the
taxes. Apgain, you have to take into
consideration their cost of production
or cost of cultivation and interest on
their debts. My hon. friend, Shri
Banerjee, has already informed the
House that industrial workers are
heavily in debts. All those who are
earning even more than Rs. 125 a
month, salarieq employees of the
Government as well as of private en-
terprises, are in debts. The peasants
are in debts. The rates of interest
which they are obliged to pay are
usurious rates of interest. He men-
tioned about money lenders and
others. There is the kabuliwalah who
flourishes his whip anywhere with
immunity, and even though the police
are not far from him they are helpless
and they do not interfere. The salari-
ed employees are at their mercy. So
are the industrial workers. This also
happens in the case of those people
who are earning more than Rs. 125.
When it comes to the peasants their
position is even worse.

The standard of living of the pea-
sants is very low. Their debt burdens
are so high so much so even the co-
operative credit societies today are not
able to meet their demands at all and
they are at the mercy of the local
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money lenders. The rate of interest
that they pay, as I said, is always us-
urious. To ask these people to pay
50 per cent more on the land
revenue that they had to pay
till 1959, knowing fully well that,
after 1959 the land revenue has been
raised by various States, is nothing
but being cruel towards these poor
people, these oppressed people and
these helpless people.

My hon, friend cannot plead igno-
rance of the fact that a number of
State Governments have doubled, and
in many cases trebled also, the land
revenue assessment durifg thg last
four nr five years. That is why they
are not in a position to collect these
land revenue assessments. In addi-
tion to that there are the cesses also.
The cess used to be two annas
when the British were there and now
it has been raised to eight annas in
the rupee. That is an additional bur-
den of 50 per cent already over and
above the increase in land revenue
after 1959. Now there is this 50 per
cent that is being imposed. These bur-
dens are in addition to the burden of
excise duties that my hon, friend has
been collecting all these years, as I
said the other day, to the tune of 700
per cent, Excise duties to the tune of
700 per cent have been raised during
the last 15 years. All these burdens
are falling upon our peasants and ag-
ricultural workers. They are falling
on other people also, but they are
falling on the peasants in particular
because we are dealing with them.
The land revenue has been increased
by 200 per cent or 300 per cent, There
is the 50 per cent on top of it by way
of cess and other things. Now there
is going to be 50 per cent
more on the land revenue as it used
to be till 1959, If the peasants are ex-
pected to bear all these burdens and
vet feel satisfled and grateful to the
Government, then the Government
would be expecting the impossible
and we would be asking for the im-
possible indeed.

I think one of our hon. friends
wanted an assurance from the hon.
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Minister whether this position is going
to be only a temporary thing and
during the emergency. I do not know
whether the Finance Minister was
willing to give an affiarmative answer.
Even if it is to continue during this
emergency, I say it is g burden which
the peasants are not ablg to pay, the
salaried emplovees whose income is
above Rs. 1500 but below Rs, 6000 are
not able to pay. It would be a
terrible encroachment indeed
upon their slender means and
their low sub-normal standard of liv-
ing. Therefore, even in the name of
emergency there must be certain limits
set for imposing these burdens., The
emergency ought not to be made the
all-embracing reason for inflicting
such punishments upon the people.
Under these circumstances, our party
has got to emphatically state that it is
opposed to this compulsory savings
imposition upon our peasants and upon
the salaried employees, and when the
time comes for the peasants to orga-
nigse themselves, in order to free
themselves from this imposition, our
party will feel itself bound to support
them, to strengthen them and justify
their revolt against this kind of injust
imposition,

Shrimati Rennka Ray (Malda):
Mr. Chairman, the compulsory deposit
scheme, as envisaged by the Finance
Minister, has led to a good deal of
controversy, and just mnow there is
difference of opinion in the House as
to whether it will be even constitu-
tional or not.

16.31 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

Without going into the legal posi-
tion, I would just like to bring to the
notice of the Finance Minister cer-
tain difficulties.

The whole idea of compulsory sav-
ings emanated from Prof Keynes, who
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suggested durng the last war in Great
Britain that compulsory  savings
should be introduced in the case of the
income-tax paying group. Even though
Great Britain is so much advanced
than India, so far as economic stan-
dards are concerned, yet he did not
suggest the levying of compulsory
savings from those people who do not
pay income-tax. But the Bill here, as
it has been framed and brought before
the House is indeed moved in that
asprot. But it has been  improved
upon by the Finance Minister, for he
hag wnnounced certain concessions,
Evon thouzh some improvements have
becn made, T would plead with him to
real'se the necessity of making some
other improvements also.

In the first place, let me confine my-
self to the question of land revenue.
Anyone who knows rural India will
certainly acknowledge that there has
been improvement in the position of
the rural people, but that improve-
ment has not gone to such lengths
that even those who pay an annual
lang revenue of Rs. 10 are in such a
position as to pay towands the com-
pulsory deposit scheme also, Of
course, the Finance Minister has now
agreed to exempt al] those who pay
Rs. 5 per annum as land revenue, but
are those who pay Rs, 10 or even a
little more than that in a position to
save? If they are in a positim to
save, I would certainly agree to the
introduction of compulsory ~ savings
on them also. But, knowing rural
India as I do, knowing how much de-
pendent we are even now on the vaga-
ries of nature from year t> vear and
knowing how much loans—not inde-
btedness to the money lender but
loans from Government—are taken
from Government which the people
are not able to pay back in time be-
cause of their conditi-ns having not
improved, how can I sav that such
people are in a position to save?
Therefore, 1 would plead with the Fi-
nance Minister that a more realistic
view of the situation may be taken
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and instead of giving exemption only
up to Rs, 5 he should raise the limit
of exemption to a little higher level
so that more people who are on the
marginal level can get the badly
needed relief,

Turning to the other side, those who
do not pay income-tax, certain con-
cessions have been given, it is  but
natural that those who are contribut-
ing to the provident fund should not
also have to go in for compulsory sav-
ings. I am glad that the Finance Minis-
ter has agreed to these concess'ons, I
would like to know about the group
that pays income-tax, up to Rs, 4200.
We had asked for exemption for this
group from income tax. When 1 was
speaking in the discussion on the Ge-
neral budget, I pleaded with the
Finance Minister that up to Rs.
4200, they  should be exempted
from income tax. That has not been
done. The Finance Bill has been
passed. The only way out for such
people with such a low income would
be to exempt them from the compul-
sory savings. 1 would therefore re-
quest the Finance Minister to exempt
the group that pays income-tax up to
Rs. 4200 from payment of compulsory
savings,

The hon, Minister has pointed out
that a man who earns Rs. 125 should
be able to save something. 1 would
ask him to consider this from another
angle, Why are we raising monev?
We are raising resources to meet the
immediate needs of defence, and also
so that our development plans can g>»
through, so that the standards of life
can go up. A man who attempts on
his own, before the welfare state is
able to provide him with all such
amenities, to keep up some kind
of standard, to send his children
to the school or secondary schonl
which is not free today, or even to
provide medicines which are wvery
necessary—if he is also expected to
pay both income-tax as well as com-
pulsory savings, how is he going to
do it? These are marginal cases. It
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may just happen that he is unable,—
in fact, it does happen—unable to pay
for his daughter’s medicines which he
has to say, because the States does not
provide all these things free. When
he has to provide for his boy's or
girl's  education in the secondary
school, he just cannot do it. Because
the amount that is levied as com-
pulsory savings to give him the benefit
in the future, deprives his children
from the opportunity that they may
get in the present. This is a very real
case. 1 would, therefore, plead with
the Finance Minister that since tax
has been imposed on this group, at
lcast let them be exempted from com-
pulsory savings because that is  the
only way in which they could strug-
gle, battle in some way to keep up a
standard that they have., Otherwise,
while we are atiempting to raise the
standard of life with our development
plans, we may. in fact, bring about a
coatrary result if we do not study
those cases with care and see that
sevines arr not expected from those
whe cannnt even manage to live pro-
pe-ly in the present,

Before I conclude due to lack of
time, 1 just want to say one thing,
though I had many other things to
say. A good deal of controversy has
arisen regarding the constitutional posi-
tion. 1 do not know what will be the
result of this. But, it is true that there
appears to be a good deal of validity
in some of the arguments. I wonder
if the Finance Minister would con-
sider having this compulsory savings
deposit Bill as an emergency measure
because, then it would be covered by
the Defence of India Act. Otherwise,
it is very likely that it will be chal-
lenged by courts of law. In any case,
before this Bill is enacted, I hope,
those sections of the people who can-
not afford saving as yet, who cannot
defer the present for the future, are
not in a position to do so, will be
exempted from the compulsory sav-
ings. If that is done, the introduction
of compulsory saving for those who
are in a position to save, is a whole-
some measure,

354 (Ai) LSD—8.
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Shri Prabhat Kar (Hooghly): Mr.
Deputy-Speaker, so far as this Bill is
concerned, on the legal points that
were raised, of course, they will be
taken up by the Law Minister and
afterwards by the court. I was really
surprised to find an argument put for-
ward by the Finance Minister when
he said that because, today, article 19
is not available to the common man
because of the emergency, he will pass
this. Really it is surprising in the
sense that I expected a better argu-
ment from him. He simply said that
because article 19 will not be avail-
able, he is not bothered about that.

Shri Morarji Desai: I did not say
so0. It is a misrepresentation of what
1 said.

Shri Prabhat Kar: That is what he
said: they cannot go to court. That
is what he said. Look at the proceed-
ings,

Shri Morarji Desai: That is also a
thing which is relevant.

Shri Prabhat Kar: That is one of
the points. That means, you are not
bothered about the legal point
because. ...

Mr. Deputy-Speaker: Nobody can
prevent anybody from going to court.

Shri Morarji Desai: I never said
that.

Shrimati Renu Chakravartty: There
is no bar to any one going to court.

Shri Prabhat Kar: Because of tne
emergency, article 19 cannot be evoked
and that is why he is not bothered.
That is what he said.

Shri Morarji Desai: That would be
the case only if it was an emergency
measure. Otherwise, it is not so.

Shri S, M. Banerjee: There is a
Supreme Court judgment that only in
the matter of detention, people can-
not go to the court.
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Shri Prabhat Kar: 1 wanted a better
explanation and not this type of argu=-
ment.

Shri Morarji Desai: Any argument
that 1 give will not convince my hon.
friend. What can I do?

Shri Prabhat Kar: Anyway, this is
no argument.

Shri Morarji Desai: There, my hon.
friend is perfectly right.

Shri Prathat Kar: To say this to
anybody that because there is an
emergency today, therefore, it cannot
be taken up, and, therefore, we negd
not discuss about the legal points is
not proper. That is how he has put
it. Otherwise, why did he refer to
article 197

Shri Morarji Desai: A loud voice is
not a better argument. Anger cannot
make it more right.

Shri Prabhat Kar: What was the
necessity for referring to article' 19,
unless he had this idea in his mind?

So far as this Bill is concerned,
already three Members have sp?‘.lgen,
belonging to three different polm_cal
parties with two different ideologies.
But everyone has spoken about the
burden that will be put on the shoul-
ders of the ordinary men, the lower
income groups and those who are
earning less than about Rs. 150, a_nd
also the peasantry who are paying
1and revenue who come in the lowest
income group. These are the persons
who will suffer. One good thing is
there that everyone is suggesting
certain relief to these sections of the
people.

1 would only like to point out one
thing to the hon. Minister. Consider-
ing the way in which he has discus-
sed and given relief to the indus-
trialists in the case of the super-profits
tax on the ground that he has to
see that the efficiency of the indus-
tries is not jeopardised, I think that it
is also incumbent upon him to see that
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the efficiency of those persons who
produce wealth, and who run the
industry, is not also jeopardised. For,
today, it is admitted that the emplo-
yees or workers, whether they be in
the Central Government or in the
State Governments or in any other
institution or in any factory, are not
even the wages which are
required to maintain themselves. Even
today need-based wages have not
been granted to them by the tribunals.
And today, a certain percentage of the
wages or salaries is being taken away
in the form of taxation or in the form
of the proposed compulsory deposit.
If a certain percentage of the salary
is taken away, that means that the
employee is deprived of taking home
a certain percentage of his emolu-
ments. Thereby, his efficiency will be
hampered, and that will in turn ham-
per the growth of the industry and
not so much the question of the
decrease in the dividends to the share-
holders.

1 would, therefore, request the hon.
Minister to consider this compulsory
deposit scheme from this angle. While
presenting the budget, he has said
that his expectation under this scheme
is between Rs. 60 and 70 crores. But
I find that the revenue will be much
more. If his expectation was bet-
ween Rs. 60 and 70 crores, and if
today from the ecalculations we find
that the revenue will be much more,
then I would plead with him that he
should consider giving relief to those
sections who are today so overburden-
ed because of the increase in the
prices of the daily necessities of life
due to the increased taxation on the
commodities and who are today also
not enjoving the emoluments neces-
sary even for their maintenance. It
is from that angle that I would request
the hon. Minister to consider this pro-
position.

So far as the peasantry paying land
revenue is concerned, already it has
been pointed out that there are sur-
charges in some of the States, there
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is water tax, and there are other taxes
or duties which have to be paid by
them apart from the land revenue.
So, if they are asked to pay an amount
c¢qual to 50 per cent of the land
revenue, it will be too much. I would,
therefore, request that some conces-
sion should be granted to the lower
classes of the peasantry who pay land
revenue to the tune of Rs. 15 or 20.
As I can see from 1959-60, the land
revenue of all the States comes to
Rs. 95.15 crores. 50 per cent of it
will come to Rs. 47.6 crores. The
expectation of the Government is bet-
ween Rs, 60-T0 crores total. From
the land revenue, 50 per cent calcu-
lated on the basis of 1859-60, will
come to Rs. 47.6 crores. With the con-
cession granted by way of exemption
of those paying Rs. 5 as land revenue
annually, Rs, 3-4 crores will be less.
So roughly it will be Rs. 41 crores.

The number of income tax asses-
sees is roughly 8,28,000 and the num-
ber of those whose income is between
Rs. 3,000 and Rs. 5000 is 3,05,167.
They contribute to the tune of Rs. 3.73
crores. Those in the income bracket
Rs. 5,000-7,500 contribute Rs. 13.19
crores. The amount which is expected
to be contributed to the scheme is to
the tune of Rs. 17 crores. The section
oo the assessees whose income today
is between Rs. 3,000-5,000 will contri-
bute 50 per cent of the deposit, It
will be about Rs. 8 crores out of Rs. 17
Ccrores.

So far as the rentier classes and

householders are concerned, it is well
known that there are a large number
of middle class people who have got
a house which is another source of
income. They are also to contribute
to the scheme. The amount under
that head will come to Rs, 7.90 crores.
Professional tax would come to Rs. 0.48
crores, but the Finance Minister has
deleted that class, Then there is the
urban non-income tax householders.
They will give Rs. 22.60 crores. The
rural non-agricultural sector will also
give Rs. 8.80 crores. Therefore, from
these figures, we find that it will be
roughly about Rs. 101 crores. The
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hon. Minister's expectation is Rs, 60-
70 crores. There is enough scope in
between to pgive relief so far as the
common people are concerned.

Today there has been representa-
tion from the working class and the
middle class workers. Various papers,
which do not belong to any Opposi-
tion group, like the Statesman (Cal-
cutta) have written about it. It says
that today the whole middle class in
the lower intume group is completely
frustrated, because while it has been
found that it is possible for big busi-
ness to put pressure and got conces-
sion, it is not possible for the middle
class people, who are the cream of
the society, who have sucrificed for
the cause of the nation, who have
been all the time in the forefront of
the national movement, to get any
concession. They are being put to
great difficulties. It appears that the
Finance Minister is not at all con-
sidering their case which remains
unheard.

I would just only tell him what is
the present position. Shrimati Renuka
Ray and Shri Banerjee referred to the
indebtedness of this type of people—
the lower income salaried employees.
The Government can go through the
accounts of the co-operatives. The
Minister will find what is the position
today. Today the lower income group
people are not in a position to meet
their obligations and commitments to
their families, and they are in debt,
and how can you ask them to contri-
bute three per cent of their emolu-
ments? The Finance Minister should
realise what it means to pay Rs. 4 out
of Rs. 120. It means they will have
to curtail a portion of their budget
and forego something very essential.
It is possible for the Gowvernment to
take recourse to deficit financing by
issuing treasury bills, but it is not
possible for these people because after
all they will have to repay the loan
and pay their bills to the grocer and
milkman. As the yield is likely to be
double of what the Finance Minister
has placed before the House, it is
possible to give these people some
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[Shri Prabhat Kar]

relief, and there is no reason why the
Finance Minister should not consider
this aspect.

16.52 hrs.

[Mr, SrEAKER in the Chair]

Today the prices of commodities
hive gone wup, while emoluments
remain stagnant, because the dearness
allowance has not caught up with the
cost of living In the eircumstances
this imposition is most repressive, and
I would request the Finance Minister,
in view of the likelihood of his realis-
ing much more by way of this deposit,
to give the workers some concession
so that their efficiency may not be
jeopardised in the same way as he
has given some concessions fo the
industrialists.

The Minister of Law (Shri A, K.
Sen): 1 am obliged for your having
asked me to assist the House in deter-
mining about the validity of this Bill
in the light of, the constitutional
requirements that we must necessarily
conform to.

It is true that under article 358 the
fundamental rights, particularly article
18, stand suspended, but that is hardly
of relevance. 1 agree with Shri
Prabhat Kar that so far as we are
concerned, we have never relied upon
article 358 excepting for purely
defence and emergency measures.
Notwithstanding the Proclamation of
Emergency, every normal measure is
tested before it is introduced here
according to the requirements of the
Constitution, and may 1 say that we
intend to do so whatever happens,
unless something more catastrophic
overwhelms us, because after all the
normal machinery of Government is
still in operation.

This is not an emergency measure
at all. Hon. Members would be good
enough to turn to article 39, parti-
cularly clauses (b) and (c). It reads:
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“The State shall, in particular,
direct its policy towards securing—
" . . " -

(b) that the ownership and
control of the material resources
of the community are so distri-
buted as best to subserve the
common good;

(¢) that the operation of the
economic system does not result
in the concentration of wealth
and means of production to the
common detriment;”

From this follows the requirements of

planning, control of the total reguire-
ments of the nation and pooling them
for the purpose of employing so that
the common good may be served and
s0 many measures have been under-
subserved. This is the reason why
taken to pool the resources of the
nation. The compulsory deposit is
only one of the measures for that
purpose. Whether a particni]ar scheme
is proper or not is a different matter
and is not a constitutional guestion at
all, But the necessity of pooling the
resources of the nation for the pur-
pose of subserving our plan require-
ments is a matter which is not only
sanctioned by the Constitution but it
is a matter which we are required to
do under the Directive Principles of
the Constitution. I do not think the
purpose of compulsory saving as a
means for enabling us to fruitfully
pool the resources of the nation would
be doubted by any one. In fact it is
a very sound measure and the only
way by which we can increase the
savings of the nation so that invest-
ments may proceed at an increased
pace. The question, therefore, is
whether having regard to the fact
that this is completely sanctioned by
the Constitution, the Centre has the
power or Parliament has the power
to pass the necessary legislation. That
takes us to the Seventh Schedule of
List I. I have no doubt that the
Centre has ample power for this pur-
pose. 1 refer to entries 20 and 23
which are relevant for the purpose
here. Entry 20 relates to economic
and social planning and entry 23
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refers to social security, social insur-
ance, employment and unemployment.
1 am referring to the Concurrent List.
The more appropriate entry is econo-
mic and social planning which is all
pervasive. We had not, decidedly and
quite wisely, specified the items of
economic and social planning because
economic and social planning is all
pervading.

Even supposing for argument’s sake
that it is contended that this parti-
cular piece of legislation is not cover-
ed by economic and social planning,
it will be amply covered by the resi-
duary clause, namely, 248 of our Con-
stitution which says that Parliament
has exclusive power to make any law
with respect to any matter not enume-
rated in the concurrent list or State
list. I personally think that it is
covered by the entry relating to
economic and social planning. Even
if it were not, it will be completely
covered by article 248. I am, there-
fore, quite convinced that the point
of constitutionality is not of much
substance, with due respect to those
who have raised the point.

Shri Tyagi: Does the hon. Minister
deem it to be a tax? Does this per-
tain to the provision which says that
such power shall include the power
of making any law imposing tax not
mentioned in either of the lists?

17 hrs.

Shri A. K, Sen: It is not a tax at
all. It is admitted that it is not a tax.
How can it be a tax?

Shri Tyagi: What is it then?

Shri A, K. Sen: It is a restriction
on the person to dispose of his
income,

Shri P. R. Patel (Patan): That is
his personal ineome. It becomes a
deficit budget; supposing an agricul-
turist's expenses are Rs. 150 and his
losses are Rs. 50, what about the
resources?
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Shri A. K. Sen: That is about merits,
It is on merits, and not on the con-
stitutional basis. It is not a tax
measure. Shri Tyagi was right when
he said that it is not a tax measure.
It is really a restriction on the power
of the person to dispose of his income
in the way he likes. He has to set
apart a particular part of his income.

Shri Tyagi: Does the hon. Minister
mean that ynder the entry ‘“economic
and social planning”, any taxation
measure can come?

Shri A. K. Sen: It can come, but it
must have been covered by the taxa-
tion entry, because there are specific
entries. The hon. Member will see
that List I provides for the power of
the Union to tax, including the resi-
dual power of taxation. That is a
different matter. If it was a taxation
measure, I would have taken recourse
to those entries, but it is not a taxa-
tion measure. It prevents a person
from disposing of his income or
spending his income in the way he
likes. Saving is nothing but a restric-
tion on spending. That is, from my
income, I ought to be able to spend
in the way I like. But this is a restric-
tion on that right to spend, so that I
can only spend subject to setting
apart a particular portion of my
income under the provisions of clause
4 of the Bill itself, the provisions
which are brought within the ambit
of clause 4.

Therefore, Sir, it is conceded that it
is not a taxation measure. Therefore,
it must be a measure for economic
and social planning. As I said, there is
ample power for making a provision
for this purpose under the Constitu-
ticn itself.

Then there is your own ruling and
the ruling of your predecessors that
on such matters it would be for the
House to decide after hearing the
arguments on both sides, so that the
question of vires can be decided.

Mr. Speaker: That is exactly whyv
T wanted his advice so that it would
be ultimately for the House to make
up its mind on the issue.
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Shri A. K. Sen: That is what you
have always done and your predeces-

sors have always done, so that if it

comes to voting, the House can vote
on the validity of the Bill which s
challenged. Before the decision of the
Speaker, the House is gssisted  with
the views concerning the vires of the
challenged legislation. So, these are
my submissions.

Shri H. N. Mukerjee: I would not
normally have intervened, but I was
rather befuddled by the Law Minis-
ter's arguments because I could have
understood a straightforward  aver-
‘ment that on account of the emer-
gency, article 19 iz being kept in
abeyance. But he did not say that
On the contrary, he rather went out
of his way to say that all the funda-
mental rights are being maintained
and except for very special reasons
Government is not going to impinge
vpon them. I am not going into the
merits of the matter. Technically
speaking, the position seems to  me
1o be a very intriguing one. 1 say
with all respect—I have nearly for-
gotten my law but even so—what I
have heard from the Law Minister
did not satisfy me.

The Law Minister has referred to
a-ticle 39 which forms part of the
directive principles of State policy.
Now, there is always a distinction—
and everybody knows it—between the
fundamental rights which are justi-
ciable, whieh are enforceable in
courts, and the directive principles of
State policy which are very fine
adumbrations of the principles and
extremely important for our purpese.
But there is a qualitative difference
between the two, and if there is even
a conceivable contradiction between
the areas within the ambit of funda-
menial rights and of the directive
prineiples, surely the fundamental
rights would have precedence,

The Law Minister has argued that
on this occasion we are only going to
have a mere restriction on the right
which is suaranteed by artlele 19 of
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the Constitution to acquire, owp and
dispose of property. Government feel
that they can eat the cake and have
it too. I might substantially support
the Government on this issue, but
Government must put forward legal
arguments which are satisfactory.
My feeling is, the Law Minister says
that this is a mere restriction and
there is nothing positive about it. But
this is a wverv positive injunction
which is coming from  the Govern-
ment, with all the sanction that the
Government has got behind  everv
statutory injunction. It is an injunc-
tion on the people tp d2 a positive act,
namely, to keep something out of his
or her income and put it as a deposit,
for Government to look after. Here is
the sanction of Government being
brought into the picture by a very
positive injunction, which 15 being
placed on every vcitizen of the coun-
try. who happens tp be earning an
income of a certain amount or more,
This is not a mere restriction or a
mere modification of the ways in
which the right to hold property or
dispose of property can be exercised.
Here is something which is construc-
tive, of a nature which surely cannot
merely be comprised under the term
“restriction”,  This is a matter of
very serious import. We are all talk-
ing more or less on the spur of the
moment. I am sorry 1 was not hera
from the very ‘beginning, but prima
facie the argument of the Law Minis=
ter cannot be accepted. Of course, it
is for you. Sir, to decide, how you are
going to decide it.

Mr. Speaker: That I have already
decided.

Shri §. M. Banerjee: The Law Min-
ister has quoted article 39.

Mr. Speaker: At this stage, it is
not a controversy between the Law
Minister and the hon. Member. 1 only
asked the Law Minister to come and
give his advier, so that it might %he
available to the hon. Members,
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Shri S. M, Banerjee: Why I say
that this should be referred to the
Attorney General is this.

Mr. Speaker: That I have decided.
I hope the hon. Law Minister has just
seen the debate that has preceded his
arrival here. Objections have been
raised that this is appropriation of
property without compensation. That
is one thing. Secondly, it is not a
tax proposal. That has been admitted
perhaps on all sides. Then, the objec-
tion is there is interference under arti-
cles 19(f), the liberty of the people and
the fundamental rights are infringed.
Mr. Mukerjee has argued just now
that these fundamental rights are be-
ing infringed to some extent, this is
not a reasonable restriction on them,
which is allowed but something which
is more fundam 'nial.

I am afraid the Law Minister first
referred 1o the Directive Principles.
These are the lines on which the poli-
civs of the Government are to be for-
mulated. Buy if a particular Bill is
brought, that has to be judged on
merits, whether it really contravenes
or violates any provisien of the Cons-
tituticn. Simply because there is a
provizon that the State in particular
#hail direct its policy towards so and
s0, if a Bill is dirccited towards that
policy; it does not become intra vires
of the Constitution,

Shri A, K. Sen: I did not say so.
Sir. ’

Mr Speaker: He has referred to
the Directive  Principles or to  the
entries in the Schedule. The entries
in the Schedule are only distribution
of the subjects which are within the
provinee of the Centre or of the States
or concurreni subjecis. If it were a
dispute whether it is within the pro-
vince of the State or of the Centre or
whether it is a concurrent subject or
whether it comes under the residuary
Iist. I can understand. The dispute is
not “vhether this should be exercised
by the Centrn or the States or whe-
ther it comes under residuary powers,
wh'ch belong to the Centre. But weher
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the attack is fundamental, that it does
violate or contravene the provisions
of the Constitution itself, then the ad-
vice should be whether it does really
violate or infringe those provisions or
not, and not simply refer to the direc-
tive principles or the entries. So I
would request him kindly to throw
more light on this objection.

Shri U. M, Trivedi: Sir, one point
haz been missed by you.

Mr. Speaker: I might have missed
many.

Shri U. M. Trivedi: It is just pos-
sible, The point that I raised was that
the Constitution itself may not come
in the way of having a compulsory
saving scheme because it may not
offend the provisions of article 19 or
it may not offend the provisions of
article 31. But there is a penalty
clause in clause 9 of this Bill.

Mr. Sneaker: The hon, Member
would realise that if there is some
portion which is ultra vires or objec-
tionable, perhaps the House might
drop it. Therefore, it cannot be appli-
ed to the whole thing.

Shri U. M. Trivedi: 1 am giving a
clarification of this particular point.

Mr. Speaker: We cannot take up
now the different clauses of the Bill,

Shri U. M. Trivedi: I am saying
why this whole scheme will fall thr-
ough. Clause 9 of this Bill gowverns
practically the whole workina of this
Act. Clause 9 says that vou will be
deprived of a property, and this being
not a taxation measure, as has been
admitted by evervbody, not governed
by articie 265%f the Constitution and
not coming within the defin.tion of
article  366(28). it is  being hit bv
article 31 of the Constitution, This
is deprivation of property without,
what you ecall. giving compensatio®
In that sense, therefore, it will be hit
entirely by article 31 of the Constitu=
tion. That is why 1 submit that this
point also should be examined. whe-
ther &vith this cumulative provision



11241 Compulsory

[Shri U M. Trivedi]

that is contained in clause 9, without
which the operation of this Act will
be ineffective, it is worthwhile proce-
eding with it.

Shri Tyagi: There is one more
point that would require to be clari-
fied. Restriction of use does not give
the Government the authority of
taking over, not even temporarily tak-
ing over. Restriction of use means
that they can restrict the use, They
cannot sell a thing. I can understand
if they were to keep it in deposit and
show that it is in their possession.
Dispossession for the time being does
not mean restriction of use.

Shri P. R. Patel: If there is no sur-
plus, then what would be the position?

Shri A. K, Sen: Mr, Speaker, Sir,
it was not my intention to say that
the fundamental rights can be ignor-
ed simply because there are the direc-
tive principles. The purpose of my
referring to the directive principles
was simply this, that when we try to
show  whether a restriction is
reasonable or not frequent refer-
ences are made to the directive
principles and it gives effect to the
directive principles. The Supreme
Court has in many cases taken re-
course to the directive principles in
order to find out whether a particular
restriction was  reasonable or not,
because a restriction designed to give
effect to one of the directive principles
is certainly for the common good and
must be regarded as reasonable. That
is what the Supreme Court has said.
That is the reason why I referred to
the directive prineiples and the neces-
sity for economic and social planning.
But, nevertheless, as you rightly point-
ed out, if the fundamental rights were
in operation and not suspended, we
must satisfy the requirements of arti-
cle 19 and not contravene it at all. But
whether article 19 has been contraven-
ed or not has to be decided by deter-
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mining whether a particular restric-
tion is reasonable or not, because that
iz article 19(5).

Shri A. P, Jain: Is it your conten-
tion that it is reasonable?

Shri A. K. Sen: Of course, it is.
That is why I referred to economic
and social planning and to the direc-
tive principles. Whether it is reason-
able or not is a different matter, but
my whole purpose in referring to the
directive principles and to economic
and social planning was to prove that
it was reasonable.

Now, Sir, Shri Tyagi rightly referred
to article 19(5) because, according to
him, this restriction was not reason-
able because, according to him
again, this affects the rights
guaranteed under  article 19 to
acquire, hold and dispose of property.
And he said, by referring to clause 3
of article 19, that this restriction was
not reasonable and was not for the
public good. That was his attack of
the Bill. My whole purpose in show-
ing the Directive Principles was to
prove that this restriction was reason-
able and was for the public good.

Shri Tyagi: Restriction literally
means stopping a man from making
use of it, curbing its use, but not tak-
ing over or dispossessing him.

Shri A. K. Sen: Shri Tyagi said that
this was not in the interest of the
general public, seeking to impose rea-
sonable restrictions, as contemplated
in article 19(5) of the Constitution, I
did not notice that before, but now he
says that it is not a restriction at all.
If it is not a restriction, then article
19 dnes not come into operation at ali.
Article 19 comes into operation only
if it ig restricted. According to him,
it is taking over, it is a complete ac-
quisition of the property of a person,
because it says that he has to pu! his
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savings in a particular place and not
keep it under his control. Whether it
is complete  acquisition or not is a
matter on which there can be no dis-
pute, because the Supreme Court has
decided as to what amounts to acquisi-
tion or deprivation of property. It
means, according to the Supreme
Court, complete cessation of all right
nd interest in the property, so far as
e person who is the owner is con-
cerned, and complete deprivation of
that property. And  restriction is
where the right, title and interest re-
main in the owner but the right of
disposition and right of enjoyment are
fettered That is restriction, There-
fore, this particular measure has to be
tested for the purpose of determining
whether it provides for acquisition
and cessation of all right to title and
interest of the owmner or it provides
restrictions on the user of the pro-
perty which belongs to the owner.

In my submission, the provisions are
quite clear. The owmnership of the
person is not at all affected; it remains
with the person who is the owner. It
is returned to him after the lapse of
a particular period. The only thing
is that he will not get any interest.
That is a different matter, He will,
during this period, not be entitled to
dispose of it, and not to keep it where
he likes, He has to keep it in the way
as the Act enjoins.

Mr. Speaker: In other words, the
enjoyment of that is temporarily sus-
pended for a particular period.

Shri A K. Sen: Yes, and the user of
it is fettered in a particular manner.
That is the whole thing. Therefore,
it 1s not a question of acquisition; it
is a question of restriction on the
owner, who remains the owner for
disposing of the property, or using
the property, or enjoying the property,
as an owner would normally be, only
with restrictions. Therefore, it is
quite clear that it is a case of restrie-
tion on the owner’s right, as it savz in
article 19, to acquire, hold and dispose
of his property. He cannot dispose it
of, he cannot hold it as he likes, dur-

VAISAKHA 2 1885 (SAKA) Deposit Scheme Bill 11244

ing the period for which he has to
compulsorily deposit part of his in-
come, affected by the Act. Therefore,
as I said in my submission, I rightly
pointed out whether if was a reason-
able restriction or not. In my sub-
mission—I do not want to repeat it
by arguments—I want to prove that
it was a reasonable restriction for
public good, for pooling the resources
of the nation for more effective econn-
mic and social planning and to sub-
serve the common good.

Some Hon. Members rose—

Mr. Speaker: There is no point im
continuing the controversy in  this
manner. Hon, Member; can make
all the points that they want in their
speeches.

Shri A. P. Jain: I will make my
point in two or three sentences. The
word “restriction” is  negative in
character. It says “don’t do this” or
“don’t do that” or *“don’t do a third
thing”. It is not at all positive. Now,
what the hon. Finance Minister s
providing is not at all a negative
thing. He does not say “don’t do this
or that”. He takes over a part of the
income of the people for a particular
period. That is a positive  purpose.
Therefore, with all respect, I submit
that the interpretation of the Law
Minister is not correct.

Mr., Speaker: Does he want to:
speak on the Bill?

Shri A. P, Jain: Yes, Sir.

Mr. Speaker: He might continue.

Shri A, K. Sen: I only wish to add
one thing. It is covered again by
many judicial decisions that a restri-
ction may flow from a positive act. It
is quite clear, when you say that you
shall do this, the owner is required to
do a thing contrary to his ownership.
(Interruption).

Mr, Speaker: That is all right. That
is not disputed. Order, order.
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Shri A, P. Jain: I am thankful to
you for giving me this opportunity
to speak on this Bill

Mr. Speaker: He has wrested it
Arom me: not that I have given.

Shri A. P. Jain: By your kindness.

‘Mr. Speaker: That is all right.

Dr. Sarojini Mahishi (Dharwar
North): I want to make a submis-
sion on this point,

Mr. Speaker:
MNow,

That point is gone

Shri A. P, Jain: To begin with,
I shall deal with the legal aspect.
“You, Sir, have correctly observed
that the power of legislation cannot
flow from the directive principles.
There must be positive provision.
The hon. Law Minister has accepted
that it is not a taxation measure, It
therefore, lightens my burden. If it is
not a taxation measure, I would like
to know what it is. The only other
way know to law by which a persen
can be deprived of hig property is by
acquisition. He also agrees that this is
-not acquisition. He has taken shelter
under clause 5 of article 19, As I
said a moment before, the exception
article 19(f) provides reasonable
restrictions. For that
must first understand what the word
‘reasonable’ means, and then  what
‘restriction’ is.

Mr, Speaker: If he excuses me, I
will place a time limit of 10 minutes
to each Member. They must appor-
tion the time they want to give to
this legal aspect as well as to the pro-
-visions of this Bill,

Shri A, P. Jain: T obey. I am your
obedient servant. Now, how  much
-time is over?

Mr. Speaker: T will begin from now.

Shri A. P. Jain: Thank you. The
word restriction, as I said, is some-
thing negative. You can say, don't
-do this,. don’t do that. You ecan lay
down a thousand conditions until all
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the rights of the person become de-
funct. Whether it will be reasonable
or not is a different question. Restric-
tions can extend to the extent of
making the rights practically defunct.
Can it mean that you acquire a posi-
tive right to use it in the manner you
like?

Mr. Speaker: When I ask the hgn.
Member to resume his seat is that a
negative thing or a positive thing?
I place a restriction on hig continuing
speech,

Shri A. P, Jain: It is both a nega-
tive and a positive thing, It is nega-
tive in so far as it restricts my conti-
nuing the speech. It is positive...

Mr. Speaker: As the Law Minister
has said, if the consequences that fol-
low result in placing some curbs,—the
thing may be positive in itself—that
would be considered as a rest-
raint and restriction.

Shri A. P. Jain: That is legal quib-
bling,

Mr. Speaker: He might continue.

Shri A. P. Jain: As I said, the res-
trictions can amount to practically
total extinction of the use for the
time being or permanently., Whether
it is reasonable or not is another
guestion. But, no amount of restric-
tion can give a positive right to the
Finance Minister to use this property
for his benefit or for the benefit
of any other person. My cbhjzction is
this, T-%: law cannot come under the
exception provided there. Because,
there are two aspects. First, I shall
not be allowed the use of the money;
second, the Finance Minister will bhe
allowed to use it for development pur-
poses, whatever that may be. Where
does the law say that it will be used
only for development purposes? It
may be used as well for paying sala-
ries. It may as well be used for con-
sumption expenditure: not for deve-
lopment, Therefora. that .rugment of
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the Law Minister falls to the ground.
Then, I raised another objection also,
which I am not going to repeat now,
because you have given me only
limited time.

The Finance Minister has said the
money recovered on account of com-
pulsory deposits from the farmers will
be passed on to the States. When
was he appointed an agent by the
States to collect taxes for the States or
to impose taxes for the States? There
is no such power. So, that is &gain
wrong. These are the two aspects.

Then, he gave a smile. He said that
there was the compulsory provident
fund, there was the compulsory insur-
ance fund and so on. But those things
are for worker's own benefit. He does
not take away that money. The com-
pulsory provident fund is for the
benefit of worker. But, here it is not
for depositor’s benefit. So, that simile
does not hold good.

Coming to the merits of the case, I
feel very strongly about this compul-
sory levy on the farmers. We know
the condition of farmers all over India.
But ,do you know the land system of
India? It was very wiselv laid down
in the law that land is a State subject,
because it has been a State subject
for hundreds of years and different
systems have grown up. I can tell
about my own state of U.P. We abo-
lished zamindari there, and we created
two tenures. One is known as sirdari
and the other is known as bhoomindari,
All the occupancy tenants became sir-
dars, and anybody who paid ten times
the land revenue became a bhoomindar,
and his land revenue was reduced by
50 per cent. In other words, if I am
the holder of a land as sirdar, suppose
I pay Rs. 100 as land revenue; if the
same land is held by a bhoomindar.
ecuivalent land of the same quality,
he pays only Rs. 50. What does this
mean? It means that the man who has
more shall pay less, and a man who
has les- shall pay more, which is a
ncgaiion of all the principles of iax-

Hion.
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Shri A. P, Sharma (Buxar): That
always happens. Those who have got
more never .pay more.

Shri A. P. Jain: Then, validate this
also. '

That is one aspect of it. Then, in
the Indian States, there are different
land tenures. Particularly, in the
States which have been constituted
out of the old princely States, the
incidence of the land revenue ig very
low. Sometimes, it is only about one-
third or one-fiourth or one-fifth of
what it is in the progressive States
where settlement has been done from
time to time. This law violates that
principle also because where the inci-
dence of land revenue is low, the man
giveg less, and where the incidence of
land revenue iz high, he pays more.
This is another defect in this law.

The Finance Minister has been very
gracious in giving some exemption to
persons who pay Rs. § as land re-
venue. I am sorry for that. It is a
very miserly thing. Compare it with
the urban areas. I think that the
Finance Minister has now agreed that
persons who do not pay income-tax
wil] be exempted, that is, those having
an income of Rs. 3000 per year will
be exempted. Now, take the case of
a man who pays land revenue to the
extent of Rs. 5. What ig his income?
At the most, it will be Rs. 100. Ac-
cording to this Bill it means that
everybody who has an income of
more than Rs. 100 must contribute to
compulsory deposits. In the wurban
areas. a man who hag an income of
Rs. 3000 or an income up to Rs. 2999
is exempted. , How is this levy on the
farmers, therefore, justified? We want
some more cogent arguments for justi-
fying these things, and not merel'y a
dogmatic assertion that it is all right
and it is equitable. T say that it is
not equitable.

The condition of the rural areas is
very poor. Already, the people in the
rural areas are going to suffer from
heavy taxation. I very respectfully
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submit that this part of it, namely the
levy of the compulsory deposits on
the farmers must be completely given
up. Neither is it the function of the
Finance Minister nor is this levy of
compulsory deposit equitable. It will
work hardship upon the poorer classes
of people. It will also give rise to
unlimited administrative difficulties.

Suppose the Finance Minister or-
ders me to pay Rs. 2.50 in a year, and
1 deposit Rs. 2.50. If T do not do it,
a warrant will be issued against me
and [ shall go tp jail. Therefore, I
deposit Rs. 2.50, And what would be
the interest on it? 1 shall have to go
#o the post offiz. lu take the interest
of about two annas or ong anna or
six pies. Now, why should he not
take it if the interest has accrued.?

One of the fundamental functions of
law is that it should not cause too
much of inconvenience to the subject.
This law causes too much of incon-
venience to the farming classes, There-
fore, very humbly but very strongly
and with all the force at my com-
mand, I request the Finance Minis-
ter to drop this part of it.

%0 far ag the other parts are con-
cerned, 1 repeat what I had said,
namely, let us have the opinion of the
Attorney-General. After all, we are
as much interested in seeing that this
law is properly framed angd that it is
not later declared wultra vires the
Constitution, as he is. It iz not any
extraordinary request. And if it is
found that it is illegal, we will agree
so as the other things are concerned.
That is all I have to say.

Shri Sachindra Chaudhuri (Ghatal):
1 had sought to speak to make some
very brief observations on this mea-
sure. 1 congratulate the Finance
Minister whole-heartedly on the mea-
sure that he has brought forward. 1
feel it is g reasonable measure,

1 heard Shri Prabhat Kar say that
there are 8 lakh odd income-tax payers
in our country. In a country of 440
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Imillion people, only 8 lakh odd pay
income-tax. Ig it to be suggested that
in this country only those who pay in-
come tax are the people who should be
made responsible for the governance
of the country, for the development
of the country, for the progress of the
country? Or is it that poor as we
are, we shal] al] happily contribute our
little mite to the progress of the coun-
try and feel the pride and satisfac-
tion that we are citizens of this coun-
try &nd we are doing our bit? If we
have got to tighten our belts even
more than we have already done, this
is the occasion when we have got to
do it. This is demanded of us.

Not so long ago when the emergency
was very strongly on us, we in this
House, outside, publicly and privately
declared that we shall shed the last
drop of our blood and give up the last
morse] of our food for the purpose of
opposing our enemy. There is one
enemy all the time, and that is gbsence
of progress, illiteracy, poverly, ab-
sence of food and so on. Are we EO-
ing to drive ourselves to suffering to-
day for the purpose of bringing a cer-
tain measure of progress a certain
measure of prosperity to those that
follow? Or are we going to say, ‘No,
let one section of the people shoulder
the purden always'?

1 am not going to take up the House's
time by debating on each one of the
clauses of this particular Bill. There
may be differences of opinion as to
whether Rs. 5 should be the limit or
Rs. 7 should be the limit so far as
land revenue is concerned; or whether
in the pther case it should be Rs. 1500
or Rs. 1700. These are matters of de-
bate which can never be solved. After
all, the Finance Minister has got to
make up his mind as to where to draw
the line. But on principle, I entire-
ly agree that the Bill is good. Even
clause by clause, I submit it is good.

There is another aspect, to which T
would like to refer. There are three
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grounds on which the constitution-
ality of this particular measure may be
challenged. The first is on the foot-
ing of competence of this House you
have practically disposed of it—whe-
ther it is within the legislative compe-
tence of this House. It ig granted
that this is not a tax. Therefore un-
der article 248 or under itemn 97 of List
1 of the Seventh Schedule, this House
has got ample power to legislate on
this particular matter. It is a loan
which is being taken by Government,
true enough compulsory, but nothing
more and nuthing lesg than a loan.

The next question that arises is: does
if offend articles 19 or 317 Article 19
is aimed at preventing unreasonable
restrictions to the possession or hold-
ing of property. Now in qgrder that
there should be a restriction in the
matter of possession or holding of pro-
perty, the property must continue with
the owner—the hon. Member said as
much. When th’s compulsory deposit
iz made, when the money is deposited,
the property in it is gone. It iz not
there any longer. Therefore article 19
is not the appropriate article to think
of.

If 1 have been deprived of a cer-
tain sum of money, article 31 says
that that can be done by the authority
of law. This Bill is going to Le en-
acted, going {0 be made into law.
Clause (2y of the article says there
should not be any deprivation of pro-
perty except by paying compensation,
not adeguate compensation. What is
required is this, that for five years the
Government of India should have the
use of this money, and at the end of
it the entirety of that sum would be
returned with interest calculated at
a rate which ig slightly higher than
what will be paid by a bank if the
money were deposited with it. If
that is so, can we say there is no com-
pensation for the deprivation? There-
fore, 1 submit it is wholly constitu-
tional, there is no offence to the Cons-
titution,

If you take it as a restriction, al-
though I am not convinced, on the
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holding or possession of property, in
that case, having regard to the cir-
cumstances of the country, the needs
and the progress of the country the
deprivation for a period of five years
with the addition of a right to receive
interest at a particular rate is a rea-
sonable restriction and the money is
going to be used for public purposes.
It is not going to be used for private
purposes, whether it is development or
pavment of salary. It will be salary
to a public servant. Whether it is for
development or for purposes of aiding
defence or any other purpose, it really
enures to the benefit of society at j1arge
in this country, and the restriction is
reasonable and there is no offence to
the Constitution. If it is acquisition
of property, we are amply protected
by article 31(2) which says that there
can be deprivation of property by
operation of law provided always there
is compensation, and in this case com-
pensation is there in the form of in-
terest being paid,

In the circumstances, I repeat my
congratulations to the Finance Minis-
ter and whole-heartedly and fully sup-
port this measure.

Mr. Speaker: We have taken about
an hour and a half or something like
that in this legal discussion as to whe-
ther it is ultra vireg; or intra vires.
We had scheduled that we would finish
this Bill today. Shal] we sit late to-
day or how is thic to be finished, be-
cause I would not like the House to
disrupt its further programme. The
Officia] Language Bill is to be taken
up tomorrow and that should not be
disturbed, though 1 know that the
Minister of Parliamentary Affairs is
going to make an announcement that
the House is being extended by g day
or two ag was mentioned by him in
the morning.

Shri S. M. Banerjee: Should we
hurry up this most important Bill?

Mr. Speaker: We are discussing it
and the time that has been allotted I
am going to give to the House. I am
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fmt taking it away. The time allotted
is three hours. Either we sit longer
teday....

Some Hon, Members: No, no.

Shri P. R. Patel: Two hours more
may be given, ’

Mr. Speaker: Then we will nave
to find time by sitting after 5 O'Clock
tomorrow and the day after, one hour
each day, so that we might have two

hourg as desired by the House. Dr.
Mahishi.

Dr. Sarojini Mahishi: 1 want to
draw your kind attention to the case
of Sholapur Spinning and Weaving
Mills whose management wag taken
over by the Union Government, The
petitioner shareholders in that parti-
cular case challenged the competence
of the TUnion Government to take
away the management of the mills un-
der articles 19 and 31 of the Constitu-
tion the depriving him of his right
and interest as a shareholder, but
Their Lordships were pleased to give
the judgement that it was neither de-
privation of the right of any perso:,
nor acquisition of property belonging
to any person; only the right of vote
of the shareholders was being suspen-
ded for the time being. So, it is only
suspension, neither acquisition nor de-
privation of the property. Here too,
it is only the suspension of the right
to enjoy the property arising out of
the amount that is with the person.

An Hon. Member: Not even that; he
is getting interest,

Dr. Sarojini Mahishi: For the de-
positor it js only the suspension of his
right, for the time being of the en-
joyment of the properiy.

Shri P, R. Patel: If there is no pro-
perty?

Dr. Sarojini Mahishi: The right to
vote is considered as a property right
‘The Finance Minister has also said:

“How long these proposals will
remain asg a part of the law of the
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land and in what shape, are clear-
ly not matters on which I, or the
Government, or this House need
form any judgement at thig stage.”

This Bill seeks to augment the
nationa] resources to meet an emer-
gency, 1o meet the demands of defence
and development, The citizens are
certainly not reluctant to make pav-
ments but they want their humble
contributions to be properly utilised
for the purposes meant. The Compt-
roller and Auditor General in his re-
port for the year 1961-62 says that the
Finance Ministry has made under-
estimates during this year to the ex-
tent of Rs. 118 crores. It was never
before done like that during the past
five years, except in the year 1959-60.
He also refers to the liberal rebates
and reliefs given by the Financ Minis-
ter to the extent of Rs. 1.8 crores as a
result of which tkere is some loss fo
the exchequer. Rcference has also
been made to the vnder-estimation of
the tax; there are arrears to the ex-
tent of Rs. 150 crores. The Finance
Minister the other day referred to the
reasons for these arrears. Certain
part of these arrears are irrecoverabl=
The Auditor Genera]l refers to  the
gross under-estimation and under-
assessment. The measures taken by
the Ministry to remedy these have
not been intimated to him till the end
of the year.

The commercia] section has also
been audited separately and the audit
report {(commercial) has been present
ed to the House. Therein we see that
there are not less than 15 Govern
ment corporations in the public sec-
tor with a paid-up capital] of Rz 2r
crores and a loan of Rs. T0 crore..
With this investrent they have been
able to make a profit of Rs. 2.79 crores.
In 46 Governmen! companies there i~
a capital investment and paid-un
cap.tal of Rs. 156 crores. 25 of these
companies have been able to give a
dividend of only Re. 1.79 crores or so.
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These companies which have been
working for five or six years have not
been able to show a clear dividend or
to give a clear profit. The auditors
specially refer to the waste to the
excessive waste in the maintenance of
Indian Missions abroad. Huge waste
has been recorded by the auditors as
far our establishments in the foreign
missions are concerned. Naturally,
we want tg see that these things do
not happen. The citizen is quite keen
on seeing that every pie given for
development and defence is properly
utilised.

Coming to the Bill itself, I find
that all the sections of the people are
being asked to contribute to these com-
pulsory deposits and no section is left
out. All the persons are brought
under pne category or the other. I re-
fer particularly to the cultivator who
pays a land revenue of not less than
Rs, 5; he is required to make a com-
pulsory deposit. 71 per cent of the
people in India live on agriculture and
in the rural areas. Suppose a cultiva-
tor cultivates his own land, or culti-
vates the land belonging to another, he
is required to pay a land revenue even
with a holding of say, four acres,
something like Rs. 14 or Rs. 15. It will
be extremely difficult, considering the
return that he gets, when he is to
make a compulsory deposit, and he has
to deny to himself facilities to him-
self and to his family, especially when
the agricultural production depends
mainly upon the vagaries of the mon-
soon. He may not be getting in the
next year what he got in the previous
year. So, 1 hope the Finance Minis-
ter wil] reconsider and raise this limit
of Rs. 5 to at least Rs. 15 and give
some concessions to all those who come
within the payment of land revenue
of Rs, 15.

1 would then particularly refer to
clause 4 of the Bill, on page 2 of the
Bill. The second proviso to clause 4
(1) says as follows:
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“Provided further that the rate
of compulsory deposit shal] not
exceed the maximum rate speci-
fied in sub-section (2)."

That means, when the compulsory
deposit will be levied by the Govern-
ment, it wil] be treated as a sort of
harassment. That presumption is there.
That means this is the maximum rate,
if any person wants to contribute
voluntarily a greater amount to the
compulsory deposit, he should be en-
titled to. At the same time, 1 came
to know as regards this tax concession
that he would not be able to have
this conecssion over the additional
amount that he may contribute to the
compulsory deposit. The country is
in need of money; not that the culli-
vator is in need of a deposit. There-
fore, we might amend this and say
that the compulsory deposit shall not
be lesg than g prescribed minimum, so
that he will have an opporunity, in
case he desires tp give more. Some
hon. friends, I met, who are more ex-
perienced will say that no one would
like to make a deposit of additional
amount in this when the other Gov-
ernment securities are there which are
giving more interests. I will say that
we should not prevent people from
depositing in this. Therefore, I hope
that the person will be allowed to con-
tribute in case he desires something
more. There should be provision for
it.

1 have referred to the cultivator be-
cause in India as far as agriculture is
concerned, we are finding that proper
facilities to the cultivator have not yet
been given. The ful] irrigational pot-
ential has not been exploited in spite
of our efforts to increase and accele-
rate our agriculturai production, Dur-
ing the First Plan, we have imported
foodstuffs to the tune of Rs. 538 crores;
that was increased tc Rs. Tl1 crores
in the Second Plan. and during the
short period of 18 months of the Third
Five Year Plan, the exports have gone
to the extent of Hs. 200 crores. I do
not know how much more we will
spend. Anyway, ptoper facilities have
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not been given and it is very difficuit
for the majority of Lhe people in India;
the cultivators, will find it difficult to
contribute.

In the industrial sector also, we find
that corporate tax, dividend tax, elec,
besides the compuisory deposit have
been imposed. So, those persons may
find it very difficuli to go in for invesi-
ment in the industrial field. Except
some financiers, the industrialists may
not find it a happy source of invest-
ment of their income. Therefore, I
hope the Finance Minister will reconsi-
der these points and favour the major
zections of the people.

Wl &g ; IqAT WgRd, e
ST Tt g Fema ) femfor e Arg
$ 39% a9 § F@Ad & faw T
sifara 2 fF 391 dT WA AT Lo
gz femfoz @At oz | gI< WfF
A F ATX § TR gl gAT | 3
T F iz for gamfa 4 <=M A,
FZ7 ¥ Tz e fAFT 7 A
7 WO qTY g Afad FAE
17T F T FIE ATATH AZT AT, A AT
& Ay gHTL HAT WEEY 97 &1 W
E =T T | T9 gIA F WAL A
Ze1 g ey 4 gg F7 f7 o
ART Y To AW AT G A F A
& A1 weErEE % 5 ) 0w A=A
TRT AT 4 394 A7 7 #40 fn f osa
FT T WS IW F HE A Z (<A1 €H
9% g 991 <09 79 99 & 1 A
drn 5 mag 3% g9 @ Ft e
T IFAT @ AT TAATT ZN A |
frasFTEIq WA ¥ TR FHEA
3T 7 fam ar 34t SE T T gATe /AT
Sty Oz F e & faan

TerT. fEATl F I AT AW
FAMAT AT E IAS Gay W (wATAl &
=T g Wl £ fF gEE aemaat
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siferat £ & T =rfEd | for wETT
YT FTRATE A ST F Swwar
a1 91 gT 0F fgeg &1 ¢ %o AT qeam
a1 98 sfaere % g7 faard? #7 qar £
UF TOH &7 FYAT Y TIX & T E
¥y FLT AR ZW W F 49T & HIT
& UF & 9§ 7 wear | 30 ar
Reo FUIZT TTAT HIT KT ATAHT
fa=r sy | 5 ST FT S A F
fFaeEt § a9 TmEm € ooEe
G WA AT A AV Y, G & AT A
T AT 9T A IFW A AR Y
TOT AT oY 79 98 F7 AT 13T A0
2 TU 9T 7% AN ErT At ;T a9 e
FEATI TG WA ZFga Agl Al
AT T IAF O AT A0FE AT T
gt 2 ff 32 = afal=s 3= a1
@=EA FT A% 7 UTH  FreataEar ar
T fFFam A S F5 FaEAF
HE oz Ew ¥ zasr 9FUE AW
AT 9241 2, §9@A I99 397 9EAT 3
o fHT 3541 FeaT AT 2 | AFEr
FHEH ofrEE A E | AT A3
T 1@= 77 T AfaE o3 w e |
IHE FAX FTH FWT TR AT aa
a1 s dfoma g deree
ZrEsd Ffww Fr foE # A aie
& g1 g 5 fFemel a7 greded
TR 9 TR\ T amF AR
TA T g 39§ may AT gAm g —

“The size of thc problem is en-
ormous. Often ihe debis descend
from *ather to son and even to the
third generation. Generaily speak-
ing, the tribals appear to accept
indebtedness as a normal, almost
inescapable, aspect of their exis-
tence. On the eccnumic side, the
tribals rely entirely upon the
noney-lender for the settlement
of his dues. H.s faith and trust
in him is quite atlonishing. One
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reason is that he gives easy cre-
dit when it is needed most.”

fama maaT FTeaET AT FA BRI T

a7 wear & 1 g foew gw 2 g wdw
= ¥z | oar feafa & g oF% o
Fqe femfe &m & o=

T SAT FH F A Fgl ¥ T ¢

gaar gmwedr & fear @ famd ¥
fi g femifse & da7 2 @39 ? awaTe
s @it e faFReET 9 a7 Fer aEw
9T T & oY 59 G99 ¥ HA UF FErad
aE o W @ AR AE aE & fa
feae %1 Wl W A1 A mE A
TCE AT &1 OYF S feme Ay
TN T FUE TEAAT FT AR
gzar § R wi0E wER & T &
fer ar w1 & ) o o & R A
aiEt FY aTE AU Ay SR a9 #
Fifs Fgraa qag< § fr foare 7 w7
At o FY EET 2 97 AT F 9w
UFT TAAT F | FUW ALERIC G
et a2 Y 77 GEmae a4 e
ST 7T & |71 T g 2w amma &
AT ANEF AT AT & | WMAF 5H T
FAMYAT grm A and fawga woe

st wrawwt dard ¢ TEY a1 7t
g g aifed |

oft T : gAFT QAT A § 1 o o
TMEA F q@aT g K gH At A& g
g9 a1 =gd € fw S A7 @ g 9w
AT ® § A9 A1 TET 249 § gH
WEA A AT FC £ | gH TR
aea fF #1€ At TEw #FT o9aT 8
e A

g e a8 & fr A R dm
¥ am W W g oF T aEd
g fogin w1 5 "t ot Za@w @
aifed | 2R A A AFTET FA
354 (Ai) LSD—9.

A qOY 39 TAE qEd § F qg
TAEM fF Far IR meEt § S
FTETHTLN AT AT Haeqr &t & ?
AT T AT AT T A AAL S ar
& fear g (% 7 faaeft ow grom &
g TR F A ¥ fRET ae ¥ a
&9 @@ 93 & T qET 7g ar
T 29 fF F 391 7T @ et
qfera & GaT SAET AT AW § 7
sfar @1 @z g fF femmt 9T ot
f7m AR A7 afaaw @ ag fawgw
frerrer faar s Y #9 & F9 Ty
¥amaa F are § @ gwoer difae
ST T 8 @8, 38 e A
ghm |

§ 7z A wed avg s g f
sfgsta o goeg W fEEEl
9T I ST K1 ANE A F fAwg g
st @ A aE | ey e
f o ag faerger e geva S A
at #% & #% fFeal ¥ (99 17 Fva-
<l femfae w0 a7 faar ag v g
art § It # afaw g & s
THT wEF AT @, g v ar &
Fg 7@ aFa SifF oofifa dEfady
g At F0F F9 TR FEEr
aeeq Y s 7gf framdl & quma=
I FAY &, F §9 79 @ & faeg
& ST

Wi & A 2 (A1) ¥ 3
Fear gom & —

“holders of immovable proper-
ties situated in urban areas assess-
vd to tax (wheiher known as

oroperty tax, hcuse tax or by any
other name);”

o7 FeAT & fF T4 a¥g &7 gwererd
i a dnm g O g fw
9T 2 Te §eq Fradt g0 A1 I w1
& @or 7 g9 & 41t § 3g fewwA
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adt far ¢ 5 fradt oot 4o a5 =
AT E? Ay i fE
Tga % AT AT 7AW T=9 AAE]
F oY fFTr AT § 34T T oAt foaer
YT FA & | IAT WAMAT IAF A
ZAT AT FT A AL T | AFA &
w1 3+g fawomar fraar & 9 94T gfan
ZYaT 2 1 I a% IAHT fareyor HIL AfEETT
F I i T F IAqT ¢ | gHAT
@ gg wfawrs gHr Tifzgd a1 &
frat &at 991 F 913 A8 99 @M
SR fet & 37 a5 A9 7 S
§ 3T AW #1927 0 7 7T G Afow
A AfF iR qifed & T2 a9 §
I F FAL If5 259 FAAT A AV FIE
g & AT T & AfFT 0F b SfE
AT A2 T WY v fratg & A
fFd a1 = # § I9F A
TG TET &1 Trfa= g Jifge v )

T 9% ¥ AMSNE F ST T8
& A F qET AF 98 F70 §
% WITRNGH T G F Srray b
w4t 7g¥em & qrew gvn f5 owat &
gE FIT gFETAT N &, e A g
0 & o7 3 A § 37 F1 ] FAT ?
¥ 3 (£) Hag faargar g -—

“(e) shopkeepers whose annual

turnover, determined in accor-
dance with the provisions of any
law with respect to tax on the
sale of goods, is fifteen thousand
rupees or more and who are not

liable to payment of tax under
the Income-tax Act;”

fagwmima fmfA i g 13T 0F
THTFZE T@AT AEY § | HeW & A
WY & AV ag T g1 T & | 5 3w
Tidt ¥ arfaret At & W O LA
farars sgreft 771 et & f 99 F O
T I VAT & ST TAM AL G R
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T T F 3T FT A 9 A @
219 T I3 ) ZE g oF A
3T T {00 0 FIT FTETAT HTHSAT AT
2? U faa 2 fF gR alvew
¥ 20 F1 FFT T97 WA 921 /R
Tz grEfae wqwT 47 | WAl A 9
I ZN AT ¥ T F) OHTSE AT T
SIfF 97 FA TEAr AL A § WK
Tay A& § | THT AT A H
7z Y 7Y TgAr FTiEw fF 48 ANEEE
H1T g faam zad Savg & wEl ¢
qYez sifwda & & av #e &1 A T
THTIE 1 F19 M 7 TFET WA
% arg Ia%1 foosrey #4 fFa1 ST
O % 52 g9 9 gfcad W ST @ |
Ofgd o AT FU FARA T @
s fram ST A T E AR I 5
F9 F A1Y 37 @Y E AT IAF AGA
F H IAFT 99 Fg AAH gy oar
FTAT & | TAfAC o7 IT FT A g &
o7 3T & o g9 ofaw & 78w
A mimagad I @A H
food 4% W Zfear 4 #aAT o |
R —

“As the Reserve Bank of India
has quoted on page 1353 of its
September, 1962 bulletin, the
National Council of Applied Eco-
nomic Research contends: ‘What-
ever evidence is there indicates
that persons with income up to
Rs. 3000 per year have on an
average hardly any net savings.
All these persons have neither
any taxable capacity nor any capa-
city to make savings."

AN AT fF R F
I gr fee S & fomad & §
Tt 9T & 39 F o ST 1 TR
¥ | 59 § I 91 98 L T AF TMA
T aw el s zE A LA T/
farerger wragicr @ A1 98 399 OF "ig



t1264 Business  VAISAKHA 2, 1885 (SAKA)  of the House 11264

qigH 7ol a1 § | /19 I 1 IO
§9 wiws Fowrga § 1 gt a3g oA
F1 SHATIA FT § ATl TEH FT AT
Tid & gEES 1 grEfag g g
w gl | 4g WY {Y,000 WA F BT
I et ¢ Ay faw FWA ar 59
e ¥ wEt § 7 Faam, g gr
FFMER @91 fFaml % O = afaw
Tgt €t 4G AV 3T 0 A€ A A
far st ? 399 7@ & gz & 9
@} wEEas AF A5 F T
¥ Waw & 7oA af @ #1 I3gfa #9
g 37 F1 7 27 At # forma fa=r
afew 1 3 (1) ¥ glesd o TS
T oY #T A forar & v A
g =ifgy fF glesd g =ifgy,
T F I A ST qHT I9A gl g
T 56 & A5 AN € Fhe e
faget 7

TH & wemar s 5 & 7 ggw o
g & g7 A3 s J@ar § 5
framl 9% 7g &9 IR afeET 1 &
A §, 98 TAT 7L FH F F7 99 T
gfed WX 99 &1 59 Ik § AfAw
fors Qf9 | T F wEET 4,000
T A T AW A G Ry I
art ¥ ag &= TmAr =fgr 0 agr
g faadt &

17.58 hrs.
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Simha):
Mr. Speaker, Sir, this morning I had
offered to make an announcement in
the House about extending the pre-
sent Session of the Lok Sabha to
meet the demands of various sections

of the House in the light of increased
allotment of time for various items
(Interruption).

I am now in a position to announce
that in order to complete the essential
business, the Lok Sabha will sit up
to Tuesday, May 7, 1963, and may be
adjourned sine die on the evening of
that day. The business to be taken
in hand wil] be—

(1) Items carried over from to-
day’s order paper.
(2) Official Languages Bill.

(3) Demands for Excess Grants—
General.

(4) Demands of Excess Grants—
Railways.

(5) Supplementary  Demands—
Railways.

(6) Benga] Finance (Sales Tax)
Delhi Amendment Bill,

Constitution  (15th Amend-
ment; Biil.

7

—

(8) Constitution (16th Amend-
ment) Bill.

(9) Government of Union Terri-
tories Bill.

(10) Export Quality Control Bill.

(11) Vivian Bose Commission Re-
port.

(12) Dhebar Commission Report,

(13) Planning Commission.

18 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, April
23, 1963/Vaisakha 3, 1885 (Saka).
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CoLomMns “éRI'I'I‘ENC; ANSWERS TO
UESTIONS—contd.
ORAL ANSWERS TO m
QUESTIONS 11003—48 U. i‘ S Subject Corumns
5.Q. Subject 2125 Development Schemes
No. in Orissa . . . 11052
2126 Assistance to Tribhuwan
966 E;guﬁggrkm' Educa- R University, Nepal . 11053-54
. : . 2127 Development works in
967 Shortage of Army Officers 1100§—12 Orissa 11054
968 Populrisation of Hindi 2128 Pak, muonals visit to India
throl.!gh A.LR. . 11012—I15§ and wice versa . 11055
970 Specialised training  for 2130 Use of Hindi dlct:onams
armament factories . 1101§=I8 in AL 11055-56
971 Production of tractors 2131 Weeklies for Defence
mfl trucks . . . 1I018—22 Establishments . 11056
972 Sainik Schoolin U.P. . rlezz—24 2132 Commercial ndw:msement
973 Indians in Burma . 11024—26 on A.LR. : 11057
975 Calcurta Gas Company . 11026—28 2133 Ecghmca] Ass]smnce 10 "
ibya . . 11057-§
976 Planning Commission
Adviser’s visit to a'u:dhn 2134 Books on Dr. R"‘“d"‘
Pradesh A . 11028—31 Prasad . . 11058
977 A.LR. broadcasts to West 2135 Sino-Pak bordcr ag:ree-
Asia i K . 11031—34 ment . 11058-59
979 Idle manpower . 11035—39 2136 Registration of 5kllItd and
98 Labour Recruiting Depot, unskilled persons in U.P. 11059
Gorakhpur . 1104041 2137 Recurting centres . 11059-60
981 Indian  delegation for 2138 Indians kidnapped by
U.AR. i i . 11041-42 Nepali police . 11060-61
982 Accident in Ballihari 2139 Allotment of land to ex-
Colliery . R . 11042-43 servicemen 11061
2140 Meteorological rockets . 11061-62
S.N.Q.INo. 2141 Toning up Of admlnlstra-
7 Joint U.5.-Common- . 11062
wealth Air Mission . 1104347 2142 Spurs on river Fem in
8 U.S.Task Forcein India. Iro47-48 Tripua . - 11063
2143 Radiometric Sunreys in
WRITTEN ANSWERS TO Skleak disEcs = [HaSs=6h
QUESTIONS 1104B—%1 2144 Manufacture of dcfanrx
stores . 11064
S.Q. 2145 Progress of Third Plan . 11065
No. 2146 Trespassing by Pakistanis 11065-66
969 Seminar on space physics 1104849 Sl e s R
N . car . . .
MR e A BemCasS e 2148 Police}Force;for Nagaland  11066-67
- 2149 Migration of  Santhals
983 ‘{!nehalmblphkmoq of ec:acuee.s. 11046-50 from East Pakistan 1106768
084 Accident in Jamuna 2150 Mazagon Dock, Ltd. . 11068-69
Colliery B ' 11050 2151 New assignment of Orissa
985 TU.N. Pesoe-kupms Chief Minister 11069
\ . 1 2152 Use of “Dhup” in gun
_Oprations 11050-5 5 powder . 11069
u. ﬁauf- 2153 Ex-servicemen . 11070
2123 Military 2id from Canada 110§3-52 %15, AirDefence Missions . II071
: - 21 Sino-Pak. agreement to
2124 B.'I:Ihhatrrd Plan _ﬁ'll‘s‘!t“f“ ) 11082 2 revive caravan routes . 11071
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.5.Q. Subject

2156 Special talks on A.LR.
regarding emergency
Passports to visit Israel

Industrialization of rural
Areas.

A.LR. broadcasts for Laca-
dives Island . f

Ex-servicemen

Cash awards .
Recruitment 1o Army
Emergency Commission .

Technical panel for ‘Im-
port Substitution®

Emergency Cnmm;ss:on

Land for ex-servicemen
in NEFA

Central projects in Onssa

Monuments in Goa,
Daman and Diu

PAPERS LAID ON THE
TABLE

2157
2158

2160

2161
2162
2163
2164
2165

2166
2167

2168
2169

The following papers were laid
on the Table :—

(i) A copy of the Employment
Exchanges (Compulsory No-
tification of Vacancies) Am-
endment Rules, 1963 pub-
lished in Notification No. G.S.
R. 450 dated the 16th March,
1963, under sub-section (3)
of section 10 of the Employ-
ment Exchanges (Compulsory
Notification of Vaeunqes) .Ar:t,
1959 .

(i) A copy of the Import policy
for the period f\prll, 1963-
March, 1964 :

STATEMENT RE: DEMANDS
FOR  SUPPLEMENTARY
ERANTS (RATILWAYS), 1963~

4. . i

The Deputy Minister in the
Ministry of Railways (Shri
hnawaz Khan) presented

a statement showing the Sup-
plementary Demands for
Grants (Railways) for 1963-64.

PRESIDSEENT S ASSENT TO

Secretary laid on thc Tnble thc
Marine Insurance Bill, 1963
passed by the Houses Df Parlia-
ment during the current Sess-
sion and assented to by the
President since a report was
last made to the House on the
8th April, 1963. i

[Damwy Dicest]

CorLumns

11071=72
11072-73

11073

11073-74
11074
11075

11075-76

11076~77

11077
11077-78

11078
11078-79

11079

11080

11081

11081

11268

CoLuvmMns

REPORT OF ESTIMATES
COMMITTEE PRESENTED

Sixteenth Report was presented.

11081

STATEMENT BY MINISTERS 11082—85

(i) The Minister of Scientfic
Research and Cultural Affairs
(Shri Humavun Kabir) made
a statement regarding certain
allegations made in the House
by Shri Mani Ram Bagri
against him on the 23rd
March, 1963.

(if) The Deputy Minister in the
Ministry of Law (Shri Bibu-
dhendra Mishra) made a state-
ment  correcting the reply
given on the 29th March, 1963
to a supplementary b)r
Bhakt Darshan on St.lmd
Queston No. 654 regarding
the Official Language (Legis-
lative) Commission.

ELECTION TO COMMITTEE

The Minister of Defence (Shri
Y.B. Chavan) moved for elec-
tion of two Members of Lok
Sabha to be members of the
Central Advisory Committee
for the National Cadet Corps.
The motion was adopted.

REPORT OF BUSINESS AD-
VISORY COMMITTEE
ADOPTED

Sixteenth Report was adopted .

BILL PASSED

Discussion on the motion to
consider the Super Profits Tax
Bill, 196 3moved on 20-4-63
concluded and the motion was
adopted.After clause-by-clause
consideraton the Bill, as am-
ended, was passed.

SUSPENSION OF RULE .

The Minister of Finance (Shri
Morarji Desai) moved for
suspension of the proviso to
Rule 66 of the Rules of Pro-
cedure and Conduct of Busi-
néss in Lok Sabhain its appli-
cation to the consideration and
passing of the Compulsory
Deposit Scheme Bill, 1963.

‘The motion was adopred.

11086—8&7

11087—98

. 11098~11183

11183—87
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CoLumns Corumns
BILL UNDER CONSIDERA-
TION 1118711263 AGENDA FOR TUESDAY,

APRIL A
The Minister of Finance (She %3 AoS3IVAISAKHA

1885 (Saka)
Morarii Desai) moved that the » 1885
%premrg Dcuiom' Scheme Further consideration o1 the
1ll, 1963 be taken into con- .

sideration. An amendment C?mplusm Deposit Scheme
for circulation of the Bil:lfm- Bill, 1963 and passing thereof.
public opinion_was moved by d i ) oy s
Shri S. M. Banerjee. The anc consideration and passing :

discussion was not conluded. of the Official Languages Bill.
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